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12 ,49 brs. 

BUSINESS ADVISORY COMMITTEE 
FaRlY-NINTH REPORT 

SHRI PARTHASARATHY (R(ljampct): 
I beg to move : 

"That this House do agree with the 
Forty-ninth Report of the Business 
Advisory Committee presented to the 
House on the 5th May, 1970." 

MR. SPEAKER: The question is : 

"That this House do agree with ~ 

Forty-ninth Report of the Business 
Advisory Committee presented to the 
House on the 5th May, 1970." 

The motion was adopted. 

12. SO brs. 

FINANCE BILL, 1970--(contd.} 
Clause 3-Contd. 

MR. SPEAKER: We shall now take up 
the Finance Bill and at 4 '30 all the clauses 
will be put to vote according to the allot-
ment of time. All the remaining clauses will 
be guillotined at that time. 
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SHRI CHENGALRAYA NAlDU 
(Chit tOOl): I am talking about the 
business of the House. My discussion was 
postponed during the last session. This 
session is also coming to an end and I 
waited for such a long lime. 

MR. SPEAKER; The represcnlttlives 
of various parties assemble at the Business 
Advisory Committee and decide upon allot-
ment of time and there should he no dis· 
cussion of it in the House. 

There were 10 or 15 pending motions and 
they all came up and were considered in the 
Committee. 

These lire the amendments to clause 3 
which were moved yesterday: Nos. J. 2 
and 3 by Shri K. L. Gupta, 48 by Shri 
Dandeker. 94 and 95 by Shri Shiva Chandra 
Jha, 550, 551 and 552 by Shri Beni Shanker 
Sharma and 570 by Mr. Raghuvir Singh 
Shastri and 632 by Shri P. D. Himatsingka. 
There is no lunch hour today. We should 
remember that. 

SHRI N. K. P. SALVE (Betul): What 
about 693 and 694 ? 

SHRI BEN! SHANKER SHARMA 
(Banka) : As I was stating yesterday, many 
witnesses came and deposed before the 
Select Committee on the Taxation Laws 
Amendment Bill that much more \I as need-
ed to be done to achieve its objectives. 
Here is an example. The Government 
itself is not satisfied. There are so many 
amendments in the Finance Bill which are 
complimentary and supplementary to the 
provisions in the Taxation Laws Amend-
ment Bill. 

This clause trying to define agricultural 
land in  India and seeks define it through 
capital asset. But clause 2 (14) of the 
1 ncome-tax Act does the same thing and 
that is sought to be linked up with this 
clause here. Capital sains 00 aaricultural 
land arc defined there and it is SQulbt to be 
amended through this Finance BiU, instead 
of through the T ~  Laws Amendment 
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Bill. Clauses dealing with income on ag-
ricultural land. capital assets excluding ag-
ricultural land, etc. arc more akin to 
cach other and thosc provisions should be 
contained in the Taxation Laws Amend-
ment Dill and not in the Finance Bill. I 
shall just refer to what my friend the hon. 
Law Minister said at the time of replying to 
the objections raised by my hon. friend 
Shri Dandeker. 

He said: 
"It is true that there is a Taxation 

Amendment Bill now being considered 
by the Select Committee. Nothing 
which is being considered there is being 
included here. Here we have got only 
provisions with respect to collection of 
income-tax, wealth tax, gift tax. etc .. 
for the coming year. It is not a permanent 
amendment to any of the statutes in our 
cOllntry. It is an amendment made for 
this year." 

Hc further said: 
''The clauses will have to be read one 

by one and the question has to be con-
sidered whether it is intended to collect 
tax for this year or intenued to change 
the statutes in existence in the country. 
If there is any provision which then can 
be demonstrated to be not in the interests 
of tax collection but intention for amend-
ing permanently the statute law of the 
country, it can be considered then, not 
now." 
If you bestow a little attention on this 

clause, you will find that according to what 
the Law Minister said, it should be incor-
porated in the Taxation Amendment Bill 
and not in the Finance Bill. This clause 
whereby the definition of agricultural land 
has been extended should be taken out from 
the Finance Bill. 

Coming to the merits. By this provision, 
some artificial meaning is sought to be given 
to "agricultural land". It refers to land 
which is situated in a municipal town or in 
its vicinity within 8 km from the municipal 
town; notified area qr cantonment, etc. 
So far as land situated in municipal towns 
and corporations are concerned, perhaps 
it can have some value of its own because 
that may be required for building purposes. 
But what about notified area committees 1 
I come from a place where there is a notified 
area committee. It is " very small. town 

with a total population not exceeding SOOO to 
6000. But to bring it within the purview 
of notified area committee, some villages 
two to three miles away have been included 
to connect it a notified area. There are vast 
stretches of land in between the town and the 
included villages which are all agricultural 
lands but which are within the notified area 
committee. What happens to these lands ? 
If those lands are sold, they will attract 
capital gains. 

MR. SPEAKER: There are 732 amend-
ments and the time is only 3 hours. At 
4 ·30 the guillotine is to be applied. 

SHRI BENI SHANKER SHARMA: 
Sir, I will take a minute or two more. It 
affects our agriculturists. 1 submit that 
Ihe population limit in this clause should be 
kept at one lakh instead of 10,000, so that 
villages within notified area committees are 
not brought within the mischief of this 
clause. 

Then. so far as distance is concerned, it 
should be 2 km and not 8 km from the muni-
cipal limits. Again I would urge that such 
amendments should not be made through the 
Finance Bill, because the object of the 
Finance Bill is simply to give effect to the 
financial proposals of the Central Govern-
ment for a financial year and to provide for 
certain connected matters. This is not a 
matter connected with the financial pro-
posals and therefore, it should be taken 
out of the Finance Bill and incorporated in 
the Taxation Amendment Bill. 

SHRI HIMATSINGKA (Godda): 
So far as this amendment is concerned, I 
feel that it is unconstitutional. List I of the 
Seventh Schedule says that all taxes, other 
than agricultural income-tax, will be within 
the purview of the Central Government. 
List 2 of the same Schedule provides that 
agricultural income-tax will be dealt with by 
the States. This certainly comes within 
the definition of agricultural income tax 
and, therefore, 1 do not know how the centre 
can deal with this and make agricultural 
income liable to wealth tax and income-
tax. If we include this, I reel this would be 
unconstitutional. Simply because we try 
to include it by calling it urban property 
in the definition, that will not really cbange 
the character of the land. A&riculturaJ land 
will continue to be agricultural land and in· 
come ·from tbat can be taxed only by tho 
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(Shri Himatsingkq 
State; it cannot be taxed by the Centre. I 
feel this will be struck down by the courts· 
Therefore, this should be withdrawn and 
should not be pressed by government. 

As regards amendment No. 632. Shri 
Dandeker has dealt with it and he has shown 
that no change should be made so far 
as advance tax is concerned. The rate is 

~  high and it should not be increased. 
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SHRI K. SURYANARAYANA 
(E1uru): Mr. Speaker, Sir, several Chief 
Ministers of the Slates have advised the Prime 
Minister not to go in a hasty manner in 
levying agricultural tax on the rural agri-
cultural sector. They proposed it in the 
National Development Council meeting. 
Now, how the Finance Department has 
advised the Prime Minister to levy tax on 
Ihis sector? I am sure if the Finance De-
partment had consulted the Agriculture 
Department they would not have advised to 
tax  the agricultural rural sector in this 
manner. 

There is no stability of land prices. They 
fluctuate. Some years back-three to four 
years baCk-the prices of land in Hyderabad 
had gone up tremendously but on account 
of the recent trouble the prices again have 
come down. Further, this measure wiIJ 
only affect Ihe small farmers and not the 
big farmers. So. I request the Prime 
Minister to Ie-consider Ihe request of the 
Chief Minister and drop this measure for the 
time being. The Chief Ministers and the 
Agriculture Department should be consulted 
as to how to fill up this gap. 

MR. SPEAKER: I would request 
the Members to be very brief. The Members 
may make their suggestions in a minute or 
so otherwise the important clauses will be 
missed because we will have no alternative 
but to vote. 
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SHRI K. NARAYANA RAO (Bobbili): 
I 8m Dot prepared to coDcede to the poiDt 
raised by my hOD. friend that only those 
Members have the right to speak on the 
clauses who have given DOtice of 
amendments. The other Members also 
have the right to participate iD the discussion 
on the clauses. 

Coming to this particular clause, certain 
constitutional objections have beeD raised. 
1 feel so far as coDstitutional objections are 
concerned, there may Dot much force. But 
my objections are of a different type. As 
regards this particular ameDdment, it waDts 
to widen the definition of the word "capital 
asset". The relevance of the capital asset 
is that it has been linked with what is called 
the capital gains. That is one of the items 
chargeable under the Income-tax Act. 
Therefore, it is not strictly a tax on agri-
cultural property. 

This capital gains tax arises where a parti-
cular property or a capital asset has been 
transferred. According to this ameDdment, 
the scope of it is widened and it iDcludes 
even a small panchayat area provided it has 
a population of more then 10,000. Even 
a small panchayat area cODsisting of more 
than 10,000 people has been attracted by tbis 
particular amendment. Therefore, any 
transactioD, even agricultural land if it is 
transferred. has been attracted by this 
amendmeDt. Not only that. It has a 
second limb also and that is the Government 
by a notification can also include aD area 
extending upto 8 km. Therefore, almost 
all rural areas have beeD covered. It is 
Dot strictly an agricultural income Dor it is 
a tax on the capital value of the particular 
land. It is what is called the capital gaiDS. 
It is strictly a tax on the transactioD or the 
sale process. 

As a matter of fact, this iDcludes a very 
wide area covering a number of assessees in 
this country. Most of them, I feel, are 
ignoraDt people. They do not know what 
the returns are. Even from ethical point of 
view, iD this particular transaction, so far 
as land is coDcerned. there is already a 
tax, what is called a registration tax. It 
alrendy attracts a particular amount of tax. 
Such being the case, to include this also is 
not proper. The object may be good. Of 
course, there may be such cases where an 
agricultural land may be converted into a 
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IShri K. ~ ~ ~ Reo] 
housing site and the people may get a lot 
of profit out of that transaction. If 
you isolate such cases and treat them in an 
isolated context, it is all right. But if you 
want to apply it to all cases where small agri-
culturists are involved. it is far dispropor-
tionate a remedy which you want to seek. 

Another factor is that there is the defini-
tion of capital gains arising out of the trans-
fer of capital asset, etc. Supposing an 
ordinary peasant. within this area. sells a 
particular land, will you take the entire pro-
ceeds to be the capital asset? You will take 
only the gains? Therefore. the question will 
arise how this particular land comes into the 
possession of a particular person. Suppos-
ing 100 years ago a particular land came in 
possession of some person. Now. due to 
certain reasons. the value of the land might 
have risen. Will you deduct it ? 

Another point is that most of the people 
who sell agricultural lands. sell them under 
economic compulsions and out of necessity 
they sell land. Therefore, if you tax such 
persons who are already needy and who 
have to sell their properties for the sake of 
their immediate necessities, is it moral? 
It is like Shylock wanting his pound of flesh. 
Therefore. I plead with the Prime Minister 
to at least think and reflect on the conse-
quences. You may restrict the scope but 
I feel such a wide coverage is going to create 
great hardship. 

SHRI N. K. P. SALVE (Betul): 
entirely agree with the inferences drawn by 
my hOD. friend though I cannot agree with 
his reasons. 

If you can levy the wealth tax on agricul-
tural property. the capital gain is within the 
purview of and the competence of this 
House. There is one point to which I 
wish to draw the attention of the Prime 
Minister. 

A distinction for the purpose of capital 
gain has been drawn on the basis of where 
the property is situate. If it is within the 
town or 'Within 8 kilometres of the town. then 
it will Come in for capital gains tax. Re-
cently it has been found that people have 
developed an interest in Botany. It is 
very easy to underst .nd. They are growing 
bananas. They are growiDS cauliflowers, 

potatoes etc. If you analyse why this 
interest in ~  then Y"u will find it i. 
ultimately to avoid tax. If this is to be 
checked, it is not on the basis of where the 
property is to b, situated. It is to be on the 
bl.i. wheth:r "r n"t the honest agri-
culturist is selling the property pr whether it 
is such a new burden on those who 
has found a new interest in Botany. 
Therefore, I would request the Prime 
Minister to consider that the definition of 

~  g1ins tax on agricultural property be 
modifi:d. If it is in respect of real agricul-
turist it shlluld bo exompt. If it is in 
respect of newly-found agriculturist who 
is finding intere,t in Botany only for the 
purposes of income tax. then without any 
exemption it should be brought to tax. 

SHRI N. K. SOMANI: (N·'g:ur): Sir, 
we are opposing this particular proposal 
on more than one ground. The first one is 
that it should legitimately belong to the 
States' sphere, a ground which has been 
made amply clear by a number of States as 
far as this levy is concerned. But. con-
sidering it from some other points of view, 
the capital gains tax is levied as a discourage-
ment as a proposal of taxation, provided 
it checks bad and undesirable activities. 
Now, if somebody has made it a profession 
to purchase land and sell it for profit within 
a short time and frequently. then one can 
undcrsl .. nd th.t ~  should come 
with a proposal like this. Unfor-
tunately what we are seeing is that for the 
sake of a very few people who indulge in 
these practices, the Government seek to 
take sweeping powers for the rest 99 %. 
After all who is going to sell land? Land 
has become a precious commodity 
to-day. A person may want to change 
his occupation and sell his land and enter 
business or other occupation and I see no 
reason why there should be a penalty im-
posed on him. 

Therefore. I would like to press that this 
particular provision which probably wants to 
arrest this tendency in particularly a very 
few hands should not be introduced either 
by an amendment of the definition or by any 
other means. 

'lr ~ ~ ~ (ifRmf\') 
~ •• ~~ mrittfn;t 
~ ~ """" 3 ~ q ~ ~ ~ fit; 
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THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): 
Agricultural Income, as defined in the 
Incometax Act, does not include Capital 
Gains arising from the transfer of 
agricultural land as hOIl. Members have 
~  Furfher, Parliament is competent to 
amend the definition of agricultural income 
in the Income-tax Act. 1 his position has 
been confirmed by the Attorney-General. 
Hence the extensioIl of taxation to capital 
gains arising from the transfer of agricultural 
land is within the competence of Parliament. 
On Shri Kanwar Lal Gupta's amendment, 
I would like to say straightway lhat the small 
farmer ~ not really touched, but as the hon. 
Member said. only. very few come in this 
category and the intention is that areas 

outside the limits of municipality or can-
tonment would be notified only in t he case of 

urbanisation and it justifies the inclusion of 
auicultural land in such areas within the 

SCOpe of capital asset. It is not thdnten· 
tion to notify areas upto the limit of 8 K..Ms. 

M17LSS/70-7 

In the CIIIe of all munldpa1itlOi tIDd CIllo 
tomncnts. Even where the population of 
the municipality or cantonment is below 

2 1/2 lakhs, the pace of urbanisation may 
justify the inclusion of agricultural Ian 
outside the limits of the municipality or 

cantonment board within the term capital 
asset. Moreover in the case of ~  

cities such as Bombay, Calcutta and 
Madras, areas. outside the municipal limits 
may have already reached a stage of ur. 
banisation which would justify their being 
included within the scope of this definition 
upto a distance of 8.K.M. The limitation 
of such distances at 3 K.M. \\iIl therefore 
not be justifiable in such cases. 

So, these amendments are not acceptable. 

Then, there was a question of transfer of 
capital assets by compulsory acquisition for 
a public purpose. This is not in any way a 
disadvantage to the owner of the assets. 
Rather it brings him a larger consideration 
than in the case of a sale of the assets to any 
other person. The same position holds 
good in respect of ~  There 
is no justification for giving any concession. 
in this regard. 

SHRI KANWARLAL GUPTA: But, 
you are acquiring that compulsorily. How 
does the capital gains tax come in ? 

SHRIMATI INDIRA GANDHI 
Then he gets the compensation. 

I5ff ~ '!t(I': ~ fiImrr 
~ ~ eft ~ ~~ ~ ~~  
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SHRIMATI INDIRA GANDHI: Jo 

there any justification for making a die-
tinction between agricultural land and other 

capital 8Sstts such as hoUle property, non· 
allriculturai land etc.? Due to the proJllft. 
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[Shrimati Indira Gandhi] 
of urbanisation and industrial isation, the 
land in urban areas has appreciated in value 
in recent year, and its exclusion from the 
purview of the taxation of capital gains 
gives room for speculative dealings in such 
lands. There may be an increase in price 
of land. The land which is hot being used 
for agricultural purposes may be claimed 
as al\l'icultural lands and the capital gains 
may be claimed to be exempt. So, this 
Bill seeks to close this loophole. 

Therefore, this amendment of Shri 
Dandekar is not acceptable. 

Shri Shiv Chandra Jha's amendment Nos. 
94 and 95 are with regard to population. As 
regards the population-whether it should 
be 7.000 or 10,000/- it is a matter of judg-
ment. The hon. Member there as also othel' 
hon. Members arc seeking to increase it. 
If these amendments arc to be accepted, then 
the genuine farmers engaged in agricultural 
operations may also come within the scope 
of taxation on the capital gains arising from 
transfer. Therefore, the amendmcnt6 arc 
not acceptable. 

If Shri Himatsingka's amendment is to 
be accepted, especially of trusts-there is 
another provision in the Bill-then these 
will be subjected to tax on their income at 
65 %, and they would not be obliged to pay 
the advance tax at that rate and such taxes 
may have to be collected only on asessmenls 
in the subsequent year. So, this amend-
ment is not acceptable either. 

-n ~~ '"'" ~ : If·it 3M'ilT ~  

fw ~ an<: Ii' it ~ on:: 3fT:f.t ~ ~ 

~  I ~  ~ ~ ~ f'fi' ~  ~ ;;fT f:;reilT 

~ ~ 'fi'<: ~ f@ ;pn ~ ;milT m ~ 
CifCIm ~ ~  ~~ if. ~ ~ ~ 
~ ~ I ~  <:Ri' ~ ~ ~ ~ 

i!iT SI'1WI' ~ ~ an<: ~ ~~ i!iT 
~~ .. ~~ ~ ~~~ 

'fi'Tt 1ffl<'fif ~ ... ~ I ~ ~  ~ ~ 

~~~~ ~~~~~ 

~  ~  ~ ~ ~~  ~ ~  

~ ~~~ ~ ~ .m 
ijlm: ~ ~  mft ~ I ~~  ~ ~  l1'g: 

~  (\111' i 

MR, SPEAKER: Order, order. The 
Ministers have always to refer to their notes. 
Even you cannot speak without referring to 
the notes. 

-n ~ In : ~  ~ 8 firi<;ft-

~~~ ~ iJ1fT ~  

1 ~ ~  ",tit: ~ m 
~1 

SHRI MORARJI DESAI (Sura!): 
May ] ask a question? The capital gains 
tax is to be paid at the rate of income-tax 
which a person is paying. All the genuine 
agriculturists will not be paying any income 
tax. So, how arc they going to pay the 
capital gains tax '? (lnterruplion). 

SHRI KANWARLAL. GUPTA: Let 
the Prime Minister reply. Why arc you 
speaking'? (ill/eYmplioll). 

SHRI N. K. SOMANI: The question 
has been posed to the hon. Prime Minister 
and not to you. 

MR. SPEAKER: I request all of you 
to sit down. Why don't you allow the 
Prime Minister to speak? 

SHRIMATI INDIRA GANDHI 
I think I mentioned this when I started my 
speech just now. 

As regards capital gains tax, the lirst 
Rs. 5000 is exempt, and 55 per cent of the 
halanee is taxed al rates applicable to or-
dinary income. As I said in my opening 
remarks, we are changing this definition of 
capital asset. 

SHRI BEN] SHANKER SHARMA 
On a point of submission ..... . 

MR. SPEAKER: ] am not going to 
allow it. 

SHRI BENI SHANKER SHARMA: 
The Prime Minister had replied ..... . 

MR. SPEAKER :  I am not allowing 

him. 

As regards Shri Kanwar Lal Gupta's 
amendments, I \\ nuld like to know whkh of 
them he is pressing. 
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SHRI BENI SHANKER SHARMA: 
Shri Himatsinaka had not moved his 
amendment, but the hon. Prime Minister 
has replied to it. 

SHRI KANWAR LAL GUPTA 
J want division on amendment No.3. 

MR. SPEAKER :  J shall now put 
amendment Nos. I and 2 10 Ihe vole of Ihe 
House. 

A_ndmems Nos. 1&:2 were put DIId 
negatived. 

SHRI KANWARLAL GUPTA: I 
WBDt division on amendment No.3. 

SHRJ LOBO PRABHU (Udipi): Wh 
is he pressing for division ? We shall 
be wasting time on this. There are other 
amendments slill to come in. 

MR. SPEAKER: Does he want a 
division now ? 

SHRI KANWAR LAL GUPTA: Yes. 

MR. SPEAKER: The other day, we had 
agreed that if we sat during the lunch hour 
also, then normally we would not go in for 
division during that time. So, J would 
request the hon. Member to leave it as it Is. 

SHRI KANWAR LAL GUPTA: I 
have not followed what you have said. 

MR. SPEAKER : We had agreed in 
this House the other day that we would not 
go in for any division during the lunch 
hour . 

~ ~  ~ ~ anl{-
II'T"{ ~  ~ i1;m m anq mr ~ I 
If{qT ~ ClTm'a- ~  ~ 

~ fit; q t.;rt ~ fit; ~ ~ m fat;v{ 
m..mrrt I 
~~  {mf tfl ~~ 

IIil: 11fiT t ~ of;{ mIf ~ fWt;;r-r If(t 
{1trT I 

~ ~~ 

IIl1 ~ t I anti .... (fWl1; I aJ1T"( ~ 
qq,: 1ft" q fit; ~ (I" en If arrq IIl1 
~ ~ 1 

MR. SPEAKER: He did not listen to 
what J was saying. I am very sorry that 
hon. Members are so impatienl. We had 
aareed the other day that if we took up 
any business durinathe lunch hour, we would 
not call for any division durinll that time. 
If Ihe House agrees 10 relax it, J can put it 
to VOle now and call for a division. 

SHRI MORARJI DESAI : May 
I suggest that it will not be right to 
refuse a division, but what can be done is 
that the division can be postponed to three 
o'clock? You cannol refuse a division 
because it is lunch hour now. 

MR. SPEAKER : Then, of course, 
there is no other alternative except to ... 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAM-
AIAH): Let us have the division just now. 

SHRIMATI INDIRA GANDHI: It is 
up to you, Sir. We leave it to your dis-
cretion. 

MR. SPEAKER: I think it will com· 
pletely stop our work. We have no other 
alternalive. 

SHRI KANWARLAL GUpTA: If 
you are keen not to have a diVision, I do 
not mind, bul it is my right. 

MR. SPEAKER: I aID ,oing to put 
il to vote. There il DO otIIcr alternalive 
now, if the Member is ~ for it .... 

SHRI N. K. SOMANI : He is nOI 
pressing. 

SHRI KANWAR LAL GUPTA: I am 
nOI pressing. 

MR. SPEAKER : Tben, I thank him 
very much. 

I .hall now put amendment No.3 to 
the vote of tbe Hoose. 

TM Amendment No. J lIIa$ put and fie· 
galived. 

MR. SPEAKER :  I shall now put 
amendment No. 48 moved by Sbri N. 
Dan.xer to the VOle of the House 
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TM Amendment No. 48 II'QI ,ut tIfIIl 
~  

MR. SPEAKER :  I sha1l now put 
amendments Nos 94 and 9' to vote. 

TM Amendments Nos. 94 and !l5 w"e 
put and ~  

MR. SPEAKER : I shall now put 
amendments Nos. 550. 551 and 552 to 
vote. 

Amendmenls Nos. 550, 551 and 552. 
were pUI and nrgalivaled. 

MR. SPEAKER : J shall now put 
amendments Nos. 570 and 632 to vote. 

Amendments Nos. 570 and 632 lVere 
put and lIegalivaled. 

MR. SPEAKER: The question is: 

"That clause 3 sland part of the Bill". 

The molion WaS adopted. 

Cla/.se 3 was added to ,he Bill. 

Claale 4-(Anrendmenl of Sectio" 10) 

SHRI SHIV CHANDRA JHA 
(Madhubani): J bog to movc.: 

Page 5, line 12,-ofter "illness' In$ut-
"accident ~  (96) 

SHRI BEN! SHANKER SHARMA: 
I beg to move:. 

Page 5,line 8,-add at the end·· .. or of any 
co-operative society formed for the pur. 
pose of constructing and renting houses 
in cities and lowns to ease the housing 
problem in the country" (553) 

~  ... ,": ~ ~  

II¥ ~ 

~~~ ~~~  ~ 

~ 1 ~  amft t qt ~ ~ 
~~ ~ ~ ~ 

'4\'amftt I ~~~  ~ 
l q: ~ ~ emf t. I If' ~ 'Iftar 
1 ~~  I ~ ~  

'1m .. , 'R ;f tlf srm mrr pr 
t Ai: ~  

t 

"Any Income 01 a hOsPital or other iDS. 
titution for the reception ofpenons suffer. 
ins from illness or mental defectlvene ...... 
13·38Hn. 

(MR. DEPUTY.SPEAKER In 1M Chair). 4'. fiI; ~ if ~  iii ;n 
~ m'hi" ~ fW ilITIt I 
~ ffi ~  ~ atPm: ~ a"Ift 
~  ~~~~~  

~~ ~~~~1 

~ 4' ~ fit; ~ Sflffi ~ ~ ~ 
I!(J1:( fiI;: 

" ... .illness, accident, injune, or mental 
defectiveness or for the reception and treal. 
ment of persons during canvalcscence ...... 

;it ~ ~ ~ 1~ ~ ~ ~ 

~  ~ ~ It<mI' ~ itt ~  

~ ~ IIi1: ron-~ I 
SHRI BENI SHANKER SHARMA: 
Under sec. 10 of the Income·tax Act. ~ · 

tain income is eXcluded from being taken into 
account in the total income of an assessee. 
This clause seeks to give exemption to any 
authority constituted in India by land for the 
purpose of dealing with and satisfying lhe 
need for housing accommodation or for lhe 
purpose of plannng. development or im. 
provement of cities, towns and Village,. or 
for both. This is a very laud"blc object. 
We are short of houses in the country. 
Income of such an authority constituted by 
Government is to be excluded. J simply 
want to add to this category the incQme of 
any co-operative society formed lor the pur-
pose of constructing and renting houses in 
cities and towns to ease the housing problem 
in the country. I think this is a salutary 
sUlllest!on. It is not in the interest of any 
individual or company or any other assessee. 
I want this benefit extended to co-operatve 
socioties. This will give impetus to tbe 
construction of houses in the QOuntIy which 
is the need of the bour. I bope the Prime 
Minister will accept tbis SlIggestion which 
is very reasonabJe . 

SHRIMATl INDIRA GANDHI: 
With regard to 8hri Jha', amendment. 
the Bill docs cover institutitll1S for the 
reception and treatment of persons rcq uir. 
ina medical attention or rchabilit!;tion. 
Hence the amendment il Dot nc<:esUlY. 

·Moved with the recommendfttion Orthe PrnIdent. 
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tit ~  ~ ~ 

~ e'1ft 1II1f ~ I W ~ iI'N ~

~ ~ ~~ I 

~  ~ ~ 

\I'I'R"{n ~ , 

SHRIMATJ INDIRA GANDHI: 
II is included in this. 

As for Shri Beni Shanker Sharma's 

amendment, Housilli Boards arc being 
exempted from tax on their income mninly 
on the consideration that they constitute 
an extenSion of the activities of the State 
Government, and the profits which they 
make do not accrue to the benefit of any 
private individual. Hence, there is no 
justification for exempting the cO-operative 
societies mere'y on the ground that they 
construct houses and thereby will ease the 
housing problem in the country, an more 
than indiViduals, partnership firms Or com-
panies ~  in similar activities. How-
ever, I would like to remind the hon, Mem-
her that low cost residential units are now 
exempted from tax UP to Rs. 600 per unit 
per year for three years, but there is a pro_ 
posa, under the consideration of the Se'ect 
Committee to raise this limit to Rs. 1200 
per year fOr five years. 

MR. DEPUTY-SPEAKER: I put 
amendment Nos. 96 and SS3 to the House, 

Amendment Nos. 96 and SS3 were put 
',and ne,atived. 

MR, DEPUTY-SPEAKER : The ~ 

lion is: 

"That Clause 4 stand part of the Bill." 
The motion was adopted. 

Clause 4 was added to the Bill. 

Claaae S-(Amendment 0/ sectlo" II) 

SHRI KANWAR LAL GUPTA: I 
be. to move· : 

Pages S and 6,_mlt lines ]8 to 40 and 
1 to II, respectively. (4) 

Paae 6,_mit lines 12 to 41 (5) 

SHRI N. DANDEKER (Jamnapr) 
J Ilea to move,. 

PHae " line 40.-, 

lor "three months" substitute ".ilt 
moDtbs" (49) 

SHRr SHIVA CHANDRA JHA : 
J beg to move· : 

Pose 6, line 28,-

for "ten" subslilutr "five" (97) 

SHRI LOBO PRA BH II :  J beg to move· : 
Poge 6, line 33,-

add at the end-

"or in any investment specified in ~ 
tion 14 of the Finance Ael, 1970" (313) 

SHRI S, S. KOTHARI (Mandsllur) : 
beg to move-; 

Poses S and 6,-

lor lines 19 to 40 and I to 11 respectiVely 
3usbtltute-

"(i) in clause (3), for the words "twenty-
five per cent. ", the words "filleen 
per cent." shall be substituted with 
effect from 1st day of April, 1971; 

(ii) in clause (b), for the words "twenty-
five per cent. ", the words "fifteen 
per cent" shall be substituted with 
effect from 1st day of April, 1971; 

(iiI» in the Explanat ion for the worda 
"twenty-five per cent" the word. 
"fifteen per cent" shal! be substituted 
with effect from lst day of April, 
1971; (3SI) 

Paac S,-

afler line 30, huert-

"(iii) after clause (b), the foUowm. 
proviso shal! be inaerted with 
effect from ht day of April, 
1971, namely ;-

Provided that the restriction. 
epeci6ed in claDIC (a) or clause 
(b) ot this lub-oection sa respects 
lcc:umuJation or settina apart IhIII 
DOt. apply to iDcomc c1auified 
UDder the bead '""ital pins;" 
t.m) 

-Moved with the recommendation of the PnIident, 
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SHRI N. K. SANGHI (Jodhpur) : 

bel to move· : 

Pasc 6, line 28,-

ofter "years" ~

"from the end of that previous 
year." (411) 

SHRI BENl SHANKER SHARMA : 
I beg to move·: 

Pages 5 and 6. for lines 18 to 40 and 1 to 
II, respectively, substitute-

"(0) in sub-section (I). after clause 
(b), Ihe following proviso shall 
be added, namely :-

'Provided that the money so accu-
mulated or set apart is invested 
within a period of six months imIn-
diately following the previous year 
in any Government security or 
loans or by way of fixed deposit 
in any nationalised banks in the 
manner as may be prescribed'." 
(554) 

Paae 6, lines 26 to 28,-

omit "and the period for which the 
income is to be accumulated or set 
apart, which shall in no case 
exceed ten years." (610) 

Paac 6,-

lor linea 34 to 38, ~

'(c) for sub-section (3), the followins 
lub-section shall be substituted 
namely:-

"(3) Any income referred to In sub-
section (1) or sub-section (2) 
as is applied to purposes other 
than charitable or religous pur-
poses as aforesaid or ceases to 
be accumulated or set apart 
for application thereto or is not 
utlliaed for the purpose for 
which It is so accumulated shall 
be deemed to be the iIK:ome of 
lucb penon of the previous 
year in wbic:b It Is 10 applied or 
ceases to be so accumulated 
01' 10 let apart." (611) 

SHRI HIMATSINGKA: I bel to 
move-: 

Page 5, line 24,-

lor "1971" substitute "1973" (633) 
Page ~  line 30,-

jar "1971" substitute "1973" (634) 

Page 6, lines 3 10 6.-

omit "[such oplion to be exercised in 
writing before the expiry of the time 
allowed under sub-section (\) or 
sub-section (2) of section 139, whether 
fixed originally or on extension, 
for furnishing the return of income)." 
(636) 

Page 6, line 31,-

ofter "1944," I"serl-

"or in deposits in Banles or in Deben-
tures" (637) 

SHRIMATI INDIRA GANDHI 
I bel to move· : 

Paae 6,-

lor lines 29 to 33, slllMtllute-

'(b) the money so accumulated or 
set apart is-

(I) invested in any Govern-
ment security as defined in 
clause (2) of section 2 of the 

18 of 1944 Public Debt Act, 1944 or 
in any other security which 
may be approved by the 
Centnll GOVCl1llllCllt in 
this behalf, or 

(iI) deposited in any account 
with the Post Office Savings 
Banks (including deposits 
made under the Post Office 
(Time Deposita) Rules, 
1970) or a banking com-
pany to which the Bankinl 

10 of 1949 Regulation Act, 1949 ap-
plies (includiDi any bank 
or banking institution re-
ferred to in section 51 of 
that Act) or a cooperative 

-Moved with the recommendation of the Pnlldent. 
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society engaged in carry-
ing on the business of bank-
ing (including a co-
operative land mortgage 
bank or a co-operative 
land development bank). or 

(iii) deposited in an account 
with a financial corporation 
which is engaged in provid-
ing long-term finance for 
industrial development in 
India and which is approved 
by the Central Government 
for the purposes of clause 
(viii) of sub-section (1) of 
section 36.";' (645) 

Page 6. for lines 34 to 3H. "ubslilule-

'(r) for sub-section (3), the following 
sub-section shall be substituted with 
effect from the I st day of April, 
1971, namely:---

"(3) Any income referred to in suh-
section (2) which-

(a) is applied to purposes other 
than charitable OJ' religio us 
purposes as aforesaid or ceases 
to be accumulated or set apart 
for application thereto. or 

(b) ceases to remain invested in any 
security referred to in sub-
clause (i) or deposited in any 
account referred to in sub-
clause (ii) or sub-clause (iii) 
of clause (b) of that sub-sec-
tiont or 

(e') is not utilised for the purpose 
for which it is so accumulated 
or set apart during the period 
referred to in clause (a) of 
that sub-section or in the year 
immediately following the ex-
piry thereof, 

shall be deemed to be the income of such 
person of the previous year in which it 
is so applied or ceases to be so accumu-
lated or set apart or ceases to remain 
so invested or deposited or, as the case 
may be, of the previous year immediately 
following the expiry of the period afore-
said.") (646) 

SHRI O. N. PATOOIA (Jalore): I beg 
to move· : 

Page 5 and 6,-

for lines 18 to 40 and I to II, respec-
tively, S ~

'(1/) in sub-section (J), after clause 

(h) the following proviso shall 
be inserted, namely:-

"Provic:'ied that the money so 
accumulated or set apart is 
invested during the period 
of six months immediately 
following the previous year 
in any Government security 
as defined in clause (2) 

of section 2 of the Public 
Debt. Act, 1944 or in any 
other security or invest-
ment which may be ap-
proved by the Central 
Government in this behalf." 
(669) 

SHRI N. K. P. SALVE: 1 beg to move·: 
Page 5, line 31,-

for HExplanalio,," suh.\lilu/e "'Ex .. 
plant/lion,," (695) 

Page 5, line 34,-

for. "Explanation" slIiJJtitlife "Ex .. 
plal/alion 1" (696) 

Page 6, line 1,-

nr,er "year" inJerl-

"or such period as the Income-
tax Officer, in his discretion may 
extend" (697) 

Page 6,-

afler line 11. in.\·erl-

"Explanation 2.-For the purpose of 
clause (a) and (bl income from any 
such property as is referred to in the 
said clauses for any previous year 
shall be deemed to have been 
applied to charitable or relilious 
purposes if such income is utilised 
for discharge of a debt or any other 
liability attached to any propeny 
held under trust," (698) 

-Moved with the recommendation of lhe Pmidenl, 
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Paae 6,-

alter line 11. ;nsert-

'Coa) after sub-section (I) the follow-

ing sub-section shall be in-
serted, namely,,· 

"( I A) Notwithstanding any-
thing conlained in 

sub-seclion (I) 

in any ,'ase 
where Ihe accounts 
are maintained on 

mercant ilc system, 
and the Income-
tax Officer is 
satisfied thaI the 
receipt of any 

income has not 
been wilfully de-
ferred either by 
contract or other-

wise, such income 
as is nol actually 
received during 
the previous year 
shall not be in-
cluded in the total 
income of the 
previous year shall 
not be included in 
the total income of 
the previous year 
of the person,"(699) 

~  ~  ~ 
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~ am: ~ ;;n;rr • ~ I ~  

~~  ~ ~~~ 

~~~ ~ ~ 
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if, f<'f1:l; '3'Wf>T ~ fifolIT ;;rAT ~  

~ ~ ~  ~ iR flt;lrr 

;;rr;rr ~ I ¥<f;;r ~  ~ ~ ~ 

~ ~ ~ cit <'fI1rr iliT Wtfu 
~ ~ ~ it; ~ irt <ml ;;fr 
olm ~ ;m Jt ~ ~ ron ~  ~ ~ 

flt;lrr :orro:. <'11m if; 0fN if; ~ <'f'ITl1IT 
~  ~ 19<1I' g) ;;rro: I 

1{' 3f.!,'ilCf i!i<m ~ ~ ~ 'I{ ;;fr 

~ il'mr <'f'TTt tTf ~ ~ ;;IT ~ ~ 
~ ;mT lJT<'f Jt 19<1I' ~  ~  ~ ~ 

lJT<'f ~  ~ ~ ~ wr.n ~  

lIT arrT iJf;:r ~~ ~ ar'h: ~ ~ ~ ~ 
am: a!1n: ~ <mf 'I{ ~ ~~  ~ 

tn: tlRf ~  ;;r.r iJiIi f.f; ~ I1Wt' 

if; ~ ~ ;;fuw WT ;:r ll{ ~  ~ ~ 

~1 ~ ~~~ ~~ 
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~ m-.:r ~ ft;rQ: '£T at1T<: ~ mmr 
~~ ~ ~~  

~ ~ ~  ""T 

~ ~ 1l ~ ~ fit; ~ ~ 
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1i 1l;;rr ;;rr ~ 'IT, ;;ftifT lift ~ q;: 'Ulf 
of\' ;;rr ~  eft am: ~ ;;it m.t.if t, 
~ '«IT <'f1TT!IT ;;rr ~ 'IT I m 
~ 11;lIi ~ ~~  ~ arnit ~ 
~ ~~ ~ I ~ 

~ I ~ crQ! !fiT ~ ltiT, ~  ~ ~ 

~  IIi't ~  fif<'l" ~ <'I"Tit lift ;;it 
;ftfu t l<fl: ~ tr.rcr ;ftfu ~  tr.rcr 

;ft\T t I 
arnit ~ ~ fief\;fqO\tl;j 1ft fiI;lrr t I 

~ ~~ ~ ~ 11  

~ 1 6 ~~~ 11 ~ ~ 

1962 it; ~ ~  I tNt I!TIf.t q: fq-
~ ~  ~~~ 1962 

it; ~ or.rr ~ ~ ~ ~ ~~  CIf1R If>tt 
~ ~ ~  

~1 ~ 1~~~~ 

~  am: lflfi i1 ~ ~ ~ ~ ~ 
fl:t I ~ fsef.1tifl1O\tl;j lfli'i fiI;lrr tm t, 
~ ~ SI'Ul'if m ;;IT ~ ;;rr;;.rr ~ j I 
;i ~ I!i<m ~ flli ~  am lfTffm ~ 
.,: 31"1<: ~ ~ am 11;lIi ~ m-
om:t ~ tiffi Ii· ffifiI; ~ ~ 
WT Ii· \l;;rT ;;rr ~ am: <itifT lIlT 'Ulf 1ft 
<'I"T ;;rr e-t I :;IT ~ ~ ~ Cffl: 1ft ~ 
fl:'t \ill"!t, ;;ftifT IIi't ~ 1ft if it, ~ 
~ 1ft if lft, ~ ij"if !fiT arnIIi't QfTif 
~~  

SHRI D. N. PATODIA : Sir, I pro-
pose to speak on all the amendments NOI. 
49, 669, 670 and 716. In spite of certain 
amendments moved by the Government 
relaxing some of the provisions with resard 
to investment of unspent income of the 
trusts, the fact remains that unless the un-
spent income is invested in the manner pres-
cribed, it has got to be spent for charitable 
purposes within three months of the com-
pleting of the accounting period. This 
appears to be too rigid a prescription. 
There will be many practical 
difficulties due to which it may not 
be possible for a trust to spend it within 
three months. There arc certain CII$CS 
where due to the nature of the investment 
involved, the income cannot possibly be 
ascertained within three months of the 
finalisation of the year. Similarly, in some 
cases, although the income is ascertained, 
it is not actually received. For instance, 
dividend on shares is declared but not re-
ceived within three months. Unless the 
amount is received within three months, 
it cannot possibly be spent. There have been 
cases where it has been necessary to go to 
court for obtaining approval for spending 
the amount. If you prescribe that the 
amount has got to be spent within three 
months of the closing of the year, it is goin, 
to be very hard. Beyond three months, the 
exemption will be withdrawn. Therefore, 
the period should be extended to a minimum 
or six mouths, to which I do not think there 
can. be any objection from Government, 
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because the purpose will be served. There-
fore, that amendment should be accepted. 

Coming to amendment No. 670, I find the 
provisions of the Bill do not make any dis-
tinction between ordinary income and 
income derived from exchange or sale of 
capital assets. These are two separate 
types of income for all practical purposes. 
A charitable trust is expecled to spend what-
ever is earned in the course of its normal 
activities. But there are certain cases where 
by way of sale ond exchange of assets, the 
trusts acquire certain additional funds, 
and form additional capital. There 
should be a provision by which a distinction 
is made between these two types of income. 
Such income which is derived from sale or 
exchange of capilal assets should be per-
mitted to be accumulated without any res-
triction. I hope Government will accept 
this amendmenl also. 

'" ~ otr-,; lIT ~ '3W-1re $lf, 
~ ~ ~ ~ 'i!n'<fm 

~ if;;;fro 1{ ~ ~ ~  

~ ~ ~ fit; f;;ffi;rr <fm ~ ~ 
it'" ~ it; IIiTlIl if; f<'lll; '" f'ti7n' ~ 
~  ~ ~ WIilf ffir ~ ~ ~  

am: ~ en: ilRJ ~ ~ I ~ 
!fiT ~ IR1l' ~ t ~ lfriI>'T ~ 

'liT ~ ~ (I1f;' ~ i!:r.t ~ ;it 'ifr 
~ ~  ~ en: ~ ~ ~ I .q 
~~ ~~~~~ ~ 

~ I!it ~ ~ qT;f ~ !fi<: flm ~ I 
itt ~ ~ 97 i!n' amTli lfit ~ I 
~ ~ 1 ~ ~~ 

1 ~ fiI;a;rr ~ 3Ait i!n'1f it; ~ ~ 

~ ~ am: ~ ~ ~ <tilt ~ 

~~ ~ ~ ~~ 
~  ~~~~~ ~ 

~ ~~~  ~~ arow I!it ~ 
~~~  

If' ~ ~ ~ fit; ~ ~ ;it 
~~~ ~~ 

~~ ~~~ ~ 

11' ~ it; if11f en: ~ 

~  ~ am: ~  '1ft 
~ ~1 ~~  

~  ~ am: ~ ~ ~ <tt <rnf ~ 
~~ ~~~ 

m::nr ~ ~ ~ ffir ;tT '¥ ~  :.;rr ~ 
~ ~~ ~~ 

~~~~~  

~ m ~ <rnf '1ft ~ fit; !J1f ~  

~  ~ IIiTlIl *t ;t.f !fi<: ~ ~  ~ 

~~~ ~ 1 

l, <IT ;;r.r <:fl!i ~ ;tT ~ ~

3lT!I'i ~ en: ~ ~  ~  <iii' <:fl!i if; 

f;w,--<lilr ~ lti1f ~ mr if; ~ 1  if; 

~~~ ~ ~ 

~ C\1Il1f ~ 3Ait ~ ~ ~ ~  ~ 

~ ~~ ~~~ ~ 1 

~  

SHRI LOBO PRABHU I have two 
amendments. But before .1 take them up I 
would like to place Ihem in the conlext of 
the direct laxation proposals of Ihe govern-
ment. The total yield from all the proposals 
is expected to be, please nOle. Rs. 5 crores 
this year and Rs. 21 crores nexl year. We 
must realise the sile of this task in the 
conlext of the lotal revenue which the 
government is gelling, somelhing like to Rs. 
3.400 crorcs. For Rs. 5 erores this Govern-
ment is proposing to deslroy Ih. whole 
industrial structure of Ihis country; it is 
going to change Ihe definition 
of agricultural land. What is Ihe result of 
the change? There will be no house built 
because as soon as ..... 

MR. DEPUTY-SPEAKER: We are not 
dealing with that clause now. 

SHRI LOBO PRABHU: I am giving 
the general context. They have already 
dried up charity and now they are soing to 
dry up investment and, consequently, pro-
duction and also employment about which 
Kovernment is very much concerned. Yes-
terday the Prime Minister gave the figures, 
or avoided to give Ihe precise figures. about 
inflation. She should have taken care of 
t he impact of the tuation propoaa\s on 
investment. There has hardly been any 
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[Shri Lobo Prabhu) 
capital gains durin!! the last few months. 
There is a strike of capital and the strike 
will grow as the taxation proposals become 
fully implemented. Therefore, I ask of the 
Prime Minister: why are you destroying the 
structure? 

MR. DEPUTY-SPEAKER: 1 would say 
that this b not relevant to the clause under 
consideration. 

SHRI LOBO PRABHU: I am giving 
the Whole structure of indll'irial pre sperity 
on which employment depends. Tbat is be-
ing destroyed for a paltry Rs. 5 crorcs. 
Please see part H of the Finance Minister's 
speech. 

I would like to say that this is nothing 
more than an academic exercise. ideological 
exercise. They think that they should soak 
the rich. But that is not enough. If you 
soak the rich. YOll destroy the poor. Please 
remember thtlt. \\'itholll investment there 
will be no employment. 

MR. DEPUTY-SPEAKER 
speaking on the clause. 

He is not 

SHRI lOBO PRAllHU: I was examin-
ing the structure of the clauses. I have 
moved two amendments. One has already 
been supported by Shri Patodia. So. I 
do not want to traverse the whole ground. 
I only want to add this. In addition to in-
come not being received. there is also the 
other factor. that the outlay may not be 
spent in three months. For instance. the 
scholarship amount may not be paid within 
three months because the financial year 
bends in March and the other year begins 
later. Therefore. I suggest a reasonahle 
amendment that the time allowed for re-
moving the disqualification to extended f,,'m 
three 10 six months. My next amt.'ndmcnt 
is to reconcile Government's own proposals 
in respect of in\'estments which arc consi-
dered suitable from the point of view of 
capital formation and industrialisation. 
In this clause the investments of trusts arc 
restricted under the Public Debt Act or in 
any other security which may be approved 
by the Central Government. I would like 
Government to consider why there should be 
two classifications. It would be better if 
you have single list of investments and I 
would. therefore. request you to accept this 
amendment. 

SHRI HIMATSINGKA: I am press-
ing my amending amendments 635 and 636. 
Amendment No. 635 sUg&eSts that instead 
of three months provided it should be six 
months. Three months is much too short a 
time to allow the trust to spend the money 
and then it is.circumscribed by the provision 
'such option to be exercised 'in writing be-
fore the expiry of the time allowed under sub-
section (I)'. Therefore. pnlClically the 
trustees will have to decide at the end of the 
Iyear whether they will apply for that or not 
,>therwise this advantage of three months 
will be lost. Therefore. instead of three 
months it should be six months and this 
option to be exercised in writing should not 
be.insisted upon. 

SHRI S. S. KOTHARI : Acwrding to 
the new Finance Bill in reprd to the chari-
table trusts it has been provided that no 
amount shall be accumulated without the 
sanction of the ITO. My submission is 
that the rules should be framed hy the 
Central Board giving clear directions to the 
lTO to give sanctions to all sum applications 
for building hospitals. etc. within one 
month. Secondly. instead or 25% I have 
suggested that 15% shall be allowed to be 
accumulated without the sanction of the 
ITO. 

SHRI N. K. SANGHI: A new direc-
tion actually has been given i. the Finance 
Bill. 1970 in taxing charitable trusts. We 
have seen in the country there are large 
charitable trusts and people get lot of income 
from these trusts but the money is not really 
spent. The new amendmeat bas Iried 
to make these charitable trustca really spend 
that money which has been earned by these 
trusts. My simple amendment is that at 
the end of Section II clause (2) for clari-
fication pwposes these words may be added: 
"from the end of the previous year." 
Whenever we discuss the Finance Bill. 
we always make a provision of "Crom the 
end of the previous yar". This Is what I 
am appea.l.ing to the Prime Minister. To 
bring a clarification properly, thiS should be 
added. 

SHRI N. K. P. SALVE: The perpo&ed 
amendments are very laudable. I 40 not 
at alIl1hare the view of my boIL frieDd, 8hri 
Kanwar La! Oupta. that any btnIItfide trus-
tees who do not use charitable money for 
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cbarities at home would have any difficulties. 
My suggestions contained in amendment 
Nos. 69S to 699 have three changes to 
I\I8Ie5I to rationalise and stream1ine the 
whole system. 

The first change that I am seeking is that 
the ITO, under genuine circumstances, 
under compelling circwnstances, should 
be given discretion to extend the time of 3 
months. The trust is supposed to spend the 
money during the year. Suppose 3 months 
have been given. It is likely to create a 
great hardship. Even if an jnfinitesimal 
fraction of the income, say. Rs. 5, is not 
spent, Rs. 5 lakhs might be taxed. If the 
ITO feels that there is a genuine, bonafide, 
ground, he should extend the time at his 
discretion. It may be extended upto six 
months. 

The second change which is very desirable 
is this that in case there is a liability attached, 
it sbould be provided for. Now, the entire 
income has to be spent by the trust. Several 
trusts have properties which have some lia-
bility attached to them. Suppose a house 
is made over to the trust which is valued at 
RI. 10 lakhs. There may be the LIe loan 
of RI. 1 Jakh in tbat. There may be some 
other property in which there is a party 
paid-up sbare capital. If the entire incomes 
are to be spent towards charities, what about 
the redemption of tbe liability? Formerly, 
out of 25 per cent, the liabilities could be 
redeemed. Now, to take a more realistic 
approacb in the matter, where a particular 
liability or debt is attached to the property 
that is with the trust, it is necessary to the 
extent moneys are spent, in respect of re-
demption of sucb liabilities, due provision 
should be made. 

Finally, wbat my bon. friend Shrl D.N. 
I'Iitodia, put it in accounts language, where 
the accounts are kept on mercantile system, 
when a person keeps books of accounts on 
aa:rual basis, on 31st December, he takes 
Into account the income which may accrue 
after six months. He may receive it after 
six months. In such cases, the terminology 
employed is, short of income duration. 
Due provision should be made in that 
reprd also. 

III all humility, I would IUbmlt to the 
Prime Minister that is a genuine difIicuIty 

where books of accounts are kept on aa:rual 
basis, to take credit for such receipts which 
may come six months later. 

I would request the Prime Minister to 
consider these three suggestions of mine 
Which are to stream1ine and rationa1ise the 
system. 

SHRI BENI SHANKER SHARMA: 
This is an important measure intended to 
plug loopholes in the law relating to tax 
avoidance. The object is, of course, very 
laudable. I admit there are certain un-
scrupulous persons creating trusts who in-
dulge in the habit of getting benefit out of 
the trust money. 

If you go into the history of this section, 
I may point out that this Section was enacted 
in 1961. Prior to that all the income could 
bc accumulated for the purpose of future 
charities. The Prime Minister knows that in 
India there are trusts which come to the aid 
of the Government in matters of education, 
health and accidental relief. It is to the 
advantage of the Government as well. 
Sometimes there arc natural calamities like 
floods, famine or earthquake. The Govern-
ment by itself is unable to cope with the big 
task, sometimes it is faced with. There-
fore though the general public funds are 
coll:cted and there are certain trusts which 
also come forward. If in these trusts, the 
money is not accumulated. wherefrom will 
the money comc to meet these emergencies 
like floods, earthquakes, famines etc. My 
submission is that instead of killing the germs 
of the disease, you should not kill the pa-
tient. Here, you are killing the patient and 
not the germs of the disease. 

The whole object of this clause is that the 
money should not be utilised by unscrupu-
lous trustees for thci r own benefit and this 
can be secured by the amendment J have 
proposed. My amendment is to add a 
proviso, namely:-

"Provided that the money so accumu-
lated or set apart is invested 
within a period of six month. 
immediately foIl owing the previous 
year in any Government security or 
loans or by way of fixed deposit in 
any nationaJiocd banks in the DWIIMI' 
as may be prescribed." 
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This would serve the purpose quite well. 
This sufficiently guarantees against misuse 
of trust money. 25 per cent of income 
should continue to be allowed to be accumu-
lated for meeting such emergencies, when 
there is a great demand for public charity 
because the Government is unable to meet 
from its own funds the needs and require-
ments of the affected pearle. 

Therefore, Sir. instead of heing harsh and 
not allowing these accumulation at all, 
please allow the accumulation and see that 
the accumulation is not misused. I will give 
you an example. In Government Depart-
ments we find that the Government sanction 
certain monics to be spent in a particular 
year. What do we find"! We have seen 
--most of the hon. Members will bear 
me out-that on 31 st March there is a 
competition to spend the whole money. 
That money is given to anybody and every-
body. I don't know for what purpose. I 
have seen in my own constituency that 
they distribute the money right and lert 
because they have got to spend lhe money. 
Then, one should have some time l:vcn 
in charity to determine the guod cause in 
respect of which thl'Y want to sf')cnd muncy. 
Therefore, this accumulation clause should 
not be interrered with. 

All I submit is that what is nceded is 
to guard that this accumulated money 
is not misused. We have now nationalised 
banks. This many may be pu I in them 
and it can be used for nation-building 
purposes as well, when finally, 25 % of the 
accumulation could be canalised for better 
permanent charitable purpose. 

SHRIMATI INDIRA GANDHI: These 
amendments seek to achieve the following 
objectives : 

Charitable and religious trusts will be 
permitted to invest the accumulated 
income in deposit. in post office 
savinas banks, scheduled banks. 
co-operative banks as also in approved 
long term financial institutions such 
as State financial corporations. 

Such trusts wi II be permitted to spend 
the accumulated income at any time during 
the period of accumulation or during one 
)leU" followiDa the expiry of the period of 
accumulation for the specified pUTJXl5C"'. 

In a case where the accumulations are 
withdrawn from the activities specified in 
(i) ahove and invested in any form, the 
exemption will cease to be operative. 

Now it is far from our intention that the 
spirit of charity should dry up. On the 
contr"ry, we do hope that charitable trusts 
would be more charitable and help the 
Government in its work. 

SHRI KANWAR LAL GUPTA: 
You should also be charitable to them. 

SHRIMATI INDIRA GANDHI: All 
members including Mr. Kanwar Lal Gupta 
have conceded that there has been misuse 
in some cases. How big it is, it is 
difficult to say. But there is widespread 
feeling in the country and the matter has been 
raised on the floor of the House many times. 

Somebody mentioned that some more 
things should be accommodated or time 
.hould be stretched. Something like 
scholarships could always be accommodated 
in the purpose or trusts. 

I think Mr. Kothari or somebody raised 
the question of taking the sanction of I.T.O. 
There is a misunderstanding. There is no 
question of having a sanction. I. T. O. is only 
to he informed about that. 

SHRI S. S. KOTHARI: If he is infor-
med, is it enough? 

SHRIMATI INDIRA GANDHI: Any 
change in the aocounting system could be 
allowed by the ITO and if there is any 
genuine and good cause, that could also be 
considered. Some or the amend-
ments of Shri Kanwar Lal Gupta are 
contrary to the basic purpose undorlying tbis 
Bill, that is. exemptIon from tlU on income 
only if it i. applied for the purposes of Trust •. 
So I cannot accept the amendment •. 
Then another point was raised to extend the 
period to 6 months. Trusts which main 
lain their aocounts according 10 the finanei .. 1 
year would not be in a position to furnish 
the return of income before the J It October 
and this would delay examination of the cue 
oC luch TrullU to determine ... hother u.., 
qualify for exemption. 
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SHRI D. N. PATODlA: Sorry for the 
interruption. The relaxation is with regard 
to spending part of it only. Income will 
be ascertained within the accountins year 
by a system of maintaining accounts on 
mercantile basis. There will be no problem 
with reprd to filing of assessment and 
scrutiny of aa;ounts. 

SHRIMATI INDIRA GANDHI : 
Aa;ounting system can be changed, if 
necessary. The period of three months under 
the Bill is sufficient for a Trust to apply its 
income. Extending the period will not serve 
the purpose. If you cannot do it in three 
months you cannot do it in 6 months or 
longer. 

SHRI D. N. PATODlA: It makes a 
difference. 

SHRIMATI INDIRA GANDHI: Then, 
Shri Shiva Chandra Jha asked for reduc-
tion in the period of accumulation. We 
feel this will cause undue hardship in cases 
where the trust wants to accumulate for 
construction of school, hospital etc. These 
amendments are not acceptable. 

SHRI S. R. DAMANI (Sholapur): 
In the case of a Trust, suppose, the Trust 
happens to spend more than the income in 
one year, say, for the construction of hospi-
tal. It spends more than its income in that 
particular year. Will the excess be adjust-
ed apinst the next year's Income 1 

SHRlMATl INDIRA GANDHI: It 
can be looked into. 

MR. DEPUTY-SPEAKER: Shall 
I put all the amendments to vote ? 

SHRI N. K. P. SALVE: I wish to with-
draw my amendments. 

MR. DEPUTY-SPEAKER: Has the 
hon. Member the leave of the House to 
withdraw his amendments Y 

SOME HON. MEMBERS: Yes. 

(Amelldmellt Nos. 695 to 699 were 
by ka .. , 1IIillulnJwn. 

SHRI N. K. SANG HI: I want to witll-
draw my amendment. 

MR. DEPUTY-SPEAKER.: Has the 
hOD. Member &he leave of the Houle to 
withdraw his amendment ? 

SOME HON, MEMBERS: Yes. 

Amerulment No. 411 was, by leave, 
withdrawn. 

MR. DEPUTY-SPEAKER: I will now 
put Shri S. C. Iha's amendment No. 97 to 
the vote of the House. 

Amendment No. 97 was put and /~  

MR. DEPUTY-SPEAKER: I will now 
put all the other amendments, exceptlDg 
Government amendments to the vote of 
the House. 

Amendments Nos. 4, 5, 49, 313,351,352,554, 
610, 611,  633, 634,  636, 637 and 669 we,e 
put QIId negatived. 

MR. DEPUTY.SPEAKER : Tbe question 
is: 

Page 6,-

/0' lines 29 to 33, substitute-

'(b) the money so accumulated or 
set apart is-

(i) invested in any Government 
security as defined in clause 
(2) of section 2 of the Public 
Debt Act, 1944 (J 8 of 1944) 
or in any other security which 
may be approved by the 
Central Government In this 
behalf, or 

(ii) deposited in any account with 
tbe Post Office Savings Bank 
[1ncludins deposits made 
under tbe Post 0fIIce 
(Time Deposits) Rules, 
1970) or a banking company 
to which the Rankins Rep1a-
tlon Act, 1949 (10 of 1949) 
applies (includins any bank 
or bankins institution re-
ferred to in section 51 of 
tbat Act) or a cooperative 
society cogaled i. carrying 
on the busiaess of bankiaa 
(including a co-operative 
land mortgage bank or a 
co-operalive land develop. 
ment bank), or 
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(iii) depo!lited in an account with 
a financial corporation which 
is engaged in providing 
long-term finance for indus-
trial development in India 
and which is approved by the 
Central Government for 
the purposes of clause 
(viii) of sub-section (1) of 
section 36.";' (645) 

Page 6, for lines 34 to 38, slIbslilllle-

'(e) for sub-section (3), the following 
sub-section shall be substituted with 
effect from the 1st day of April. 
1971, namely:-

"(3) Any income referred (0 in 
sub-section (2) which-

(a) is applied to purposes 
other than charitable or 
religious purposes as 
aforesaid or ceases to be 
accumulated or set apart 
for application thereto. 
or 

(b) ceases to remain invested 
in any security referred to 
in sub-clause (i) or de-' 
posi ted in any account 
referred to in sub-clause 
(ii) or sub-clause (iii) 
(b) of that sub-section, or 

(c) is not utilised for the pur-
pose for which it is so 
accumulated or set apart 
during the priod referred 
to in clause (a) of that sub-
section or in the year 
i mmccliatcly following the 
expiry thereof, 

shall be deemed to be the 
income of such person 
of the previous year in 
which it is so applied or 
cell8CS to be so accumulated 
or set apart or ceases to 
remain so ilWested or 
deposited or, as the case 
may be, of the previous 
year immediately following 
the eJlpiry of the period 
aforesaid. ", (646) 

The nlOtioll WaS adopted. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That Clause 5, as amended stand 
part of the Bill." ' 

The motion Was adopted. 

Clause 5, as amended, was added to the 
Bill. 

Clause 6-(substitution of new section 
for seclion 13). 

MR. DEPUTY-SPEAKER: Now, 
we shall take up clause 6. 

SHRr KANWAR LAL GUPTA : I 
beg to move": 

Page, 9, line 9,-

for "five" substitule "tifteen"(6) 

SHRr D. N. PATODrA : I beg to move" : 
Page 7, line 2,-

for "1971" substitule "1972" (50) 
Page 7, line 22,-

lor "(whenever created or established)" 
slIbstitule-

"(created or established after the 
commencement of this Act") (51) 

Page 7, lines 26 and 27,-

lor "created or established before the 
commencement of this Act," 
substilule-

"(whenever created or established)" 
(52) 

Page 8,-

omit Jines 29 to 32 (53). 

SHRr SHIVA CHANDRA JHA: 1 
beg to move • : 
Page 9, Iiae 30,-

for "twenty" substitute "ten" (98) 
Page 9, line 37,-

for "twenty" substitute "ten" (99) 

SHRr KANWAR LAL GUPTA: 
beg to move" : 
Page 8,-

after line 32, in.ert-
"Provided tbat nothing conlained in this 

SUb-scctiOD IhalI apply to the 
"Moved with the recommendation of the President. 
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IShri Kanwar Lal ~  

income or property of the trust 
or institution or any part Of 
such income or property which 
is deemed to have been used or 
applied before the 1st day of 
March, 1970 for the benefit of a 
person referred to in sub-section 
(3)" (301). 

Page 9, lines 16 to 18,-

Omit "and for the purposes of this 
section "relative" also includes a lineal 
descendant of a brother or sister" (302) 

SHRI LOBO PRABHU: I beg to 
move-:-

Page7, line 35,-

after "sub-Section (I)" insert-· 

"after February 28, 1970" (314) 
Page 8, lines 29 and 30,-

for "or continue to remain," 

substitute "after February 28, 1970", 
(315) 

SHRI S. S. KOTHARI 

move-:-

Page 9,-

I beg to 

for lines 5 to 14, substilllte-

"(4) Notwithstanding anything con-
tained in clause (c) of sub-
section (I), and sub-section (2) 
the exemption under section II 
shall not be denied in relation 
to income in excess of 
fifty per cent, of the total income 
of the previous year of the trust 
or the institution: 

Provided that in a case where clause (h) 
of sub-section (2), applies, and 
tho aagregate of the funds of the 
trust or institution invested 
in a concern in which any person 
referred to in sub-section (3), 
has a substantial interest, 
does not exceed five per cent. of 
the capital of that concern, the 
exemption under section II shall 
not be denied in relation to 
any income other than the income 
arisiDI to the trust or tho insti-

tution from such investment, by 

reason only that the moneya or 
the trust or the institution have 
been invested in a concern in which 
such person has a substantial 
interest, suhject, however, to the 
overall limit on the denial of 
exemption provided in this sub-
section." (355) 

Page 9, line 30,-

for "twenty per cent." substitute-

"fifty per cent." (356) 

Page 9, line 37, 

for "twenty" substilute "fifty" (357) 
Page 9,-

after line 38, illsel't--

"Explallation 4-For the removal of 
doubts, it is hereby declared that 
clause (h) of sub-section (2), of this 
section shall not apply to property 
in k·ind settled on or donated to a 
trust or iTlstitution." (358) 

SHRI BENI SHANKER SHARMA: I 
beg to move· : 

Page 7, line 40,-

omit "or continues to be," (555) 

Page 8, line 2,-

omit "or both" (556) 

Page 8, line 4,-

Omit "or continues to be" (557) 

Page 8, line 6,-

for "during the previous year" 

substitute "after 28th day of February, 
1970" (558) 

Page 8,-

for lines 29 (0 32, substitute-

"(h) if any funds of the trust or insti-
tution are utilised in purchasina sham 
of a domestic company in which any 
person referred to in sub-section(3) 
has substantial interest." (559) 

Page 9, line 9-

for "five" substitute "twenty" (560) 

SHRI HIMATSINGKA : I beg to move·: 

Page 8, line 30,-

for "during the previous year" substlillte-
.... fter 29th day of February, 1970" 

(664) 

.Moved with the recommendation of the President. 
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SHRIMATI INDIRA GANDHI: I 
bea to move-: 

Page 7, afler line 33, inserl-

"Provided further that in the case of a 
trust for religious purposes or a reli-
gious institution (whenever created 
or established) or a trust for charit-
able purposes or a charitable insti-
tution created or established before 
the commencement of this Act, the 
provisions of sub-clause (ii) shall 
not apply to any use or application, 
whether directly or indirectly, of any 
part of such income or any 
property of the trust or insti-
tution for the benefit of any person 
referred to in sub-section (3) 
in so far as such lise or application 
relates to any period before the 1st 
day of June, 1970" (647) 

Page 8,/or lines 29 to 32, slIbslilllle--

"(h) if any funds of the trust or insti-
tution are, or continue to remain, 
invested for any period during the 
previous year (not being a period 
before the 1st day of January, 1971) 
in any concern in which any person 
referred to in sub-section (3) has a 
substantial interest." (648) 

SHRI N. K.. P. SALVE: I beg to move.; 

Page 7, line 37,-

afler "clause," ;nserl-

"in any previous year commencing from 
1st March, 1970 or subsequent pre-
vious years," (700) 

Page 8, lines 29·and 30,-

omit "or continue to remain," (701) 
Page 8,-

afler line 32, ;nserl-

"Provided that this clause shall not 
apply to property in kind settled 

on or donated to a trust or insti-
tution." (702) 

SHRI HIMATSINGKA; I beg to move.; 
Pale 8, line 30,-

after "invested" insert-"iJl equity shares" 
(731) 

That in the amendment proposed by Shrl 
mati Indira Gandhi pririted as No. 648 
in List No. 38 of amendments,-

for "or institution are, or continue to 
remain," substitute-

"are" (732) 

~  ~~ lJ;tn: ~ ;;ft, ~ 

3fT<: "l'i9 ~  ~~  ~~ ~ ron t I 
li-~ ~ fit; sraTif lkft ~ ~ fit; 
fiRI;f ~ ~  ~ ffi 1~~~  

~  ~ orn-orn ~ ~ t I 
w-rr <it <rIf ~ <rIf ~ ~ ~ I 

SHRI D. N. PATODIA : Under the 
provisions of the Bill, a person will be 
deemed to have substantial interest if he, 
along with his relatives, contributes 20 % 
of the ,oting rights of a trust. This appears 
to me to be not only too harsh but most 
unreasonable because the standard norms, 
all over the world, not only in India, are that 
when more than 50 % of the interest is held 
by one person or a group of persons, only in 
that case, he is considered to be having a 
substantial interest. My amendment, there-
fore, seeks that the fact of holding a sub-
stantial interest should arise only when a per-
son, along with his relatives, is holding not 
less than 50 % of the voting rights. I hope that 
this is a very reasonable amendment which 
Government would do well to accept in 
accordance with the norms set up not only 
in India but everywhere else in the world. 

~  fl11l' ~ In: ~ ;;ft, 1ro 
~ ~ ~ fit; ~~  3 ;it t 
~ crem ~ ~  

"For the purposes of this section, a 
person shall be decmed to have a substan-
tial interest in a concern, .... tt 

<it;it ~ ~  ~ ~ l$i! 
t ~ orn ~ ~  ~~ 

~ ~~  

"in a case where the concern is a 
company, if its shares (not beina shares 
entitled to a fixed rate of dividend 
whether with or without a further risht to 
participate in profits) carrying Dot less 

than twenty per cent .......... ". 

• Moved with the recommendation of the President. 
17LSS/7D-g 
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;;m) I 

SHRI LOBO PRABHU :  I find that 
Government again accepted my amend-
ment with some improvement. I had said 
that it should not have retrospective cfTect 
before 1st March, 1970. But Government 
have goneastep forward and said that this 
would have effect only after 1st June, 1970. 
It is a good thing that Government have 
realised that retrospective eiT.:et should 
not be given to penal provisions. I do 
not know whether 1 should thank Govern-
ment or Government should thank me, 
because I think my amendment was earlier 
than theirs. 

SHRI S.  S. KOTHARI: I had tabled 
an amendment that this would have effect 
only from 1st July, 1970; this is relating to 
the restrictive provisions with regard to 
the. trust income being invested beyond a 
ccr\Bin limit IJ1 concerns which are controlled. 
The hon. Prime Minister has been kind 
enough to aa:ept the amendment as it is; 
of course, the IllII&ua&e has been changed, 
but we do not mind it at all. I thonk her 
for it. 

SHill BENI SHANKER SHARMA: 
I do not WIlDt to say anythlu. OD this, 
since my suggestion has been aocepted more 
or less in principle. 

SHRI HIMA TSINGKA : The scheme of 
clause 6 seems to indicate that the intention 
of Government is to control the trustees 
from exercising the voting rights of shares 
and from taking any undue advantage from 
the sha res or investments that they make, 
and. therefore, provisions have been made 
abollt interest and no salary being given and 
so on. I welcome these provisions. 

As you know, sections 153B and 187B 
of the Companies Act provide that in a 
trust which has shares of the value of Rs. 
5 lakhs or 25 per cent, whichever is less, the 
voting rights will be exercised by the public 
trustee and not by the trustees of the trust. 
There is ample provision to the effect that 
the trustees are not in a pcsition to take any 
advantage of any holding of shares or any 
investment in the company. That has been 
taken care of by those two sections of the 
Companies Act. Therefore, that apprehen-
sion should not be there. In this clause, 
there is a discrimination to which I would 
like to draw the hon. Prime Minister's 
altention. There arc certain investments 
which are made by the trustees from funds 
which they get and with which they buy 
sh ares of companies. There is another 
type of investment where the donors 
themselves divest themselves of the shares 
which they possess and which they give to 

the trust. 

Therefore, there is a distinction. Money 
is not being utilised for purchasing shares, 
but shares themselves are being donated. 
Therefore, such shares donated to public 
charities should not be taken exception to, 
when you have prevented the trustees from 
exercising voting rights. That right has 
been taken away by sections 153B and 187B 
of the Companies Act. Therefore, the 
apprehension of trustees taking advantage 
from investment has been removed. 

Therefore, I have suggested an amend-
ment to amendment No. 648 by the Prime 
Minister. Alnendment No. 648 says: 

"If any funds of the trust or institution 
are, or continue to remain, inwsted 
for any period duriq the previous 
year (not being a period before t be 
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1st day of January 1971) in any 
concern in which any person referred 
to in sub·section (3) had a substantial 
intcrcSI" . 

'Substantial interest' has also been defiDcd. 
I have suggested in my amendment No. 732 
that for "or institution are, or continue to 
remain," the word "are" may be substituted. 
That is to say, if any funds are invested by 
the trustees in the purchase of shares, that 
should be prevented, but if shares do come 
into the hands of trusts and they continue to 
remain, there should be no objection to 
that. Therefore. if the Prime Minister is 
good enough to accept my amendment, 
that will meet the point of the objection. 
That will take away any advantage the 
trustees might be intending to take by 
investing funds in purchase of shares. 

As you know. a large number of shares are 
donated by donors because they have got 
shares and they part with them. As I said. 
voting rights have been taken away by the 
Companies Act, secs. 153B and 187B; even 
for small companies, the minimum of Rs. 
5 lakhs or 25 per cent whichever is less. 
Therefore, there should be no ohjection to 
this. 

Another thing I want to be cleared is about 
sub-c1auses(2)(h), which says: 

'if any funds of the trust or institution 
are, or continue to remain, invested 
for any period during the previous year 
in any concern in which any person 
referred to in sub·section(3) has a 
substantial interest." 

Here I have suggested that the investment 
can only be in equities. That should be 
clarified becau,e preference shares 
and loans or debentures have 
been excluded. What other shape can an 
investment take? Unless this is clarified, 
there will be difficulty. Therefore, I have 
suggested that after the word "investmena,-
the words "in equity shares" should be 
added. I had explained it to the gentlemam 
in the Department dealing with it, and he 
seemed to agree with it. I hope that my 
amendment will be accepted. 

SHRI N. K.. P. SALVE : In principle I 
have nothiDl &0 say ClICCIPIini that in tbo 
amendment of the Prime MiuIatcr is an 1m-

'plicit conces5i.on that there is retrospectivity 

ill the provision ill the Bill as it is, and there-
fore the time bas been extended for convert-
ina the investment up to 1st January, 1971, 
but that does not take care of the entire 
Wfficu)ties which may come about. 

A trust milht be holdina shares without 
any fault on its part because investments 
were not prohibited so far. It might be 
in possession of certain shares which it 
may not be able to sell. Suppose there are 
partly paid up shares and the company 
is in a very bad position. Who is going &0 
purchase those shares? Assuming there is 
a loan given to somebody, which waa 
not a prohibited transaction earlier 
and the money arc not recovered by 
the trust despite the most bona fide, genuine 
intention of the trustees, what are they to 
do in circumstances Iil<.e that 1 Do they 
keep on losing the exemption throuabout 
for no fault of theirs in respect of investments 
made anterior in point of time to this amend-
ment when such transactions did not entail 
the wrath of the Tax Department 1 

The second aspect which is really very 
important is the point 'raised by Shd 
Himatsingka. May 1 respectfully poill& 
out to the Prime Minister that yesterday 
while replying to the debate she herself said 
that the entire intent of this amendment is 
to ensure that the trustees do not divert tho 
funds which are at their discretion to help 
other trustees or help the relations of tho 
trustees. In other words, they are a1most 
frustrating the purpose of the charities, but 
the way it is drafted it appears that it is not 
merely confined to such transactions where the 
trustees are diverting the funds of the 
trust, but if they accept donatioDS of such 
shares as would be the shares of a compa,n,r 
in which any of the trustees has substantial 
interest, or assuming that somo shares are 
seuled on the trust itself to start with, 
then it is likely that the exemption would be 
lost. I would request the Prime Minister 
that in harmony with what she herself said 
that the entire purpose of this enactment is 
to ensure that the funds at the discretion of 
the trustees are not diverted for other pur-
poses, there should be no penalty if such 
sbares arc donated or initially seuIed on the 
trust by the trust owners. 

DR. SUSHILA NAYARrO#-

MR. DEPUTY-8PEAKER Your 
Dame is not there. 
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DR. SUSHILA NAY AR (Jhansi) : My 
name need not be there though it is there. 
I spoke on this yesterday and I want a clari-
fication. 

MR. DEPUTY-SPEAKER: Under the 
rules no member is barred, but we have 
agreed some time ago that because we are 
very much pressed for time, only those 
members who have moved amendments 
will make their submissions. If I allow 
you, I will have to allow others. I am 
only appealing to you. A gentlemen's 
agreement was arrived at. 

DR. SUSHILA NAYAR: I have not 
entered into any agreement. 

MR. DEPUTY·SPEAKER: With the 
permission of the House I am making an 
exception in her case. No other exception 
will be made. 

SHRI PILOO MODY (Godhra) : Any 
time the Prime Minister wants to speak, 
let her speak. 

MR. DEPUTY·SPEAKER: She is the 
Prime Minister. not a lady. 

DR. SUSHlLA NAYAR: She is still a 
lady. she does not cease to be a lady. 

MR. DEPUTY·SPEAKER: I allow her 
because she is the Prime Minister and she 
had to reply. 

DR. SUSHILA NAY AR : I have two 
points. I wish to support the amendment of 
Mr. I1imatsingka. Some shares that 
might have been inherited by the trustees 
may have been donated by some of the 
trustees themselves out of their own com-
panies earlier and now if they have to be 
disposed of within certain period it may lead 
to distress selling which will make the trust 
lose money and perhaps disturb the market 
also; apart from reducing the income or 
some of these trusts. This will be hard OD 
the charitable institutions whiCh had been 
running on the incomes derived from some 
of.these investments. 

Secondly, sub-clause (a) says: "any part of 
the income from the property held ul)der a 
trust for· private religious purposes which 
does not enure for the benefit of the public;". 
We want that the trustees should spend all 

tho mODey for the charitable purposes for 
which the trust had been created. But 
think of a case in which a trust has received 
a number of shares, with fifty per cent paie! 
up capital and the other fifty per ceDt has 
to be paid for redeem these shares, 
If the trust spends money on that, will it 
be considered a cheritable purpose? These 
shares had already been accepted under tho 
existing law and part payment has been made 
and part payment is still due, will that be 
covered by the definition and not results 
in loss of income-tax exemption? TheD 
suppose a building worth Rs. 10 lakhs 
is donated and there is a mortgage or debt 
of Rs. 50,000 on that building. If the 
charitable institution pays this, will that be 
covered by the definition of cheritable 
purpose or will that involve them in the 
loss of their income-tax exemption. This 
is a very important point for those of us 
who arc running some of these cheritable 
institutions. These things should be clarified; 
otherwise people who are donating 
for charitable purposes will feel very in-
secure. Some little share not been dis-
posed of in time may result in with-
drawal of income-tax exemption, the 
money that they have donated to the insti-
tution under the impression that it was 
income-taxfree, will not be free from income-
tax. People may with-hold donations. 

SHRI S. S. KOTHARI: That has been 
accepted. 

DR. SUSHILA NAYAR : I have raised 
these two points. I hope in the cases 
I have mentioned it will not involve them 
in the loss of the exemption from income-
tax. 

SHRI BENl SHANKER SHARMA: 
Sir, just one word, about 531. The defi-
nition of the word 'relative 'is extended 
here. How many definitions are we go-
ing to have for each word in the same Act. 
It has already been defined in section 2 (41) 
of the I. T. Act, 1961. Here is another 
definition, Are we going to have diff-
erent meanings for each word in each 
section? 

SHRIMATI INDIRA GANDHI: 
I do not think I have to move again 647 
·and 64S. I have nothing much to say on 
these amendments. Hon.· Members will 
recogniae that the Government is always 
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reasonable when reasonable matters an: 
brought up; it was not only Mr. Lobo Pr-
abhu but other Members also who have-
discussed these matters with us and we 
have sone into them very carefully and tri-
ed to minimise any hardship which may 
be caused to any trust. As hon. 
memben know, we have given a time-
limit. We have extended the time for the 
chanse of portfolio. 20 per cent invest-
ment includes equity. We feel that any 
chanse misht open out the possibilities of 
diverting the funds. I think this is all I 
have to say. 

SHR! N. K. P. SALVE : If someone 
donates shares, will the shares forfeit the 
exemption? If you clarify it on the floor 
of the House, it will be better. 

SHRIMATI INDIRA GANDHI: For the 
previous existing trusts, we have given a 
time-limit. For the new ones, we will have 
to evolve something. 

SHRI N. K. P. SALVE: My question 
is, if somebody donates in the form of sh-
ares, will the trusts forfeit the exemption ? 

SHRIMATI INDIRA GANDHI: I 
think they will. They will have to sell 
the shares and give it. 

MR. DEPUTY-SPEAKER: Now, th-
ere are a number of amendments. 

SHRI S. S. KOTHARI : I withdraw my 
amendments. 

MR. DEPUTY-SPEAKER : Has the 
hon. member the leave of the House to 
withdraw his amendments ? 

HON. MEMBERS : Yes. 

The amendment Nos. 355 to 358 were by 
leave, withdrawn. 

SHRI LOBO PRABHU: I want to with-
draw my amendments ? 

MR. DEPUTY-SPEAKER: Docs the 
hon. member have the leave of the House 
to withdraw his amendment 1 

HON. MEMBERS : Yes. 

AmeIIIIment Nos. 314 and 31S we" by 
leave, wltht/rQwn. 

SHRI N. K. P. SALVE: I want t,o with-
draw my amendments. 

MR. DEPUTY-SPEAKER : Has the 
hon. member the leave of the House to 
withdraw his amendments ? 

HON. MEMBER : Yes. 

Amendment Nos. 700 to 702 were by 
leave, withdrawn. 

MR. DEPUTY-SPEAKER Shall 
put the other amendments, except Govern-
ment amendments, together ? 

SHRI SHIVA CHANDRA JHA 
Amendments Nos. 98 and 99 may be put 
separately. 

MR. DEPUTY-SPEAKER: I will now 
put amendment Nos. 98 and 99 to the 
House. 

Amendment No.,. 98 & 99 were Pllt and 
negatived 

MR. DEPUTY-SPEAKER: I will DOW 
put all the other amendments, except the 
Government amendments, to the House. 

Amendmellt; Nos. 6, 50 to 53, 301, 302, 
555 to 560, 644 and 731 were put Qnd 

negatived. 

MR. DEPUTY-SPEAKER: Before 
putlins the Government amendments, I will 
put amendment No. 732 moved by Mr. 
Himatsingka to the Government amend-
ments. 

Amendment No. 732 was put and negal/vld. 

MR. DEPUTY-SPEAKER; I wlU 
DOW put Government amendments Nos. 
647 and 648. 

The question is : 

Pasc 7, alter line 33, Insert-

"Provided funher that in the case of II 
trust for religious purposes or II 
religious Institution (whenever 
created or established) or a trust 
for charitable purposes or II 
cheritable institution created 
or established before the com-
DICDCCIDeIIt of thiJ Act, the 
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( Mr. Deputy·Speaker) 
provisioDS of sub-clause (Ii) shall 
not apply to any use or application 
whether directly or indirectly, of any 
part of such income or any property 
of the trust or institution for the 
benefit of any person referred to in 
sub-section(3) in so far as such use 
or application relates to any period 
before the 1st day of June, 1970." 
(647). 

Page 8, for lines 29 to 32, substitute-

is 

"(h) if any funds of the trust or istitu-
tion are, or continue to remain, 
invested for any period during 
the previous year (not being a 
period before the 1st day of January, 
1971) in any concern in which any 
person referred to in sub-section(3) 
has a substantial interest." (648) 

The ~  Cldopted. 

MR. DEPUTY·SPEAKER : The question 

"That clause 6, lIS amended, stand part 
of the Bill." 

The motion M'a.' Cldopted. 

Clause 6, as Amended, was Added to the 
Bill. 

Clause 7-(Amendmel't of Section 16). 

SHRI KANWAR LAL GUPTA :  I 
beg to move. 

Page 10, line 15.-

for "Rs. 20;" sllbstitute 

"Rs. 30; or actual fare of the bus 
or suburban Irain, which-
ever is less;" (7) 

SHRI N. DANDEKER : I beg \0 move" 
Page 10, line II ,-

fin' "Rs. 200" substitute "Rs. 250" 
(54) 

Page 10, line 14,-

for "Rs. SO.. substitute "Rs. 75" 
(SS) 

Page 10, line 15.-

for "Rs. 20" substitute "Rs. 30" 
(56) 

SHRI SHIV A CHANDRA JHA 
beg 10 move" 

Page 10, line 11,-

for "Rs. 200" slIbstitllte "Rs. 100" 
(100) 

Page 10, line 14.-

for "Rs. 50" sllbstitllte "Rs. 60" 
(101) 

Page 10, line 15,-

jm' "Rs. 20" .",bstitllte "Rs. 35" 
(102) 

SHRI S.  S. KO'I HARI : 1 beg to move· 
Page 10, line 11,-

for "Rs. 200" sl/b.l'lifllte "Rs. 300" 
(359) 

SHRI BENl SHANKER SHARMA : I 
beg to move· 

Poge 10, line 14,-

for "Rs. 50" slibstillite "Rs. 100" 
(563) 

SHRI S. M. BANERJEE (Knnpur) 
beg to move· 

Page 10, line 15,-

for "Rs. 20" sllbstitute "Rs. 35" (575-
as modified). 

~ 1 ~~  

'lIT ~ 1 ~ '1ft ~ ~ ~ ~ 
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~ ~ ~~~  

~ ~~~~~~ 
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~ ~  ~ ~ ~ ~~ 

~~ ~ ~ ~1 

~~~~~  

-MoYtd with the recommendalion of tbe PresIdent. 
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SHRI S. M. BANERJEE: Sir, with your 
permission. in amendment No: 575, which 
I have moved a little calier. I want to delete 
the words "or actual fare whichever is mon:." 
So. the amendment will simply read: for 
hRs. 20" ""bsltllle "Rs. 35." 

SHRI D. N. PATODlA: My amend-
ments seek to make some changes for 
improvement with regard to the allowances 
provided in the Bill for motor car, motor 
cycle and other ,chicles. With regard III 
motor cars the Bill provides for a monthly 
deduction of Rs. 200 if there is no conveyance 
allowance given to the salaried people. 
In this respect, referring to the clause of the 
previous Act I find that ~ was a pro-
vision for Rs. 2S0 rer month. I am sun: 
the Prime Minister does not mean to 
suggest that the expenses of maintaining 
a motor car has been reduced; in fact, it 
has considerably gone up in respect of the 
cost of the motor car, in respect of repair 
and maintenance and also in respect of the 
cost of petrol. Similarly, with regard to 
scooters and motor cycles, the amounts 
provided, namely, Rs. SO and in all other 
c:aae. 20 are rather 100 inadequate. If any 
provision is at all to be made, it should 
be lomewhat pneroua to make it 
meaDiDaful. I have, lherefon:, luaated 
that motor<ar alJOWIIDCC abouId be restored 
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back toRs. 250. Scooter and motor-cycle 
allowance should be increased to Rs. 75/ 
and in other cases, as suggested by Mr. 
K. L. Gupta, it should be Rs. 30/-. 

~~ ~~  'liT 
~~~~~ ~ 

~ ffi<: 'l': ~~ ~~ ~  ~ 

t.f <t'r iIffl ~ I ~ mlcR ~ cm'f 
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~~~~~ ~  
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'liT ~ ~ ~ ~ ~  ~ 'liT 200 
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~ ~ ~ <t'r ~ "I@ ~ I ;a;:rif. 
~ 100 <;0 <t'r ~ ~ ~ I ~ 
~ <'I'Fr ~ ~~ ~~  

1 1 ~ ~ if;1PT ~ ~ 
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~ 'liT ~ ~ fif; ~ ~ 
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SHRI S. S. KOTHARI: I think if the 
Central Government employees and other 
employees who have salaried income are 
given more allowance it would be just and 
fair. 1 suggest that instead of Rs. 50/ 
it should be Rs. 75/-for the scooter and 
motor-cycle and for others instead of Rs. 
20/-it should be Rs. 30/-. 

SHRI N. K. SANGHI: For the fj'st 
time the Prime Minister has tried to give 
some concession for the conveyancl' of the 
poorest section particularly those travelling 
by bus and scooter. In respect of motor-car 
it has been reduced from Rs. 250/-to Rs. 
200/-. J want to submit that the savings from 
the car allowance to the exchequer is Rs. 
20 to Rs. 25 whereas the exchequer loses 
only one or two rupees by the increase to the 
poorer section. Therefore, if we want to 
give advantage to the poorer section it 
should be Illore and reasonable. 1 suggest 
in respect of scooter it should be Rs. 75/-
and those travelling by public conveyance 
it should be Rs. 30/-

SHRT BENI SHANKER SHARMA : 
As the price of petrol has been increased by 
now, the allowance for the motor-car should 
be increased from Rs. 200/- to Rs. 300/-
and that in respect of scooter should be 
increased from Rs. 50/-to Rs. 100/-. For 
others the allowance should be Rs. 30/-
instead of Rs. 20/-. 

15 brs. 

I would only submit that so far as motor-
car allowance is concerned, as regards busi-
nessmen, they are not very much affected 
by it. It affects only the officers ·class. They 
will be affected because they drive their 
own cars. They cannot afford to keep 
drivers. An amount of 200 for petrol and 
other things is not sufficient. I would there-
fore again submit that it should be raised to 
Rs. 300 in the case of motor -cars; for scooters 
it should be raised from Rs. 50 to Rs. 100. 
For other vehicles, it should be raised from 

as. 20 to Rs. 30. 
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These amounts of standard deductions 
are based on a broad judgment of expenses 

likely to be incurred by the majority of 
salaried employees. But I am willing to 
accept amendment Nos. 101 and 102 of 
Shri Shiva Chandra Jha and also amend-
ment No. 575 of Shri S. M. Banerjee. 

MR. DEPUTY-SPEAKER: Now, 
take up the amendments. 

SHRI KANWAR LAL GUPTA: I 
want to withdraw my amendment. 

MR. DEPUTY-SPEAKER: Has the 
hon. Member the leave of the House 
to withdraw his amendment ? 
Amendment No.7 was by leave withdrawn. 

SHRI S.  S. KOTHARI: I am withdraw-
ing my amendment also. 

MR. DEPUTY-SPEAKER: Has the 
hon. Member the leave of the House to 
withdraw his amendment ? 

Amendmellf No. 359 was by leave with-
drawn. 

MR. DEPUTY-SPEAKER: Now, I 
put amendment Nos. 54, j5 and 56 in the 
name of Shri D. N. Patodia to the vote of 
the House. 

Amendments Nos. 54 to 56 were put 
and negatived. 

MR. DEPUTY-SPEAKER: I now put 
amendment No. 100 in the name of Shri 
Shiva Chandra Jha to vote. 

Amendment No. 100 was put and 
negatived. 

MR. DEPU11Y-SPEAKER: Now, J 
put amendment Nos. 101 and 102 in the 
name of Shri Shiva Chandra Jha which are 
accepted by Government to the vote of the 
House. 

SHRIMATI INDIRA GANDHI: 
Amendment No. 575 ofShri S. M. Banerjee 
also. 

MR. DEPUTY-SPEAKER: That is the 
same as that of Shri Shiva Chandra Jha. 

Now the question is:-

Paae 10, line 14,-
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lor "Rs. SO" suisti,u,e "Rs. 60." 
(101) 

1M motion was adopted. 

MR. DEPUTY·SPEAK[R : 

Now the question is; 

Page 10, line 157,-

for "Rs. 20" substitute "Rs. 35". 
(102) 

The motion Was adopted. 

MR. DEPUTY.SPEAKER: Y will put 
amendment No. 563 standing in the name of 
Shei Beni Shanker Sharma to the vote of the 
House. 

Amendment No. 563 was pul aud negatived. 

MR. DEPln'Y.SPEAKER : The 
question is : 

"That clause 7, as amended, stand part of 
the Bill." 

The molioll was adopted. 

Clause 7, as 'omended, wa.f added 10 
the bill. 

Ne" Claase 7A 

SHR} S. S. KOTHARI: I beg to move.: 
PaSe 10,-

after line 15,- il/sert-

"7A. In section 33, after sub.section(I), 
tbe following sub-section sball be 
ill9Cl'ted, namcly:-

(IA) Notwithstanding anything con. 
tained in clause (b) of sub.section 
(1) of this section, the sum refer. 
red to in clause (8) of sub-section 
(I) shall be 35 per cent of the 
actual cost of the machinery or 
plant of the assessee where machi. 
nery or plant is installed for the 
purposes of business of manu. 
facture or production of articles 
or. things specified in items (32) 
and (33) in the list in Fifth 
Sehedule, where it is intalled 
before tbe Ist day of April, 
1975." (407) 

SHRID.N.PATODIA: I beS to move:· 
Paac 10,-

after line 1 S, insert-

·7A. In 5ub-clause (B) of clause (b) 
of sub-section (1) of secllon )3 of 
the Income·tax Act, for the 
words "twenty.five per cent." 
wherever they occur, the words 
"thirty. five per cent." shall be 
substituted." , (496) 

SHRY S. S. KOTHARI: I beg to move· : 
Page 10,-

alter line 15, illserl-· 

[ Amend. 
ment of 
scction 

33.] 

7 A. In section 33,-

(i) after sub'section (I). the follow. 
ing sub·section shall be 
inserted, namely;-

"(IA) Notwithstanding any. 
thing contained in 
clause (b) of sub.section 
(I) of this section, the 
sum referred to in clause 
(a) of sub·section (I) 
shall be 35 Per cent of 
actual cost of the machi· 
nery or plant of the 
assessee where machi· 
nery or plant is installed 
for the purpose of busi· 
ness of manufacture or 
production of articles or 
things specified in items 
(32) and (33) in the list in 
Fifth Schedule, where it 
is installed before the 1st 
day of April, 1975"; 
and 

(ii) sub·section (IA) shall be 
numbered as (1 B).' (573) 

SHRI D.N. PATODlA:lbegtomow·: 
Paae 10,-
after line IS, insert-

'7A. In clause (b),ofsub-section 
(I) of section 33 of the 
Income·tax Act, for the 
flilure "J 970" wherever it 
occurs, the fillurc "1975" 
shall be substituted.' (679). 

-Moved wltb the recommendatioD of the PrealdenL 
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SHRI S. S. KOTHARI: I am sJad that 
the Prime MIDIster has shown coDSlderable 
ftexibllity in accepting Mr. ]ba's amend-
ments. 

With regard to this particular item, it 
relates to development rebate being reduced 
for priority industries from 3S!X to 2S % 
from lst April 1970. I shall be very brief, 
Sir. 

May I mention that the'Indian economy 
is poised for growth and the Government 
also want that investments shoUld be stepped 
up. lhis development rebate of 3S ,% 
ensures that investments are channelised into 
the priority sectors and these priority sectors 
are all important because they spearhead 
further industrial growth. Sir, in the 
U. K. they give investment allowances 
which are also very liberal. I would SUbmit 
that in my humble opinion this is not the 
right time to scale down the. development 
rebate. You can do it 4 or 5 years when the 
Fourth Plan is over because by that time 
you could have achieved a self-generating 
economy. It is wrong to scale down the 
development rebate. The Prime Minister 
is not correctly advised on that. I would 
submit that she should again make it 3S % 
and my amendment may be accepted. If 
it is not accepted, let the Government consi-
der it at a later stage and see that proper 
development rebate is given, because it is an 
incenti ve which directly helps the growth of 
industries. Wben an entrepreneur makes 
out a project, he prepares a sort of budget 
in respect of his tax benefil s and what his 
liability is going to be and how much of 
profits he will make and he makes a 
projected balance sheet. In that budget, this 
is a very important factor. A few yean 
back, I myself prepared certain budget of this 
nature and we found that the development 
rebate played a big role in deciding how 
investments shOUld be channelised 
particularly in priority secton. There-
fore, I would reinforce my plea and request 
the Prime Minister to sympathetically 
consider increasing the rebate of 35 %. 
This rebate cut is to become effective from 
April 1970, but it should be from April 
1975: and the cut should be postponed as 
was done year after yeac in the past. 

SHRI D. N. PATODIA: Sir, the 
question of development rebate is closely 

CODDected with the question as to whether 
we want further 1I'0wtb of industries In our 
country. As it is, the 1I'0wth is very much 
stagnated. On t he one hand the Government 
are giving an impression that they are 
trying to do something by which this arowth 
can be, accelerated, and on the other 
we find with effect from 1st April 1970, the 
development rebate has been reduced to 25 %. 
This one single action alone will be a tremen-
dous disincentive for the growth of industry. 
Therefore, if we are really serious with the 
development and growth of industries in 
this country, we shOUld see that maximum 
possible incentives are given. My amend-
ments seek, therefore, to restore the previous 
position by which development rebate is 
put at 3S % and is made applicable upto 
31 ~  March 1975. I hope the Government 
will accept it. 

SHRI S. R. DAMANI : Ours is a deve-
loping country and this country needs 
so many ind ustries for our economic deve-
lopment, Government have very rightly 
allowed development rebate and reduction 
in taxation and my only request is tbis 
that this should be continued for another 
S years so that the industry can be estab-
lished quicker and the country can become 
self-sufllcient. With this intention I had 
moved my amendment. I do not wish 
to press them. 

SHRIMATI INDIRA GANJ)HI : 
These amendments are outside the scope 
of tbe Bill and are not consequential to 
any of the existing provisions in it. 
Reduction in the rate of development rebate 
after 31-3-70 was provided for in the law 
as early as 1965. ~  rebate 
cannot obviously be a permanent feature 
of the tax system. A beJinnina 
has to be made sometime or the other to-
wards reducing it, but I think, it is a very 
wrong attitude of mind to think that people 
will not invest in priority industries because 
Govenunent is not Jiving incentive. 
They are making lot of money in other 
thinas and they should automatically 
think of using it to the best advantale 
of the country. 

MR. DEPUTY-SPEAKER : I will 
now put amendment NOI. 407 and 573 to 
the vote of the House. 
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Amelldment No. 407 and 573 were 
put al/d /~  

MR. DEPUTY-SPEAKER :  I wiU now 
put amendment Nos. 496 and 679 to the 
vote of the House. 

A.mendments Nos. 496 and 679 were 
put and negatived. 

MR. DEPUTY-SPEAKER :  I need 
not put 7-A as it is a new clause and 
all the amendments for insertion of this 
new Clause 7-A have been lost. We go 
to Clause 8. 

Claue 8-(A.mendment of section 
35B.) 

MR. DEPUTY-SPEAKER : The fo-
1l0winB amendments are being moved for 
Clause 8. Amendment Nos. 517 and 704. 

SHRI BENI SHANKER SHARMA 
I beg to move· : 

Paae 10, lines 17 and 18,-

for "and shall be deemed always to 
have been, substituted, namely" 
substitute-

"Substituted with effect from the 1st 
day of April, 1971, namely" (517) 

SHRlN.K.P.SALVE :1 beg to move· : 
Page 10, line 21,-

for "in connection therewith or" 
substitute-

"except" (704) 

This relates to deductions under Income-
tax Act, from 1-4-68. The clause says 
'It shall be deemed always to have been 
substituted'. This is retrospective with-
drawal of a certain concession which had 
been given. Sir, it is not a question whether 
the concession was riaht or wrong. But 
it is a question of adopting a sound principle 
of legislation. This concession was given 
for tax purposes from 1-4-68. If it is to 
be curtailed, let it be curtailed prospectively. 
To do it retrospectively would not be 
commensurate with good principles of 
legislation. That is my submission. 

SHRI BEN! SHANKER SHARMA : 
My amendment is the same as Mr. Salve's. 
Government is committed to the princi-
ples that no retrospective effect shall 

be aiven to such provisions, and I want 
to remind the Prime Minister . about the 
point made by the Finance Minister ear-
Iier. Such a provision should be made 
prospective and it should not have any 
retrospective effect. 

SHRI S. R. DAMANI : Our export 
contracts are made for a long period. 

SHRI S. R. DAMAN I  : As you remember 
the other day, we were told that our export 
of iron ore to Japan is for nine years upto 
1979. In this event, if incentives are drawn 
retrospectively, then it will not be desi-
rable to withdraw these incentives. 

My submission is that Government 
should continue the incentives and what-
ever action they want to take that should 
be prospectively. This is my submission. 

SHRIMATI INDIRA GANDHI 
This was never the intention to include 
expenditure incurred in India in connection 
with export of goods or expenditure incu-
rred on freight and insurance of goods with-
in the category of expenditure for exports 
market development allowance. 

There is no evidence that the Indian 
exporters have based their export prices 
on the availability of the weigbted deduction. 
It is necessary to give retrospective effect 
to the proposed provision. Otherwise, 
this would result in an unintended ad-
vantage to the person who exports his 
goods on C.I.F. basis during tbe intervening 
period, while no sucb advantage will be 
available to tbe other exporters. There-
fore, this will not be acceptable. 

SHRI N. K. P. SALVE :  I would like 
to withdraw my amendment. 

Amendment No. 704 was, by leave, 
withdrawn. 

MR. DEPUTY-SPEAKER Now 
shall put amendment No. 517 to the 
vote of the House. 

Amendent No. 517 was put and 
negatived. 

MR. DEPUTY-SPEAKER : Now 
tbe qustion i. : 

"That Clause 8 stand part of the Bill'" 

-Moved with the recommendation of the Praident. 
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The motion was adopted. 

Clause 8 was added to the Bill. 

Clause 9-(Amendment of Section 36) 

MR. DEPUTY-SPEAKER : Now we 
shall take up clause 9. Are you, Shri 
Shiv Chandra Jha, moving your 
amendment No. 103? 

SHRI SHIVA CHANDRA JHA 
Yes, Sir. I beg to move·: 

Page 10. line 32,-

for "twenty-five" substitute "fifteen" 
(103) 

MR. DEPUTY·SPEAKER :  J shall 
now put amendment No. 103 to the vote 
of the House. 

Amendm.", No. 103 wos put alld 
Negatived. 

MR. DEPUTY-SPEAKER : Thequcstion 
is : 

"That clause 9 stand part of the Bill." 

The molioll 11'0.\' adopted. 
Clause 9 was added to the Bill. 

Clause JO-(Amelldmelll of sectioll 37) 

MR. DEPUTY-SPEAKER: Now, we 
shall take up clause 10. 

SHRI N. DANDEKER: I beg to move· : 

Pages 10 and 11,---

omit lines 42 and 43 and I and 2 respecti-
vely. (57) 

Page 11.--

omit lines 3 to 8. (58) 

Page 11,--

After line 28, illsert-

"Provided further that nothing in this 
sub-section shall apply in relation to any 
guest house maintained by the assessee-

(a) upon land or in buildinss comprised 
within his factory area or business pre-
mises; or 

(b) in any place where, within a radius 
of ten miles from such guest house, there 
is no hotel approved by the Central 
Government under sub-clause (B) of clause 
(b) of sub-section (I) of section 33 of this 
Act:" (59) 

SHRI SHIVA CHANDRA JHA :  I 
be. to move" : 

Page 11, line 33,-

for "one hundred" substitue-

"seventy-live" (104) 

PaJIC II, lines 41 and 42,-

for "one hundred and eighty-tVlo days" 
substitute "ninety days" (105) 

SHRI N. K. SANG HI :  I  beg to mov." 

Page 1I,Iine 7, __ 

after "expenditure" insert-

"in excess of Rs. 5,000 in any pre-
vious year" (415) 

Page 11,-

~  line 37, add-

"(c) is maintained by an assessee at 
such place Or places where hotel accom-
modation is not available within radius 
of five kilometres from the place Or Places 
of his business or profession." (416) 

SHRI RAGHUVIR SINGH SHASTRI 
(Baghpat) :  I beg to move" : 

Pages 10 and 11,-

omit lines 42 to 43 and lines I to 8 
respectively. (518) 

Page 11,-

after line 28, insert-

"Provided further that nothing in 
this section shall apply tc a guest house 
maintained by an assessee in a tea lIarden, 
sugar mill or within the precincts of a 
factory in town the population of which 
does not exceed two and a half lakhs 
and where no modem facilities for accom-
modation are available." (519) 

SHRI D. N. PATODIA : I beg to move-: 

Pages 10 to 12,--

Ii" clause 10, sub.ttitUIe--

"10. In section 37 of the ~  

Act, after sub-section (3), the foJlowinl 

-Moved with the recommendation of the President. 
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sub-section shall be inserted with eB'ect 
from the lst day of April, 1971, namely :_ 

'(4) Notwithstanding anythinl contained 
in sub-section (1) or sub.sectlon (3),-

<i) no allowance shaIl be made in re5pect 
of any expenditure incurred by the assessee 
on the maintenance of any ~  
accommodation in the nature of a guest. 
house (such residential accommodation 
being hereafter in this s\lb·seclion referred 
to as "Iuest house"); 

(ii) no aIlowance shall be made in res. 
pect of depreciation of any building used 
as a suest house or depreciation of any 
assets in a guest house: 

Provided that the aggregate of the cx· 
penditure referred to in clause (i> and the 
amount of any depreciation referred to 
in clause (ii) shall for  the purposes of this 
sub-section, be reduced by the amount, 
if any, received from persons using the guest 
house : 

Provided further that nothing in this 
sub-section shall apply in relation to,-

(i) any guest house maintained as a 
holiday home if such guest house-

(a) is maintained by an assessee who 
has throughout the previous year 
employed not less than one hundred 
whole·time employees in a business 
or profession carried on by him; 
and 

(b) is intended for  the exclusive use of 
such employees while on leave; 

(ii> any guest house maintained at the 
place where the assessee is engaged in the 
raising or processing of raw material or 
the manUfacture, processing or production 
Of any article or thing or is maintaining 
any industrial establishment." , (675) 

Sir, my amendments are in respect of 
entertainment expenses and expenses on 
guest houses. Althogh the Prime Minister 
declared at the time of placing the budget 
proposals on the 28th February that there 
is no increase in the corPOrate taxation 
as many of my colleagues explained, there 
was in fact a change and increase in the rate 
of tax by way of reducing various allowances 
which were allowed to the companies earlier. 
If anybody says that the company or com· 
mercial concern does not have to incur 

expenditure on entertainment or does not 
have to entertain the luests coming from 
various parts of the country, then he or she is 
completely ignorant of the real fact. The 
fact is that if Bny business is to succeed, 
if any industrY is to grow, they have to 
incur this expenditure which is very un. 
avoidable. It also applies in the Similar 
manner to government departments or 
various  ministries of the Government. I 
do not understand why such an allowance 
should not be given to the companies. 

My amendments are therefore to see 
that with regard to entertainment expenses 
the previous pOSition should be restored 
back. With regard to the guest houses 
wherever and whenever a guest house 
is bUilt, within the factory premises or 
business premises or when from the guest 
house there is no hotel within a radius 
of 10 miles, in such cases, the expenses 
should be permitted. 

While replying, the Prime Minister said 
that they are making a lot of money and 
so they shOUld be able to spend. It was a 
very confusing statement by the Prime 
Minister that the corporate sector was 
making lot of money. After all, every 
thing gels reflected in the balance-sheet. 
. Where is the surplus left with the corporate 
seClor after such heavy taxation, to 
Plough back for further investment 
and for  the growth of the industry? 
So, it was a very misleading statement by 
the Prime Minister that the corporate sector 
was making a lot of money. I find that 
in the corporate sector there is not enough 
saying, and there is not enough left over 
after payment of tax to be ploughed back. 
That explains why industrial growth has 
been so much stagnant. That explains 
why new licence applications are not coming 
forward to Government. Therefore, they 
should think twice about this matter. 

SHRI N. K. SOMANI (Nagaur) 
I think Government are allergic to certain 
terms, and this time they have picked up 
entertainment and guest-houses. I do not 
know the revenue inVOlved, but I 
think the amounts inVOlved are not very 
large, by any calculation. But the whole 
question is one of fundamental COIIiidera. 
tions for  the ruDDina of the buslDcss_ I 
think it is elltremely inequitable to prohibit 
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tbe expenditure on a particular legitimate 
activity. I can cite several examples. 
I am sure the Prime Minister is aware of 
them. There arc mile keting companies; 
there are advertising agencies; there arc 
film production companies. 

SHRI PILOO MODY : Architects also. 

SHRI N. K. SOMANI : Yes, there are 
architects also. They have to entertain 
their clients in a legitimate manner. If 
you are entertaining your foreign guests 
in foreign countries, the principle is the 
same if you are entertaining your Indian 
clients here in India. J cannot understand 
why and on what basis this restriction has 
been imposed. Tomorrow, the Govern-
mcnt may come forward any say that 
they would not allow any air-conditioning 
or furniture or painting charges in the 
office. This is just something as arhitrary 
as all that. Of cOUrse. one docs recognise 
that there is a need to put a ccrtain limit 
but it should be in reasonable proportions. 
But we find that when a company reaches 
a gross profit of Rs. 1 crore 70 lakhs, the 
maximum that was allowed was only a 
paltry Rs. 30,000 a year. Therefore, 
either Government shOUld say that entertain-
ment is completely an unconstitutional or 
an un-called for activity or not necessary 
at all, Or certainly they should continue 
these small and legitimate allowances 
allowed SO far. 

SHRI PILOO MODY It is a legitimate 
expense. 

SHRI N. K. SOMANI : The second 
obnoxious part is in respect of guest-
houses. There again, if certain people 
or certain business-houses have misused 
their guest-house facilities, it does not 
stand to reason that the entire corporate 
sector shOUld have those facilities denied. 
After all, nobody wishes to come to New 
Delhi for fun. I think Government's aim is 
to demolish these guest-houses in New 
Delhi. But T make bold to say that there 
arc more guest-houses here in Delhi 
belonging to the State Governments and 
public sector corporations and such other 
projects than tbere are belonging to the 
private sector. Nobody wishes to WllSte 
all his time here in tbe corridors of New 
Delhi by trying to wait and entertain and 

by havina a small oflice and thereby incurr· 
in. infructuous expenditure, unless it is 
absolutely necessary. Therefore, to say that 
there will be no guest.bouse expenditure 
allowed, I think, is taking the matters too 
far. Again, I would like to reiterate my 
plea that because of the misuse of certain 
facilities and certain allowances by certain 
peoPle, this tendency or the part of Govern-
ment is absolutely uncalled for, and, 1 
would, therefore. like that these two amend-
ments should be certainly accepted. 

''IT m.. 'lil'iW m: ~  

~ im ~ ~ ~ Nli .... :q'f 
~ ~·  ~ ~~~1 

~~ ~ ~~ ~ 

ffi ~ ~ ~ I ~ m ~ 1  

~ ffi ~ 'f.T'it ~ ~ ~  I 

~ ~~ ~ If tte ~~ 
~ I ~ 11' lfillT tJlIT ~ : 

"is maintained by an assessee who has 
throughout the previous year emPloyed 
not less than one hundred whOle-time em-
ployees." 

100 a1 ~ ~ tJlITlfi;r;:rif,-~ 
7 5 oi\1r ~ ~ ~ 'f.T'it ~ am: ~ if,-
~ 1 ~~~1 

am: ~ if,-<IR ~·  

If ~  q;;r I 1 q"<:, 

"residential accommodation in the nature 
of a guest-house shall inClude accommoda-
tion hired or reserved by the assessee in 
a hotel for a period not exceeding one 
hundred and eighty-two days durin. the 
previous year." 

~ 180 ~ a1 ~ ~ ~ I 

~ <r.T amn 90 ~~ ~ ~ 

~ <it mu.,- ~ I 

SHRI HIMATSINGKA :  I am surprised 
to see the amendment in sub..::l. (2B) takins 
away the allowance in respect of expenditure 
in the nature of entertainment exPenditure 
incurred after 28th February 1970. The 
present sec. 37 limits such expenditure 
to a paltry sum of Rs. 5,000 if tbe profits 
amount to Rs. 10 lakhs and another RB. 
10,000 if another Rs. 40 lakhs of profit 
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are made. That is to say, if a company 
malc:es a profit of Rs. 50 lakhs, it is entitled 
to an allowance of Rs. 15,000. If there is 
no profit, it is not entitled to any entertain-
ment expenditure to he incurred. 

SHRI PILOO MODY : What has it 
got to do with profit 1 It arises out of the 
compulsions of business. 

SHRI HIMATSINGKA : It is provided 
in the Act itself. Taking away a small 
amount that would qe spent by a company 
for entertaining guests or clients for business 
purposes is very unfair. Therefore, this 
amendment should not he there and the 
entertainment that is legitimatelY allowed 
under the present sec. 37 should be allowed 
to continue. 

SHRI N. K. SANGHI : While replying 
to the debate yesterday, the Prime Minister 
said that she does not want to he a kill-joy, 
one can certainly spent by way of entertain-
ment expenditure, but it will be taxed. 

My submission is that certain people 
who can he taxed still have a lot of ex_ 
penditure on entertainment, but what 
about the small businessman, the ,mall 
shopkeeper who has very little inc('me. 
If they are taxed for this purpose, that 
would really he hard on them. So I have 
suggested in my amendment that an ex-
penditure upto Rs. 5,000 be allowed by 
Government while computing the profit. 
If this is done, I think it will be very satis.. 
factory. 

If we look into the historical background, 
in 1955, it was Rs. 1 lakh on a profit of 
Rs. 1.70 crores; it was reduced to Rs. 
60,000 and later to Rs. 30,000. Now it 
has been completely denied to the small 
shopkeeper and the small businessman. 
The small man has also to incur entertain-
ment expenditure. So this should he allow_ 
ed as suggested in my amendment. 

My second amendment is about a guest 
house maintained by an assessee at such 
place or place where hotel accommodation 
i. not available, which place is far from 
cities and' towns and where the..., is no 
other place for people to he put up eX-
cept in guest houses maintained for this 
purpose. In such Places guest houses 
should ~ allowed to he maintained. 

SHru BENI SHANKER SHARMA : 
As regards my amendment No. 519, I 
heg to submit that if you allow Hindustan 
Copper Ltd. to have a guest house 
in Khetri, why can you not aHow 
the Indian Copper one at Ghatsila. When 
you allow Bhilai, Rourkela and Durgapur 
to have guest houses, why shOUld it he 
denied to IIseo and TISeO. We have 
to be practical in these matters and not 
discriminate. 

Sir, where there are other guest houses 
or hotels available, one could understand 
the restriction. In sugar mills and in tea 
gardens Or in other factories situated 
at places away from towns, how and 
where one's guest is to live. Where is 
one to accommodate one's guests? So 
guest houses shOUld be allowed to be main-
tained in at least, such places. 

As regards entertainment expenditure, 
I think Government arc allergic to it. If it 
is called as • athidhi sarkar' I do not think 
it will be obnoxious to Government. To 
offer tea, pan etc. to a guest visiting one's 
place is in keeping with Indian tradi-
tion. If one has to incur some expenditure, 
for such purpose, why shuld it not be 
allowed? Why shOUld ~  be 
prevented from incurring some expenditure 
in entertaining their customers? The 
allowances were very meticulouf.ly calculated 

under the present provision of sec. 37 and 
there is no reason wby this should he chang-
ed now. 

Of course, you can make some amend-
ments here and there, but is shOUld not 
be totally done away with. 

SHRI N. K. SOMANI : T would like 
to ask what the Government would do 
in places where there is no hotel Or other 
accommodation available. ShOUld a fac-
tory be allowed to maintain a guest houSCI 
or not? 

SHRIMATI INDIRA GANDHI : As 
I said yesterday, even the ~  countries 
are now having second thoughts about 
expense accounts and so on. As far as 
the Government guest houses arc concerned, 
we have been trying to give another look 
to it and reduce tbem to the extent possible. 
Most of these amendments tun counter 
to the Very objective under lying the pro-
visions of the Bill. Which is to curb lavish 
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elllCnditure on entertainment, and hcnce 
tAe amendments are not acceptable. 

Thcre is another amendment which de-
tracts from the effectiveness of the pro-
vision and would lead to the continuancc 
of the abuses. (Interruptions) 

Thcrc is no bar on expenditure, but the 
only question is.whether it is tax-deductible 
Or not. 

Shri Jha wanted the period of 182 days 
specified in the Bill to be reduced to 90 
days. I do not think that this is necessary. 
However, we shall see how it works. 

MR. DEPUTY-SPEAKER : J put the 
amendments to the House. 

Amendments NOJ. 57 to 59, 104, 105, 
415,416,518, 519and 675 were put and 

negatived. 

MR. DEPUTY-SPEAKER : The ques-
tion is: 

"That Clause 10 stand part Of the Bill." 

The Motion was Adopted. 
Clause 10 was added ot the Bi/l. 

SHRJ NATH PAl (Rajapurl : What 
happened to the amendment of Shri Sanghi 7 
We thought it was an eminently useful 
amendment. 

MR. DEPtrrY-SPEAKER : I had put 
all the amendments to Ihe House. 

SHRI NATH PAl: If he was not serious, 
why did he speak about it 7 

MR. DEPUTY-SPEAKER : Before we 
take UP Clause II, I would like to remind 
Ihe House that according to the decision 
taken on the 13th March, the House had 
agreed to complete all stages of this Bill 
by 6.30 p. M. today, out of which two 
hours have been allotted fOr the third reading. 
So, we should complete the second reading 
by 4.30. 

SHRI NATH PAl: After due delibera-
tions Only. No such mechanical schedule. 

MR. DEPUTY-SPEAKER : Therefore, 

ClaUIie l1-(Amendment of uctlon 47). 

SHRI N. DANDEKER : I bel to mOVe. : 
Page 12, for 7 and 8, JUbllilutt!-

"(Viii) any transfer of agricultural land 
in India, if the agreemcnt for such transfer 
was entcred into before the lot day of 
March, 1970. 

Explanation :-For purposes of 
thi, clause the expression 'agricultural 
land in India' shall have the meaninll 
assigned to it in sub-clause (iii) of clause 
(14) in section 2 of this Act prior 10 its 
amendment by clause (a) of IICCtion 3 of 
the Finance Act, 1970" (60) 

SHRI LOBO PRABHU : I bell to move· 
Page 12, lines 7 and 8,_ 

omit "effected befOre the 1st day of 
March, 1970" (316) 

SHRIMATI INDIRA GANDHI 
beg to move· : 

Page 12, for lin .. 5 to 8, sub.ti/ute·-

Amendment of Chapter IV-E rclating 
to capital gains. 

11. In Chapter IV-E of the Income-tax 
Act,-·· 

(a) in section 45, for the words and 
figures "sections 53 and '4" , the 
words, figures and letter "sections 
53. 54 and 54B" shall be sub\tituted; 

(b) in section 47, after clause (vii), 
the followinll clause shall be inserted, 
namely :-

"(viii) any transfer of agriculutral 
land in India effected before 
the 1st day of March, 1970." 

(c) after sCl:tion S4A, thc following 
sCl:lion shall be inserted, namely ;-

Capital gain on transfer of land used for 
allricultural purposes not to be charaed 
in certain cases. 

I would request the Members to kind"Iy "54B. Where the capital gain .ri_ 
press only those amendments which they from the transfer of a capital --' beina 
consider vital. land which, in the two yean immediately 

-Moved with the recoIlUllCDdation of the President. 
M17LSS170-9 
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preceding the date on which the transfer 

took place, was being used by the assessee 

or a parent of his for agricultural purposes, 
and the assessee has, within a period of two 
years after that date, purchased any other 

land for being used for ~  purposes, 

then, instead of the capital gain being charg-
ed to income tax as income of the previous 
year in which the transfer took place, it 
shall be dealt with in accordance with the 

foUowing provisions of this section, that 
is to say,-

(i) if the amount of the capital gain 

is greater than the cost of the land 

so purchased (hereinafter refelTed 
to as the new asset), the dilference 

between the amount of the capital 
gain and the cost of the new asset 

shall be charged under section 45 
as the income of the previous year; 
and for the purpose of computing 

in respect of the new asset any 
capital gain arising frolll its transfer 

within a period of three years of 
its purchase. the cost ,hall be nil; 

or 

(ii) if the amount of the capital gain is 

equal to or less than the cost of the 
new asset, the capital gain shall 
not be charged under section 45; 
and for the purpose of computing in 
respect of the new assest any capital 

gain arising fl'Om its transfer within 
a period of three )'ears of its purchase, 

the cost shall be reduced by the 
amount of the capital gain." (649) 

SHR] D. N. PATODlA ; My amend-
ment is of a cJarifkatory nature. 'J he Hill 

I>rovidcs that only that agricultural land 
will be exempt in respect of which transfer 
has becn effecled before 1M March, 1970. 
} am sure that the spirit behind this pro-
vision was that in respect of all genuine 
transfers the exemption will apply. My 
amendment, therefore, seeks that, whether 

the transfer has in fact been efreeted or nOl, 
once there was an agreement for ~  

before 1st Mareh, 1970, such agreement 
should tantamount to transfer and in res-

pect of such agreement also it should not 
be made applicable, 

SHR} LOBO PRABHU : When agri-

cultural land was considered under clause 
2 tbe Prime Minister explained that the 

definition would not hit anyone because 

it would be effective only after the value 
of Rs. 1,50,000. The position here is in 
respect of oapital gains where the exemp-

tion is only Rs. 5,000. Therefore, it means 

that this tax will hit everybody, rich and 

poor. Considering the socialist professions 

of the Government, I should like the Prime 
Minister and Finance Minister to consider 
carefully, it will not hit a poor man who 

has a land valued at Rs. 5,000 which he 

is compellcd to sell. That is my first 
objection; this is a general one. 

The next one is also a general one. If you 
put this capital gains tax on agricultural 

land it will have two consequences. The 

first will be that much of Ihis agricultural 
land' will be frozen; it will not bc available 

for house construction. A person will 

say: why should I sell this land at the 1954 
evaluation and lose 60 per cent of this to 
the Government; he would rather keep 
it hoping that some Government will come 

to power, like the Swatantra, which will 
be more reasonable and enable him to 
sell it at a proper price. You v .. ill be 
deprived of this land for residential pur-
poses as long as this continues. 

The second consequence will be that the 
existing pr"ctice of sclling land under 

the table by under-slating its \alue will 
bc accentuated. Today it is done for 

e\ading stamp duty, a small tax and "ftcr 
this Act it w ill be done for e"anding ~  

taxes. There will be complete devaluation 
of land values and ~  ~ ~ tbat talc 

place will be under Ihc table. 

Thirdl)" what is the capital gail'> t,.\ tl . 
you get? } do not know; ] am ,.ubjc·, 
to correction: I fail to find any figure but 

] think it is a small amount. For that 
small amount you should not go on placing 
these new restrictions on the conversion 
of agricultural lands in towns into residential 
lands. 

Lastly, this is a point on which ] am 

not so sure. ] consulted the Secretariat 
on whether this word 'agricultural land' 

applies to all land or only to land as defined 
in cJuase 2. As it stands, it seems to apply 
to all lands and not to land as defined in 

clause 2, in which case, if some court holds 
that view and our Government follows 
that, no man in Ihe COlUltry will be able 
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to sell agricultural land worth more than 
Rs. 5,000 without having to pay tax; it 
will be a drastic and very disastrous thing 
for any Government which claims to be 
socialist. The Prime Minister has been 
gracious and most reasonable which, I 
think, is the argument to have a lady as 
the Finance Minister and I do hope that 
the various arguments which I have given 
will appeal to her reason and make her 
turn her grace upon the poor people of this 
country who have a little agricultural  land 
still left with them. 

SHRIMATI INDIRA GANDHI: May 
I thank the han. Member for all his 
compliments? He is trying to cajole me 
into accepting his amendments. As the 
han. Member knows upto Rs. 5,000 there 
is complete exemption and above Rs. 5,000 
it is at 55 per cent added to the income, 
My amendment seeks to provide for the 
exemption of capital gain arising from the 
transfer of any land situated in municipal 
or other urban areas which was being used 
by the tax payer or his parents for agricul-
tural purposes during the two years imme-
diately preceding the date of its transfer 
provided that the tax-payer acquires within 
a period of two years after that date any 
other land for being used for agricultural 
purposes. This should help at least to 

some extcnt. 

The other amendments are not accepted 

by me. 

MR. DEPUTY-SPEAKER: I shall now 
put amendment Nos. 60 and 316 to the 

vote. 

Amendments Nos. 60 01\ 316 were 
put and Negatived 

MR. DEPUTY-SPEAKER: The question 

is : 

Page 12, for lines 5 to 8, substilule-

II. In Chapter IV-E of the Income-tax 

Act,-

Amendment of Chapter IV-relating to 

capital gains. 

(a) in section 45. for the words and 
figures "section 53 and 54" for words. 
figures and letter "sections 53, 54 and S4B" 

shall be substituted; 

(b) in section 47, after clause (vii) the 

followina cluase IhaII be inlcrted, namely : 

"(viii) any transfer of agricultural 
land in India affected before 
the lst day of March, 1970."; 

(c) after section 54A. the following SeC-
tion shall be inserted. namely :-

"54B. Where the capital gain arises from 
the transfer of a capital asset being land 
which, in the two years immediately pre-

ceding the date on which the transfer took 
place, was being used by the assessee or 
a parent of his for agricultural purposes. 
and the assessee has, within a period of 
two years after that date, purchased any 
other land for being used of the capital 
gain being charged to income-tax as income 
of the previous year in which the transfer 
took place, it shall be dealt with in accord-
ance with the following provisions of this 
section. that is to say,-

(i) if the amount of the capital gain 
is greater than the cost of the land 
so purchased (hereinafter referred 
to as the new asset), the difference 
between the amount of the capital 
gain and the cost of the new asset 
shall be charged under section 45 
as t he income of the previous year; 
and for the purpose of computing 
in respect of the new asset any 
capital gain arising from its transfer 
within a period of three years of 
its purchase, the cost shall be 
nil; or 

(ii) if the amount of the capital gain 
is equal to or less than the cost of 
the new asset. the capital gain shall 
not be charged under section 45; 
and for the purpose of computing 
in respect of the new aS$,t any capital 
gain arising from its transfer within 
a period of three years of its purchase, 
the cost shall be reduced by the 
amount of the capital gain." (649) 

Tire Motion was adopted. 

MR. DEPUTY-SPEAKER: The quest-
ion is : 

"That clause II, as amended, stand part 
of the Bill." 

Tire Motion was adopted. 

Chzuse 11, as tmUllltkd. was 
addld to ~ Bill. 
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a-12-(Am.ondment of S~  

8OC.) 

SHRI SHIVA CHANDRA JHA 

~  

Paae 13, line 4, for "thirty", ""bstitlllt 
"twenty" (106) 

Paae 13, line 6, for "fifteen" .,uhstit",. 
"ten" (l07) 

MR. DEPUTY-SPEAKER : Shall 

put them to the vote now'! 

SHRI SHIVA CHANDRA JHA : Yes. 

Ame"dme"ts Nos. 106 allil 107 I1'tre 
put and Negatived. 

MR. DEPUTY-SPEAKER : The ques-

tion is : 

"That clause 12 stand part of the Bill." 

The Motion wa.' Adopted. 
Clause ) 2 '1'(1.\ (Jdd,,1 to the Bill. 

ClaWie ~  (!r .'uli"" SOG.) 

SHRI S. S. KOTHARI: ) 1ll00C' : 

Paae 13,-

for clause 13, sub.,tillllr-
"13. In section SOG of the Income-tax 
Act,-

(8) in clause (i) of sub-section (5). after 
the words, brackets and figures "Clause 
(22)," the words, braclets, figures and 
letter "or clause (22A)" shall be insert-

ed; 

(b) for Explanation 2, the followinG 
Explanation shall be substituted ""itll eft"ect 
from ht day of April, 1971, namely :-

"Explanalio" 2.-For the removal of 
doubts, it is hereby declared--

(i) Thai a deduction to which the 

assessee is entitled to in respect of 
any donation made to institution 
or fund to which sub-section (5) 
applies shall not be affected merely 

by reason of the fact that subse-
quent to the donation, the income 
of the institution or fund or any 
part thereof has become chargeable 

to tax due to non-compliance with 

any of the provisions of section 
11; 

(ii) that in the case of an assessee other 

than a person referred to in sub-section 
(3) of section ) 3, a deduction 

to which the aSSeSsee is entitled in 

respect of any donation made to 
an institution or fund to which 
seclion (5), applies shall not be 

affected merely by reason of the 
faci thai subsequent 10 Ihe donation, 
the income of the instilution or fund 

or any part thereof has become 
chargeahle 10 tax due to Ihe appli-

cation of clause (c) of ",h-section 
II). and sub-scction (2), of section 
13." (363) 

I ~  compared amendment ~63 \\ith 

Ihe Government amendnwnt No. 

650, and with some juxl"po-
~  of words, they are exactly the same. 
Therefore, ) thank Ihc Prime Minister for 

accepting this amendment. The amend-
ment provides that jf a ~  ~ a 
donation to ;1 trust-

MR. DEPUTY-SPEAKLR: l,crybody 
lnows it. 

SHRI S. S, KOTHARI : Let me mah 

il ckar, Sir,-and due to noncompliance 

of section II. if part of the income of the 
charitable trust becomes taxable, even then 
the donors would not be penalised and what 
they had donated to the trust shall be allow-

ed as a deduction from income under the 
law in the prescribed manner. This is 
very !load amendment, which has been 
accepled. I thank her for accepting the 
amendment. 

MR. DEPUTY-SPEAKER : Do you 
withdraw your amendment? 

SHRI S.  S. KOTHARI :  I withdraw my 

amendment. 

Ame1ldmmt 363 was, by Lea.'e, 
withdrawn. 

Am.ndm.", mad,··: 

Page 13, for lines 7 \0 10, SUbslilute-
Amendment of section 8OG. 

·Moved with the recommendation of the Prnident. 

··Amendment made with the recommendation of the President. 
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'13. In section 80G of the Income-tax 
Act,-

(a) in clause (i) of sub-section ~  after 
the word, brackets and figures "clause (22)", 

the words. brackets, figures and letter 
"or dause (22A)" shall be inserted; 

(b) for Explanation 2. the following 
Explanation shall be substituted with effect 
from the I st day of April, 1971, namely 

"Explanation 2.-For the removal of 
doubts, it is hereby declared that a deduction 
to which the assessee is entitled in respect 
of any donation made to a institution or 

fund to which sub-section (5) applies 
shall be denied merely on either or both 
of the following grounds. namely ;..-

(i) that. subsequent to the donation, 
any part of the income of the insti-
tution or fund has become charge-
able to tax due to non-compliance 

with any of the provision of section 
II; 

(ii) that. under caluse (e) of sub-section 
(I). of section 13, the exemption 
under section II is denied to the 
institution or fund in relation to 
any income arising to it from any 
jnvestment referred to in clause 

(h) of sub-section (2) of section 
13 where the aggregate of the funds 
invested by it in a concern referred 
10 in the said dause (h) does not 
exceed five per cent. of the capital 
of that concern." (650) 

(Shrimati Indira Gandhi) 

MR. DEPUTY-SPEAKER : The ques-
tions is : 

"That clause 13. as amended. stand part 
of the BilL" 

TM 1II0/ion ... a.\' adopted. 

ClmHt 1 J, as amendtd, was uddt'd to 
tire Bill. 

Clauoe 14-{Substitution of ne... .-Clion 
lor uction 80L.) 

SHRI D. N. PATODIA :  I move-: 

Page 13, a/ter line 27, insert 

"(iva) interest on debentures of any 
domestic company;" (62) 

SHRI SHIVA CHANDRA JHA : 
moYe- : 

Page 14, line 4. for "three thousand" 
.ruh.rtitute "five hundred" 

Page 14. line 6 fo, "three thousand" 
suhstitute "five hundred" (109) 

SHRI LOBO PRABHU : I move-
Page 13, line 27. add at the end-

"and income from investments like 
building construction, industrial and 
allricuilural development" (317) 

~  14. line 6, add at the end-

"or the excess of the total of Income 
and weailh taxes over total of income 
whichever is hillher" (318) 

SHRIMATI INDIRA GANDHI 
move- : 

Page 13. line ~  omit "or". (651) 

Page 13. for line 35, .• ~ "develop-
ment bank); or" (652) 

Page 13, aflu line 35. I"s",-
"(vii) interest on deposits with a financial 

corporation which is enllaged in providinJ 
long-term finance for industrial development 
in India and which is approved by the 
Central Government for the purpoeetl of 
clause (viii) of sub-section (I) of _tion 
36 .... (6S3) 

SHRI D. N. PATODIA : Sir, here qain, 
my amendments are of a very simple nature, 
trying to extend the scope of the proviaion. 

of the Bill. Instead of "Indian COIDJltlDy" 
I want to substitute it by sayine "domeetic 
company", because a domestic company 
will also include Indian company. 

The next important amendment i. that 
whereu inte .. on deposita and dividelldl 
earned from Indian companies have been 

Page 13, line 27, for "Indian company" included, it appean the Prime Miniaer hal 
S ~ 'Domestic Company" (69) forJOtteD to iucludc interelt on debeatures. 

-Moved witb the rQ:ommendation of tbe PresideDt. 
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As share holding is important, so debentures 
are also important, and so are the deposits. 
Therefore, my second amendment on in-
terest earned on debentures of any domestic 
company should also be included in the 

c1uase. 

IIti fn .. I: ,": ~  ;;fT, 

~ ~ ~ FoR <m'ft ~ l{ ;;it 
'i¥ ~ ilft <mT ~ ~ aroft ;;it f<;rfiR; 
~~~~ ~31 ~ 
~ <frif ~ ~ ~ ~ ~·  

;ilm fit; ~ ~  ~~ ~ f.t; sm 
~ ~ m<f; lfT'k l{ om ~  

~ I 1h:r ~  ~ ~ f.t; ~ ~ ilft 
f<;rfiR; if.t ~ '3J1 <frif ~ ~ 
;;rr ~ ~ ~ <frif ~ rft 'f'T.9T 
~~~~1 ~  

~ 'f1t m ~ qtq 1 ~ 

~ I 'It'if ~  ~ aITlff. <t.T ~ ~~ 
~~~  
SHR I LOBO PRABl-1U : My amendment 

is fundamental and not simple like Mr. 
Patodia's. The country's economy consists 
of more than companies. corporations and 
Government. It consists of private insti-
tutions, private property in land. in agri-
culture and in industry. If encouragement 
is to bc given only to companies and to 
Government as investor, I think firstly 
it is not fair to other investors. I would 
go a step further and say that it will draw 

away investments from other desirable 
directions. I refer in my amendment to 
three different investments which have the 
same, if not greater ciaim, on Government 
than companies, corporations and Govern-
ment. The first is housing. If after this 
date anyone invests in housing, he should 
be entitled to the same exemption. 
Secondly. agricultura I development. Some-
one invests in a tractor, thereby adding to 
the income of the owner and to the produc-
tion of the country. Why do you make 
a distinction between one who invests in 

a tractor and another who is producing 
toOthpaste? A person investing in tooth-
paste aets the exemption whereas a person 
iavesting in a tractor does not get it. 
There il some kind of oversight here. 

would like the Prime Minister to agree 

to this amendment that it should include 

house construction, and industrial and 
agricultural improvements by individuals 
that is my first amendment. 

My second amendment is also a very 
fundamental one, which relates to the limit 
you have fixed for these exemptions-Rs. 
3,000. I wish to connect this with the 

bigger problem of the tax which you impose 
when the totality of the tax exceeds the 
income. That is, it is above 100 per cent. 
You must be aWare that when the "",alth 
is Rs. 15 lakhs, the tax rises to 143 per 
cent. When the property is Rs. 20 lakhs, 
it riscs (0 194 per cent. Fortunately. the 
Law Miniql'f is here. He Can easily apply 
his mind to the simple fact that when YOll 

impose a tax of 143 and 194 pcr cent, yOU 
arc going beyond tax. You are imposing 
a levy. You arc taking away the corpus, 
the property. which immediately attracts 
articlc 19. When you do that, whether 
you call it tax or not, the court is bound 
to hold that you are exrropriating property 
in the name of tax and it will be struck 
down. When f mentioned this to the 
Minister of Stete, Mr. Sethi, he thought 
this has not been challenged so far where 
the totality of taxes exceeds 100 per cent. 
All I can say is, the people have been lenient 
to Government or they havc not uscd their 
own thinking processes properly. It satnds 
to reason that when you tax morc than 100 
per cent of the income, you are expropriat-
ing property and therefore you arc going 
against the right to property. which is en-
shrined in the constitution. It is not a 

matter for smiling. It is a very serious 
matter that you should disregard the right 
to property. I do address the Prime 
Minister kindly to consider these two very 
fundamental amendments. I am trying 
to clarify it for your own sake. Don't 
make the mistake of flouting the Constitu-
tion through this provision. 

SHRIMATI INDIRA GANDHI: Shri 
Patodia's amendment would make 
the provision too wide and would be opposed 
intention of encouraging investment only 
in a limited category of financial institutions, 
as proposed in the Bill. We do allow rural 
debentures. So, that amendment is not 
acceptable. 
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So far as Shri Lobo Prabhu's amendments 

are concerned, Amendment No. 617 would, 

amongst other tHings, exempt income 

from house property up to Rs. 3,000 in 

all Cases. This again is not the in-

tention underlining the provision. The 
amendment is not acceptable. 

The other proposal of placing a ceiling 

over the combined incidence of income-tax 

and wealth tax would be opposed to our 

objective of reducing the concentration of 

income and wealth. Shri Lobo Prabhu 

has put forward his view point. This matter 

has been disoossed here on other occasions 

also. There is a fundamental difference 

in our thinking on these matters. Because, 

we feel it is essential in the interest of all. 

lt is not ~ meaSllre against some people 

who have wealth because in the longer 

run it is in their interest there should be 
an egalitarian society which would lead 
to greater stability all round. 

SHRI PILOO MODY Why don't 

you do it within the law and Constitution? 

SHRIMATI INDIRA GANDHI: It 

i, perfectly within the law. What is morc, 

the provision in clause 14 is not the proper 

place to achieve the purpose which Shri 

Loho Pr,hhu has in mind. Therefore'. 
thcsl..' amendments arc not acceptable. 

MR. DEPUTY-SPEAK1'R : I shall 

now put amendment Nos. 61,  62, IOH. 

10).317 and 318to the vote of the House. 

Ametldment.v No.1. 61. 62, 108, 109, 

317 and 318 ""ere PilI alld lIegolilw/. 

MR. DEPUTY-SPEAKER : The ques-
tion is ; 

Page 13, line 29, Olllil "or". (651) 

Page 13, for line 35, SlIbslilllle "develop-

ment bank); or" (652) 

Page 13, afler linc 35, insert -

"(vii) interest on deposits with a finan-

cial corporation which is engaged in 

providing longterm finance for industrial 
development in India and which is ap-

proved by the Central Government for 

the purposes of clause (viii) of sub-sec-
tion (I) of section 36," (653) 

The motion wa .• adopted. 

MR. DEPUTY-SPEAKER : The ques-
tionis I 

"That clause 14. as amended, stand 
part of the Bill" 

The molio" was adOl'led. 

Clause 14, as amended, was 

added 10 Ihe Bill. 

Clause IS.-(AIlle/ldmenl of seN/on 80M) 

Amendm"nt madc'· 

Page 14, line 16, for "and (vi)" .• S / /~ 

"(vi) and (vii)". (654) 

(Shri1l1ali Indi .. a G.:ndhi) 

MR. DEPUTY-SPEAKER : The ques-

tinnis: 

"That clause 15, as amended, stand prat 
of the Bill" 

Thl' mOl iOIl Il'a.\-u(/opud. 

Clall.," 15. as Oil/elided, W(/I" added I() Ih. 

Bill. 

Claus. 16.·_·(AII/c"dm(·11/ of .,eClion 80 
MM) 

SHRIMATI INDIRA GANDHI 

beg to move· : 

Page 14. rol' lines 27 (0 J:'. · ~

Amendment or S':,lion 80M M 

16. In 'eetion ROMM of the Income-tax 

Act. in sub-section (I) for the portion 

beginning with the words "under an agree-
ment" and ending with the words "total 

income of Ihe ussessee", the followin, shall 
be subslituted, namely :-. (655) 

SHRI D. N. PATOOIA :  I be, to 

move· : 

Page 14, line 30.-

after "thereof" i,,",e,.,-

'the words "being an Indian Company" 

shall be omitted and' (497) 

SHRI SHIVA CHANDRA JHA :  I 

beg to move· : 

·Amendment made/moved with the recommendation of the President, 
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Pap 14, line 36,--

for "Corty" swatitute "twenty" (110) 

~~~ ~~~ 

~ ~ ~ ~ ~ 40 ~ I 

~ ~ m q"{tfflt ~ ~ ~ 

~ ~ ~ fit; 40 ~ ~ 20 'l'Wc 
~ 1 

SHRI D. N. PATODIA : I propose 
to speak on amendment No. 497 on clause 
16. But since my amendment No. 498 
to clause 16A relates to the same matter. 
I will speak on both now instead of speaking 
again. With regard to royalty for the 
technical fees earned by Indian companies 
from obroad we have made certain 
concessions applicable to them. It has 
now been discovered that these concessions 
are not applicable to individuals, to the 
scientists, technicians and financial 
experts. Now, for the first time. 
you will be interested to know. there are 
certain consultancy firms in India which 
have foreign clients and there are certain 
individuals here who are getting fees and 
royalty from foreign firms It is very 
unjustifiable that whereas a company is 
allowed exemption provided it earns fees 
and royalty from other countries. an 
individual or a firm is not permitted to 
avail of it. 

Both these amendments seek 
to cover individuals and firms, scientists 
and technicians 10 that if they have earnings 
they are also exempt in the same manner 
as tbe companies are. I hope government 
will definitely accept it. 

SHRIMATI INDIRA GANDHI: The 
reduction which the hon. Member envisages 
would frustrate the object underlini ng the 
relevant provision, that is, to encourage 
Indian companies to develop technical 
know-bow or to acquire these from abroad 
and make It available to Indian concerns. 
Therefore,' bi. amendment is not accept-

able. 
SHRI D. N. PATODIA ; How does 

it alfect if it Is extended to individuals 
aDd firms? 
SHRIMATI INDIRA GANDHI ; 
am replying to the amendment of Sbri 
Jha at tho moment. 

SHRI D. N. PATODIA ;  I am sorry. 

SHRI PILOO MODY: The same will 
apply to him a little later. 

SHRIMATI INDIRA GANDHI: That 
concession is available to Indian Com-
panies becuase the Jndian companies are 
subject to the discipline of Company law 
and their accounts are audited by qualified 
chartered accountants. Other forms of 
business organisations are not subject to 
such discipline. A corporate form of 
enterprise is a better form because it will 
have the necessary managerial skill, conti-
nuity of operati on and it can also command 
finance. which researeh and development 
require. The number of companies in 
our country is 27,000 which is extremely 
low and it should be one of the aims of 
the  tax policy to encourage the corporate 
sector. Therefore, Sir, the amendment 
is not accepted. 

MR. DEPUTY-SPEAK.ER : Now, I put 
amendment Nos. 110 & 497 in the name 
of Shri Shiva Chandra Jha to vote. 

Amendmellls Nos. 110 and 497 WUf 
put and negatived. 

MR. DEPUTY-SPEAKER :  I now 
put amendment No. 655 in the name 
of Shrimati Indira Gandhi to vote. The 
question is I 

Page 14, for lines 27 to 32, substitule-

'Amendment of Section 80MM 
16. In section 80MM of the Income-
tax Act, in sub-section (I) for the portion 
beginning with the words "under an 
agreement" and ending with tbe 
words "total income of tbe assessee", 
the following sball be substituted, 
namely :-' (655) 

The motion was adopted. 

MR. DEPUTY-SPEAKER; The ques-
tionis: 

"That Clause 16, as amended, stand part 

of the Bill" 

TIle motion Was odDpted. 

C/QII# 16, /U arMnde4, W/U adM4 to 
the BfU 
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New clause 16 A 
SHRI D. N. PATODIA :  I beg to move· : 

Page 14,-

after line 40, Insert-

'16A. In section 80-0 of the Income-
tax Act,-

(i) the words "beinl an Indian company" 
shall be omitted; 

(ii) for the words "industrial, commercial 
or scientific", the words "industrial. 
commercial, financial, professional or 
scientific" shall be substituted; 

(iii) for the words "technical services" 
the words "technical or professional 
services" shall be substituted.' (498) 

MR. DEPUTY-SPEAKER: J now put 
amendment No. 498 in the name of Shri 
D. N. Patodia which seeks to insert new 
clause 16A to the vote of the House. 

Amendment No. 498 "'0.' put and 
lIe/laU.ed. 

Clausell 17 to 20 

MR. DEPUTY-SPEAKER: There are 
no amendments to clauses 17 to 20. The 
question is : 

"That clauses 17 to 20 stand part of the 
Bill." 

~ Motion was adopted. 

Clauses 17 to 20 lI'fTe added to the 

Bill. 

Clause 2t.-(Substitutlon 01 nell' sectioll 
lor section 164. 

SHRJD. N.PATODIA: J beg to move· : 

Page 16,-

SHRI SHIVA CHANDRA JHA I beg 
to move- : 

Page 16, line 16.-

for "sixty-fhe" .fub,·tltllte "ninety" (III) 

Page 17. lines 21 and 22.-

for "sixty-five" substitue "ninety" (112) 

SHRI LOBO PRABHlJ : I beg to move·: 

Page 16.-

after line 32. in .. ert 

"(iv) the relevant income receivable ex-
clusively for the benefit of emplo-
yees of the settlor." (319) 

SHRI S.  S. KOTHARI: J beg to move· 

Page 16,-

aJier line 32, inst'rl-

"(iv) the relevant income or part of 
relevant income is receivable under 
nn irrevocable trust created bOlla 
lide and exclusively for the benefit 
of the employees of the settler," 
(364) 

SHRIMATI INDIRA GANDHI: I bell 

10 mo\'e· : 

Page 16. jiJr lines 31 and 32 •. l'IIhstitllte-
"or members were mainly dependent on 
the settlor for their support and mainten-

ance; or 

(iv) the relevant income is receivable 
by the trustees on behelf of a 
provident fund. superannuation 
fund. gratuity fund, pension fund 
or any other fund created bona 

~ by a person carrying on a 
business or profcolion exclusively 
for the benefit of person. employ-
ed in such business or profes-
sion,". (656) 

alter line 22, inurt- SHRI D. N. PATODIA : Accordinll to 

"(iia) the relevant income or part of the provisions of the Bill there do arise 
relevant income is received under a certain situations where Trusts would be 
trust created by a non-testamentary subject to payment of 65 % tax. My amend-
instrument and the income-tax ment is that such a provision with whatever 
oIIk:er is satisfied, having I'CfI8rd intention it might have been introduced 
to . all circumstances existin. at the should DOt be made applicable to such 

relevant time, that the trust was genuine trusts which are formed out of the 
created bona /ilk exclusively for the recognised provident fund amount for the 
beneJlt of the employees of the benefit of employees and workers. The 
lCttIor" (63) provisions with reprd to payment tax 

.McMId wilb!be =ommendation of the President. 
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should not be applied since it is meant for 

the welfare of the working people. I hope 
on this occasion the Prime Minister will see 

to more it that the amendment is accepted. 

SHRJ LOBO PRABHU :  I fully agree 
with Mr. D. N. Patodia. 

SHRI S. S. KOTHARI: Sir. in respect of 

my amendment No. 364 the Prime Minister 
has substantially aecepled it vide her 

amendment No. 656. Therefore, I again 
thank her. 

~~  ~ 211l ~ 

atl'f.i 65 me <m ~ , ~ q<: 90 
1 ~ 

16 hrs. 

SHRIMATI INDIRA GANDHI: Mr. 
Kothari has already mentioned that my 
amendment covers their amendments except 
that of Shri Shiva Chanda Jha. He wants 

to increase the rate of tax on the income of 

trusts from 65 PCI' cent to 90 pel' cent. That 
will not be justified. Therefore. his amend-
ment is not accepted. 

SHRI D. N. PATODIA : In vicw of the 
Government amendment. I seck the lea,c 

of the House to withdraw my lImendmenl. 

MR. DEPUTY-SPEAKER : Has he 
the leave of the House to withdraw his 

amendment ? 

Amendment No. 63 wa.\' hy felll'(' witlrdraH'IJ . 

SHRI LOBO PRABHU :  I agree "ith 
my hon. friend Shri D. N. Patodia. I 

also withdraw my amendment. 

MR. DEPUTY-SPEAKER: H,,, he the 
leave to withdraw his amendment ? 

Amendment No. 319 )I'm, h.v leal'l', 1I'ilh· 
d,.own. 

MR. DEPUTY-SPEAKER: Now I put 
amendment Nos. III. ~ and 364 to the 
vote of the House. 

Amendmem Nu.I'. III. 112 and 364 weI'e 
Pllt and negalil'ed. 

The question is : 

Page 16,,far lines 31 and 32, suhs/j/u/t-

"Or members were mainly dependent 
on the ~  for their support and main-
tenance ; or 

(iv) the relevant income is receiva-

ble bl the trustees on behalf of a provi-
dent fund, superannuation fund, gra-

tuity fund. pension f"nd or any other 
fund created bona fide by a pef'"n car-

rying on a business or profession ex-
clusively for the benefit of persons em-
ployed in such business or profession .... 
(656) 

Tile mol ion was adop/ed. 

MR. DI:PUTY-SPEAKER : The question 
is : 

"That clause 21. as amended, stand port 
01' the Bill". 

The motioll wa.l· adopled. 

Clawe 21. as amendrd. 11'0.\ added 10 'he 
Bill. 

Clmtse 22 was added 10 l/1e /Jill. 

(Iause 23.-(Ame",llIIl'IIl 0{ sec-
ri'l/ 194A). 

SHRIMATI INDIRA GANDHI :  I 

beg 10 move •  : 

Page 18. line II. /i" "clause" .. 111!>."illile 
"ciau,es'·. (657) 

Page 1 R, afia line 14. ill.""" 

"(, ii) to such income credited or 

paid in respect of deposits "ith a hanking 
company tn which the Banking Rl:,ulation 
Act, 1949.(I() of 1949) applies (inc\l1llinll any 

bank or banking institution referred to 
in section 51 of that Act). or with a co-
operative society engaged in carrying on 

the busine" of banking (including a co-
operative! and mortgage bank or a coopera-
tive land development bank)." (658). 

MR. DEPUTY-SPEAKER : Now, I 
put Amendment Nos. 657 and 658 by Go-

vernment to the vote of the House. 
The question is : 

MR. DEPUTY-SPEAKER: Now, I put Page 18. line II, for "clause" •. \'IIb.llillite 

Government amendment to the vote of the "clauses". (657). 

House. ___________ .. ____ Page 18, qfter line 14. inserl-____ _ 

-Moved with the recommendation of the President. 
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"(vii) to such income credited or 

paid in respect of deposits with a bank-
ing company to which the Banking 

Regulation Act. 1949. (10 of 1949) 
applies (including any bank or bank-

ing institution referred to in section 
51 of that Act), or with a cooperative 

society engaged in carrying on the busi-
ness of bank ing (including a coopera-
tive land mortgage bank or a co-

operative land development bank)". 

(658) 

Tire molioll was adoplcd. 

MR. DEPUTY-SPEAKER : Now the 

Amendments Nos. 64, 306. 420 alld 421 
were PilI and negali.ed. 

MR. DEPUTY-SPEAKER: The question 
is : 

"That clause 25 stand part of the Bill." 
Tlte mol ;011 was adopled. 

Clall.fe 25 H'm added to Ihe Bill. 

New Clause 2SA. 

SHRI S.  S. KOTHARI: I beg to move: 

Page 19,-

of IeI' line 12. ill.le/'l-

question is : '25A. In the Sixth Schedule to the 

"That clause 23. as amended. stand part 
of the Bill". 

The mol iOI1 Ira.f adopled. 

Clall.le 23. as amellded, WQS ad,/r'd 10 ,Ill' 

Bill. 

Clause 2.t 11'0.\ added 10 lite Bill. 

Clause 2S.--(Amelldmelll of sl'clioll 212). 

SHRI D. N. PATODIA : I beg to move": 
Page 19, line 1~

fj.Jr ··thirty days" substitute "ninety 
days" (64) 

SHRI KANWAR LA\, GUPTA: I beg 

to move· : 

Page 19, line 8.-

for "thirty" .lIIb.l'lilllle "sixty" (306) 

SHRI N. K. SANGHI :  I beg to n101'." 

Pages 18 and 19.-· 

for clause 25, subsl;lule-

"25. In section 212 of the In-
come-tax Act, suh-section (3A) shall 
be omitted." (420) 

Page 18. line 41.-

for "Commissioner" subSlilllte-

"Income-tax Officer" (421) 

MR. DEPUTY-SPEAKER : Now, I 
put all the amendments to the vote of the 
House. 

-Moved with the recommendation of President, 

Income-tax Act "fler item (28) the 
following shall be inserted with effect 

from the lst duy of April. 1970, 

namely :---

"29. Textiles (including those dyed, 
printed or otllerwise processed) made 
wholly or mninly of co(ton including 

yarn, hosiery ~ 1  rope. 

30. Textiles (induding lhose dyed, 
printed or olherwise processed) made 
"holly or mainly of jute. including 
jllte twine and jute rope." (366) 

SHRI D. N. PATODIA: I beg to move: 
I'age 19,-

afler line 12. ill.l""I--

'25A. For section 2NO (If the Income-

tax Act. the following section shall 
be substituted, namely :-

"Disclosure 
of particu-
!ars or mis-
LIS. of powers 
by Public 
servants. 

280. (I) If a public servant 
furnishes any information 
or produces any document 
in contravention of the 
provision of sub-section 
(2) of section 138, he 
shall be punishable with 
imprisonment which may 

extend to six months and 
shall also be liable to fine. 

(2) If an Income-tax Officer or any 

other authority in the exercise, or 
purported exercise, of his powers 

under this Act-

(D) recklessly makes unlawful 
additions to the income declared by 
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any assessee or recklessly disallows 
lawful deduction claimed by an as-

sessee in the computation of his total 

income; or 

(b) mala ~ and without reasona-
ble cause exercises undue pressure 
upon or coercion aganist an assessee 
in respect of any matter in the course 
of assessment proceedings-

he shall be punishable with impr;,ol1-

ment for a term which may extend 
to one year. 

(3) No prosecution shall be insti-
tuted under this section except with 

the previous sanction of the Central 
Government." ~6  

SHRI HIMATSINGKA : I bei to move: 

Page 19.-

/~  line 12, Ins,,/-

'25A. For section 280 of the 
Income tax Act the following section 
shall be substituted, namely:-

"Disclosure 280. (I) If a public servant fur-
of particulars nishes any information 
or misuse of produces any document 
powers by in contravention of the 
public ser- provIsIons of sub-sec-
vants. tion (2) of section 138, he 

shall be punishable with imprisonment 
which may extend to six months and 
shall also he liable to fine. 

(2) If an Income-tax Officer or any 
other authority in the ~  or pur-

ported exercise of his powers under 
this Act,-

(a) recklessly without reasonable 
grounds makes unlawful additions to 

the income declared by any assessee 
or recklessly disallo .. ·s lawful deduc-
tion claimed by an assessee in the 
computation of his total income; or 

(b) mala ~ and without reasonable 
cause' exercises undue pressure upon 

or coercion against an assessee in res-
pect of any matter in the cOllrse of 

assessment proceedings-

he shall be punishable with imprison-

ment for a tenn which may extend to 
ODe year. 

(3) No prosecution shall be insti-
tuted under this section except with 
the previous sanction of the Central 
Government." (608) 

SHRI S. S. KOTHARI : Regarding the 
textile industry they have been requesting 
that industry should be included in the 
Sixth Schedule. It is for the Government 
to consider. If the Government feels that 
the textile industry deserves this, they should 
do the needful. 

SHRI D. N. PATODIA : This is a very 
important ~  and as you will see 

from the notice of the amendment. this 
one single amendment has been signed by as 
many as 45 members. Similar amcndment"i 

have also been sent by other members and 
a\together the number of signatories is m(lre 
than 50. It has not been sent by one 
Party alone. It has been sent hy members 
belonging to all Parties. 

1n virw of the importanct {'If the amend. 

ment. I would like to read it : 

"If a Puh)ic servant furnishes any inf",--
mation or produces any document in 
contravention of the provisjons of suh. 

section (2) of section 138. he shall be 
punishahle with imprisonment which may 
extend to six months and shaJi al!'oll he 

Iiahle to fine ... " 

Upto this Portion, it is accepted in the pre-
violls Act. 

(2) If an Income-ta_x Officer <',. any 
other authority in the exercisc. 0,. pur_ 
ported exercise, of his powers lIndt'l" 

this Act--. 

(a) rcekle.sly makes unlawful addi_ 

tions to the income declared hyany 
assessee or recklc!'=sly djsltllows 

lawful deduction claimed hy an ass_ 
esse. in the computat ion of his total 

income; Or 

(h) mula ~ and without reasonahle 
cause exercises undue pressure upon 
or coercion again!;t an S~  

in respect of any matter in the 
~ of ~  proe«dings-

he shall be punishable with iml'risonment 
for a term which may extend to one year. 

(J) No prOSeCution shall be instituted 
under this section excel't with the pre_ 

vious !IIIQction of the Central Govern-

ment." 
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Now in view of Ihe faClthat taxation laws 
are ~  made more and more complicated 
year after year and in view of the fact that 

powers are being concentrated in the 
hands of the taxation authorities and offi. 

cers, it is absolutely necessary that some 
SOrt Of provision is made by which whenever 
an officer is deliberately at fault and when. 
ever his mala fide is proved-such a 
provision eXists in the Customs and Excise 
Act-there should be such a provision 
for punishment. Unfortunately, a separate 
provision does not exist in the Income Tax 
Act and the provisions of general law dOes 
not help. I n respect of certain recent cases, 
the Puhlic Accounts Committee in its 100th 
report has made significant remarks. The,e 
officers have heen misbehaving and they have 
heen misusing their authority and there is 

no dOllbt and everyone of LIS who is an 
~  knows the manner il) which these 

Illcome Tax Officers are harassing the ass-
cssees to their dh,comfiturc and inconv-

enience. It is nece&>ary for me to read Ihe 
remarks of the PAC in Ihis connection : 

"The Committee observe that Ollt 
or nearly ~  appellate orders passcd 
by Appellate Assistant Commissioners 
studied hy " Departmental Study Team 
nearly 5,000 orders (60 per cent) Were 
f"ulld to have  heen suhjected to relief 
(excluding aSse&sments interfered with 

bUI not amounting to relief), A furthe. 
analysi!-. of 5,000 odd assessments suh-

jeeted 10 relief shoWS that in about 
2800 cases (56 per cent of the a.-e>sments) 
more than 50 Per cent of the relief ".-
lIlIht for had been allowed hy the ApPe. 
lIate Assislant Commissioners. Acconl-
ing to the Study Team', findings, while 
a percentage of inlerference reflecled 
honest difference of opinion, matured 
judgement of the Appellate aUlhorities 
or availabililY of appellate decisions & eV· 
idence which Were not before the Inco-
me. Tax Officers, 'q uite a ~  

percentage of interference was due to 
omissions and commissions on the 
part of the Income tax Officers which 
could qUite well have been avoided', 

In the liaht of these findings, the 
Committee feel that over·a\scssments 

continue to be a serious problem in the 
Department, " 

Sir, in view of this find in" it is very VerY 
necessary and e_lial that a sunable 

~ ision is made in the Income Tn 
Act in regard to awarding punishment, 
I hope Government will IlQ:ept it, If the 
Government does not accept this Amend_ 
ment, we are aoing to press for a DiviSion. 
Sir, 

MR, DEPUTY SPEAKER The 
Prime Minister, 

SHRIMATI INDIRA GANDHI: 
Sir the amendments are outside the scope 
of ' the Bill, and are not comsequential. 
According to Ihe existing provisions, cotton 
and jute texlile industries have been included 
in the Fifth SchedUle for the purposes 
of developmenl rebate at Ihe higher rate 
on new machinerY and plant. This will 
enahle these indu'tries to modernise their 
equipmenls and improve their compe-
litive posit ion in the world market. The 
inclu,ion of Ihese industries in Ihe Sixth 
SchedUle will benefil only those companies 
which are already making good profits 

withoul being of any benefit to the sick or 
the marginal units. Therefore, this amend. 
ment is not accePtahle to lIS. 

The second amendment ajso is out-

side the scope or the Bill. Sir, the problem 
of 'overpilChing' of t3x assessments 

by the a"es>ing oHicers and the 
need to re'lrain Ihis lendency has already 
heen aiven allention to. The Puhlic Aceolll1t. 
Committee, in their varIOUs reports, had 
drawn attention to ~ pClrlicu)ar prohlcm. 

Pilol studies of the orders of some of the 
Appellate Assislant C(lmmissioners in 
mofussi I and melropoJjI"n chargcs were 
gOI made by a Committee of seniClr de-
partmental Officers. The Commillee, after 
conduCling Ihe sludie' reporled Ihal in the 
first appeal Slaae, over ,0 pcr CellI of the 
assessment orders challenged in appeal 
got confirmed and for Ihe remaining cases 

subjeeled 10 appellate interference, subst-
tantia) interference was only in about half 

stich ~  even in the!le ca'Cs of subst-
antial interference, bUlk of appellale relief 
did nOI reflect "",er.pilching of a_ 

ments, but pointed 10 other factors e, a, 
honesl difference of opinion about legal 

interpretations, maturer judament of the 
appellate authority, admission of frcah 

eVidence at appeal stage and subsequent 
llvallability of hither appellate decisiON 

&CtlJinll tho ~  invo]vrd, 5uch decisions 
not beinll available before the ....... ina 
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officers at the time of assessments. Where 
over-pitching of assessment was in evid-
ence, instructions have been issued by the 
Board in February, 1969 and again re-

cently in April, 1970 to the Departmental 
Officers, detailing some of the typical ins-
tances; the Officers have been instructed 
to scrupulously avoid such lapses and the 
supervisory officials have been alerted to 

keep watch and pull up erring officials and 
keep in view this aspect of the assessing 
officers' tendency, if any, when writing 
his confidential reports. 

It may be added that the percentage 

of appeals filed against a"essments com-
pleted has remained fairly low in recent 
years and has eVen declined of late; it 
stood at 8 % in the years 1966-67 and 1967-
68, but in the years 1968-69 and 1969-70, 
it has gone below 7 %. There is accord-
ingly no justification for any stipulation 
in the Income-tax Act against over-pitch-
ing of assessments. Any "'eh step is 
bound to baye a demoralising effect on 
the assl.!ssing officers who may play safe 
and let down the interest of reVenuc by 
not making adequate assessments in the 

fear that this may involve the risk of the 
assessment beins dubbed as over-pitched. 

MR. DEPUTY SPEAKER : Shall 
put all the amendments together ? 

SHRI D. N. PATODIA : Please put 
Amendment No. 565 scp"ratcly. 

MR. DEPUTY SPlAKER : All right. 
am putting Amcndll1l'nt No. 565 to the 

vote of the House. 

Amelldment 565 was Pili and ntgatived. 

SHRI HIMATSINGKA : Sir I req-
uest leave of the ~  to withdraw my 

amendment. 

SHRI S. S. KOTHARI ; Sir, I request 
leave of the House to withdraw my amend-
ment. 

MR. DEPUTY SPEAKER : Do the 
Hon. Members have the leave of the House 
to withdraw their amendments 7 

SOME HON. MEMBERS : Yes. 

MR. DEPUTY SPEAKER: These 
amendments Ure withdrawn. 

Amendments No. 366 and 608 wear by 
leave, withdrawn 

MR. DEPUTY SPEAKER : All these 
amendments are for new clause 25A; 
so 25-A does not form part of the Bill. 

Clause 26.-(Amendmell/ of Act 27 oj 
1957). 

MR. DEPUTY SPEAKER: Now, I shall 
take up Clause 26. There are a large num-
ber Of amendments here. 

SHRI KANWAR LAL GUPTA: I beg 
to move. : 

Page 19,--, 

omit lines 16 to 24 (8) 

SHRI S. S. KOTHARI: I beg to move •. 

Page 26,-

Omit lines 19 to 37 (33) 

SHRI D. N.  PATODIA : I beg to move· 

Page 19, line 39,--

for "one hundred thousand rUDees" 
.l"IIbstitute-··One hundred and fifty 
thou[,and rupees" (65) 

Page 20, line 2,-

for "'one hundred thousand rupees" 
sub.'titllte "one hundred and fifty thou-
sand rupees". (66) 

Page 20, line 11,-

aftel "any" illsert-

"'debentures Dr" (67) 

Page 20, line 38,-

after "rupees" illscrt-

"or where such as'Cls arc held in the 
joint names_of the indiVidual, and his or 

her spouse and other dePendents, a sum 
of three hundred thousand rupees" (68) 

Page 22, 

alter line 12, Inse,t-

"(Ia) such assets are held under a trust 
created by a non-testamentary instru-

ment and the Wealth -tax Officer is sa-
tisfied, having regard to all the circum-
stances existing at the relevant time, that 

Moved with the recommendation of the President. 
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the trust was created bOnJJ/ide exclusively 
for the benefit of the employees of the 

settler; or" (69) 

Page 22,--

omit lines 25 to 34. (70) 

Page 23,--

omit lines I to W. (71) 

Page 24,-

umit lines I to 44. (71) 

Page 25, .. -

omil lines I to 41. (73) 

Page ~6

omil lines I to 39 (74) 

SHRI SHIVA CHANDRA JH/\ I beg 
to move· : 

Page 19, line 39,-

fill" "one hundreu" .II/bstillile "lift)" (113) 

Page 20, line 2,_. 

for "one hundred" slibSlilfl/e "fifty" 
(114) 

Page 20, line 3R,--. 

for "one hundred ami fifty thousand' 
sllb,·till/lr-

"one hundred thousand" (115) 

Page 21, liTlC 5,--

for "one hundred and fifty tlllll"'lIld" 
SUbs/itNlr 

"one hundred thousand" (116) 

PJgc 22, line ~

for "(lnc and oncahalf" SUbsfi/lllr--
"five" (I I 7) 

Page 22, line 32-

for "Nil" substitule "5 pcr cellt,," 
(118) 

Page 23, Jine I, 

for "I" sllbstilute "10" (119) 

Page 23, line 7,-

for "2" "ubstitute "20" (120) 

Palle 23, line 12,-

for "3" substitllle "40" (121) 

Paae 23, line 17,-

for "4" substitute "SO" (22) 

Page 23, line 22,-

for "S" substitute "9,9" (123) 

Palle 23, line 28,-

for "Nil" substitllte "5 per cent," 
(124) 

Page 23, line 31,-

for "I" substituI,' "10" (I2S) 

Page 23, line 36,-

for "2" substilute "10' (126) 

Page, 24, line 2,-

for "3" sllbSlilllte "40" (127) 

Pase 24, line 7,-

for "4" slIbslilllle "SO" (128) 

PaSe 24, line 12,-

for "5" ,\IIb."liIUIC ~  

Page 24, Jine 23.-

(129) 

(or "Nil" subSI;III'c "10 per cent." 
(130) 

Page 24, line 30,-

for "5" ~ "50" (131) 

Pase 24, line 39,-

for "7" ~ "99.9" (132) 

Page 25, line 21,--

lor "ten" SUbSlill41(' "seven" 

Page ~  line 25,-

(133) 

for "eight" ,,,,b.·titute "twenty" 
034) 

SHRI KANWAR lAl GUPTA: 
beg to move· 

Page 24,-

~ · line 44, iI,srrt-

.. Provided that where the aggregate 
of : 

(a) the amount of income ta1{ payable 
by all assessee in respect of his total income 
of the previous year under the p,ovisions 
uf the Income tax Act after making allow-
ances for any relief, rebate or dedUction 
in respect of the income-tax to which the 

assessee is entitled under the provisions 
uf the said Aet or the annual !-inallee Act; 
and 

(b) the amount of wealth-tax compu-
ted in aecordance with the forc-lIoinl 
provisions of this parallraph ; 

exceeds the amOUI1l of the total income 
of the assessee, the amount of such cxCCta 

·Moved with the rcc(,mmendation of the President. 
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shall be deducted from the amount of we-
alth-tax referred to in clause (b) above 
and the balance shall be the amount of 
the wealth-tax payable by the assessee. 
(307) 

SHRI LOBO PRABHU : I beg to move. 

Page 20, line 14,--
qdd at the end-

"and any investment made hClc"ftcl 
on building construction, industrial and 
agricultural development" (321) 

Page 20. line 3R.-

Fir .. one hundred and fifty thousand 
rupees" substillilt "fiye hundred 

thousand rupees" (322) 

Page 22, line 34,-

for "Rs. 1,00,000" s/llmitull'-

"Rs. 2,00,000" (323) 

Page 23, line 2,-

for "Rs. 1,00,000" 
"R.. 2,00,000" 

Page 24.-

omit line. 16 to 44. 

Page 24,-, 

MJbsritule-
(324) 

(325) 

after linc 44, insrrl-

'provided that whcre the aggregate of the 
net income and wealth tax e"ceeds the 
total income, no tax will be collected on 
such part of the exccss as is invested un-
der Section 14 of the Finance Act, 1970 • 
(326) 

SHRI BENI SHANKER SHARMA: 
beg to move· 

Page 25,-

omil lines 3 to 11. (524) 

Page 25,-

omit lines 16 to 41. (525) 

Page 26,-

omil lines I to 37 . (526) 

SHRI M. R. MASANI ;  I beg to 
move· ; 

Page 22,-

afler line 24, iIl5<'1'1--

(ee) After section 43 of the Wealth-
tax Act, the following 6ection shall be inser-
ted, namely .-

Misuse of 
powers by 
public serv-
lints. 

43A. (I) Notwithstanding 
anything contained in 
section 43 of this Act if a 
Wealth tax Officer or any 
other <luthoti ty in the 
rxercise, or purported to 
exercise, of his powers 
under this Act-

(a) recklessly makes unlawful additi-
ous to the wealth declared by any assessee 
or recklessly disallows lawful deduction 
claimed by an assessee in the computat-
ion of hi, total wealth ; or 

(b) mala fide and without reasonable 
cause exercises undue pressure upon or 
coercion against an as:-.essec in ~  of 

any matter in the course or assessment 
pr"eeeding.'-- ' 

he shall be punishable with imprisonment 
for a term which may extent 10 one year. 

(2) No prosecutiun shall be instituted un-
der this section except with the previous 
sanction of the Central Goverrment",' 
(566) 

SHRI D. N. PATODIA : I beg to move: 
Page 24, afler line 44, ;115.,1-

"Provided that if in respect of any assess-
ment year the aggregate of : 

(a) the amount of income-tax pay-
able by an assessee in respect of his total 
income under the provisions of the In-
come-tax Act after making allowances 
for any ~  or deduction to which 
the assessee may be entitled under the 
provisions of the said Act or the relevant 

Finance Act; and 

(b) the amount of Wealth-tax payable 
by an assessee in respect of net wealth 
uuder the pr('visions of the Wealth-tax 

• Moved with the rCenmmcnuation of the President. 
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Act after makinl allowances for any 
relief, rebate or deduction to which the 
assessee may be entitled under the 
provisions of the said Act or the 
relevant Finance Act; 

exceeds the amount of the total income 
of the assessee, then and in that event the 
amount of Wealth-tax payable by the ass-
esee shall be reduced by the amount of 
such excess." (567) 

SHRIMATI INDIRA GANDHI: I 
beg to move· : 

Page 20, a/te,' line 2. insert-

'(3) after clause (iva ), the following 
clause shall be inserted, with effect from 
the 1 st day of April, 1971, namely :-

.. (ivb) one building or "nc group of 
buildings owned by a cultivator of, or rec-
eiver of rent or revenue oul llf, agricultural 
land: 

Providcu that such hllilding or group "f 
buiJdings is on or in the immediate vici-

nity of the land "nd is required by the cul-
titvator or the receiver of rent or revenue. 

by reason of his connection with the land, 
as dwelling house, store-house or outho-
use ;'" ; (659) 

page 20, ine 3. /or ., (3)," substitule" (4)" 
(660) 

Page 20, line 6, jiJl" "(4)," substilute "(S)" 
(661) 

Page 20, line 29, for "bank)." :  , subSli-

ilute "bank ) ;" ,  . (662) 

Page 20, line 29, illserl-

'(xxvii) any deposits with a financial 
corpordtion which is engaged in provid-
ing long-term finance for  industrial deve-
lopment in India and which is approved 
by the Central Government for the prupo-
ses of clause (viii) of sub-section (l) of st-
ction 36 of the Income-tax Ac!." '. (663) 

Page 20, line 35, for "and (xxvi)," sub.'ti-
lute "(xxvi) and, (xxvii)". (664) 

Page 21, line 9, /or ' and (Mvi)" substitute 
.. (xxvi) and (xxvii) ". (665) 

Page 22, /or line 22, substitute-

U support and ~  or (iii) 

such assets are held by the trustees on be_ 
hulf of a Provident fund, superannuation 

fund, uatuity fund, pension fund or anY 
otber fund created bo"a /Uk by a person 
carrying on a business or Profession excl-
usively for tbe benefit of persons eD1plo-
yed in such business 01' profession, ... 
(666) 

SHRI N. K. SOMANI: I beg to 
move-

Page 22,-

after line 12 i"sert-

"(i) (b) Such assets are held ~  a 
trllst of which none of the beneficiaries is 
a beneficiary under any other discretion-
ary trust and the total corpus of the trust 
does not exceed Rs. 3 lakhs." (688) 

SHRI D. N. PATODlA : I .beg to 
move- : 

Page 22,--

after line 24, ;/1.,,,,-
"(ee) for section 32 of the Wealth-tax 

~  the following section shall he sub-
stituted with effect from J st d.y of April. 
1971, namely:-

Mode of recOVer 32 (l) the pro-
visions contained in sections 221 to 

227,229, 23J, and 232 of the Income-H,x 
Act and the second rnd ThiJd Scheciules 
to thai Act and any rules D1ade theleun· 
del' shall, so far as mbY be, ,.pply 
as if the ~  provisions WeiC Plovisions 
of tbis Act and referred to Wealth-tax and 
sums imposed by way "f penalty, fine and 
iDlelest under Ihat ACI and 10 Weallb-
tax Officer and Commissicner of Wealth-
tax inste:.d of to 11 ~ ~  ~  ~  

Commissjoner of Income-tax. 

Explanalion 1. -Any refe,ellce to ~

ction 173 and sub-section (2) or sub-sect-
ion (6) or sub-section (7) of section 220 
of the Income-tax Act in the said pro-
visions of that Act or the rules made 
thereunder shall be construed as 
references to .ub-section (7) of scctions 
22 and sub-sectirn (2) or sub-section (6) 
or sub""ection (7) of section 31 of this Ac(-
respectively. 

Exp/lulatian II. The  Tax Recovery Offi· 
cer ~  Ihe Tax Recovery Ccommissioner 
referred (0 in the InCO/llC-tax Act or the 
rule. made thereunder .hall be deemed 

.Moved with the recommendation of the President. 
L17L SS/70-10 
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to be the Tax Recovery Officer and lhe 
Tax Recovery Commissioner for the pur-
POle of recovery of Wealth-tax and sum 
impollOd by way of penalty, fine and inter-

et' under thi. Act. 
(2) The Commissioner shall. on the 

application of any assessee accePt in S'llis-
faction of the whole or any part of the 

wealth-tax or any part of Ihe weallh-tax 
and sums imposed by way of peno.Jty, 
fine or interest under this Act, any pro-
perty or part thereof at the value deter-

mined under the Act. 

(3) No stamp duty shall be payable on 
any conveyance or transfer of propert) 
to the Commissioner under sub-section 
(2) .".' (692) 

SHRI GEORGE FERNANDE S  : t 
bea to move .-

Page 20,-

~  line 2, insert-

"Explanation :-,A member of a n'-op-
erative society to whom a building or p.lr! 
thereof is allotted or leased under" hUll," 
buildina scheme of the society sho II bc de-
emed to be the owner of that building 'o! 
parI thereof." (714) 

MR. DEPUTY-SPEAKER: Befolc, 
you speak, I want to say that J shall wn-
c1ude this at 6-30 P. M. There arc two 
hours for third reading. Now it is 4·20 
and we should conclude at 4-30 our liis· 
cussions on all these clauses. Since thell' 
are so many amendments. one way of dis· 
posina them otT is to reducc the time 
for the third reading. 

SEVERAL HON. MEMBERS: YII., 
can reduce half-an hour from this. 

MR. DEPlITY-SPEAKER: All righl. 
Now Sbri Kanwar Lal Gupta. 

~~ ~  ~ ~  
~ ~~ I ~ ~ 

~~~~~~~ 

t fir; 111''''1 am: ~ 'lit ~ mN 
~ it 1ft t fir; a'''' if; IPIH aft am-
~~ ~~~~1 
q .. ~ tl ~ ~ t I ~ 1i!rr.'I 

~~ ~~~~ ~~ 

Wcm ~ ~ am ifi111lfr<: it; m 
'lfT it ~ ~ ;;rr <J{T ~ ? ~ m 
'lfT 'l1it 'f@ ~ ;;rr ~ ~ ? ai'n: ~ @ 
~ qm ~ ~ ~ 'I": ~~ I 

~ 1-4-69 ~ ~ ~  I il<:r ~ 
~ ~ fif; orfu<!;m m't ~ it; m 
t:;'F ~ I at);: 31tJ<: ];fUR ~ ~ Wcm 
~ ~ ~ <iT ~ mr <'ft;fi of.! fi:rn;ft ~ 
~ it; fi,;"fr n:'f.' ~ it <'ft;fi <f.T ~ I 

Jft itT[ ~ l1'''9Tnrrr g-~ if #;r ~ 

~  ~ R. 3jlT7 fq,,fr «IR," of.r ~  

", "Ii ~11 ~  :;rri,m 01'1, ~~ rn-
iiRI Wf P OIll1;;-rlr ;, J1.lm 'iT ciT 

R-"HT "m"T ,; I "1'CFIT ¥'.:r ~ if ~ 
;pr >r.<: Rm -:;nir I ",n of.! ~ ~  

ff. ~ ;;ft1i1 ~ ~  it ai'F "Ii m 
"f11'?!T ~ ;m of.! "ftJ<: ~  2:'ffi it m>.:r 
~ WrT ;;orm <'iT "1? I () (I ~ ~ 'IT 
'Jl1'm t'll1 if ;;ncrT i'\ I ~ 1 i'l'lf,' it; ",t 
91'T ~ I ;1. " 'f;t,T f!; ff, hi.,. oqfurlii 
'liT ,.<;pr b.m 31'17 ~  ~ ~  

fm;rr "" 1 0 0 <n" fu: ;; :nrro 
iT <'ll ;m iT ~ f>Rr;:rr :nrro ~ 

<'ll ~  ~  ~ ;; ;pr "',. ~ 

;;Hir I llR <ftf:;rir 5 I 0 0 0 'f, " :nrro 
iT ;;nm f!; <'ll ~ iro'4' m iT i;f "qCT 

~  I 9>T'{1JT ~ ~ fit; ~ ilm w:rT'!f 

it; fum'tr; Q:M fit; 3!lTT fiI;ffi O!l'f'm '1ft 
~ 100<'0 ~ 3 ~~~ 

t.ffi aft,. ~  ~ 1 00 T. 0 ~ :nrro ~ 
;0[1 ~~ ~~ ~ 

an, lfi1f '1fT 'fiTl1' ~ it; ft;rq ~ ~ 
iftm I ~ ~ ~ 'fi"hrr am 

1~~ ~ ~ 

~~ ~ iI"fl"lZ 
<:tFt it; ~ ;l. ~  f1t; ~ ~ if; ~ 

~ ~ ~  ~  ~  ffir am 
~ ror ~  m1 f1m ~ ~ trolt ~ 
~ ~ Qt, ~ ~ ~ Ilir 
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m ~ ~ ~  ;ao;rr arrq lIilf ~ 

~ ~~ ~1 

SURl S. S. KOTHARI : In sweden, 
they have both the wealth tax and income-
tax, and the tax, limit is confined to 80 
per cent of the income, but here my amend-
ment says that it should be one hundred 
per cent of the income, It is a reasonable 
amendment and should be accepted. That 
is the point that I would like to make. 

SHRl D. N. PATODIA :Whilc support-
ing Shri Kanwar Lal Gupta and Shri S. 
S. Kothari 1 would refer YOll te) amend-
ment No. 567 which agOlin has hecn signed 
by as many 'IS 50 Members of the House 
helonging to various panics. In addil-
ion to these fifty Members, another 12 'lI' 
15 have also signed identiol amendment,. 

The ,lmcndmcnl seeks to provide 
Ihal the lotal ceiling on income-lUx anu 
wealth I"x pUI logelher should not be more 
than Ihe lotal income e"rIled by a pani-
cular person. You will notice that in 

the new provisions. ill fllany cases, 
where we,Lith tax and incomc-Iax arc pUI 
logether. Ihe incidence of taxalion is 
much higher: il goes as much as up to 
140 per cenl in many cases. A well-Io-
do person rna) have constructed a small 
property in a city like Delhi about ten 
years back al a value of Rs. 2 lakhs ; that 
property would now be valued at Rs. 10 
lakhs and with a reasonable income of 
Rs. 40,000 to Rs. 50,000; the total inci-
dence of taxation in such a case would 
bc as much as 127 per cent. After earD-
ing a particular amount if he is to pay 127 

per cent of such earnings and if in addition 
he has 10 incur his household 
expenditure from his own propeny; 
it is nothing but confiscatory and 
expropriatary in nature. I do not think and 
I do not hope that Government has any 
intention to take any decision of this con-
fiscatory or exproprietary nature. Therefore, 
the IOlal incidence of taxalion should not 
in any case exceed lOOper cent of the to-
tal income. Please do not make it minus. 
But keep it at lOOper cenl ceiling, But 
please do not say that if he has to pay 
much more than his total income 
you will force him to sell the propeny 
or auction his property; and there is nol 

I Ding to be anybody who is going to pur-
chase that property. It is only fair that 
you permit him to pay the tax which is 
not beyond his income, even if he has to 
pay cent per cent his property and assets 
get reduced because he has to meet 
his expenditure from hi. own property; 
his total income is paid towards the t&x-
ation itself; beyond that, he has to spend 
from his own assets. 

In view of such a larlle support 
given to this amendment and in view of its 
reasonableness, 1 do not sec any reason 
why Government should have any oppo-
sition to this amendment, and I WOUld, 
Iherefore, urge thai this particular amend-
ment for fixing one hundred per cent ceil-
ing of taxation on income should be acc-
epled by them. 

''If ~  RT; 26 ~ ~ 

~ ~~ I ~ ~ 

~ I 3 1 ~~ ~~ 

~~~ I ~~~~  

* ~ ~ if;fu:o ~ ;rt ~ I 3TT'f'In' ~ 
~ ~ ~ ;;rr;rr ~  ~ 

~ ~ ~ I ~~ 

~ ~ if;T ~ ~ ~ ~ ~ f'I; onfor-
,fro ~ 3f'1 ~ ~ iI'fT ~ am tIRIl 
* ;;rM ~ ~ 'liT ~ iii lIiTIf if 
orT!IT ~ I arT'f.r;;it 'ta" ~ ~ if lfi1J 
~ ail<: ;;[t '¥ ;ft ~ ~ 1ft ;;<fTIlT ~ am 

~~ ~~·1 

~ iii\' ~ ~ ~ f'I; on.-i'f1I\' 
om;;it arT'f.r '¥;ft ~  ~ 'fer ~ am 

~~~ ~~ ~ 

~ ~ ~~ 

~~  

~~~ ~~~  

~~~ "';i ~ t f'I; ~ ..,.. ~ 
rorr ~ I ipml' ~  1I!f!lifi t I 
iIi\';;it 117~  ~ t 

~~~~  I ~~

~~ ~~~~ ~ 1  

a(r{ ~ q11R arm.; ~ m Ifil 
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3~~ ~~~1 

~  Ill: ~  

~ ~ ~~ 

~ ~ m Ofrnn"f ~ I 
MR. DEPUTY -SPEAKER : J am nOI 

extending the time; but if Ihis stage of 
discussion goes beyond 4.30, we shall have 
to take it from the Ihird reading time. 

~ Irt:qR ~ 

~ ~~~ ~ ~ 

~~  ~~ ~~  

~ ~ fit; qi'q 'flifc ~ ~ I 
~ <'mi it qi'q <'mi if; ;fr;;r # am<: ~ 

~ 11 ~ ~  

1 'flifc <i1Tl'!T ~ ~ ~ 1l "mffiT ~ 
fit; 1 ~~ ~ 

'flifc <i1Tl'!T ~ ~ ~ 1l "mffiT ~ 
fit; ;fur 'flifc am ~ I it # ffi"f <roTc 
<tt ~ 1S:. "mffiT ~ fit; 'ifr<fuf <roTc 
m <i1Tl'!T ~ I ~ # am;m: 'flifc 
<i1Tl'!T ~ ~ 31'\<: 1S: "mffiT ~ fit; amfr 
'flifc ~ I ~ ~ it ~ am qi'q 'flifc 

<i1Tl'!T ~ ~ ctW am 99. 9 tro'i'c 
~  

~ CJi!i' ~ C>t'1f.s'miFn ~ 
~ ~ ~  ~ <'mi <tt ~ on: am 

~ ~  <'f1TT ~ ~ I It<:r ~ ~ ~ 
fit; ~ <'IN <tt ~ if11 ~ ~ 
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1 'flifc <'f1TT ~ ~ ctW 1 0 'flifc <'I1T11f I 
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~ ~ am ~ tro'i'c ~ ~ I iru ~ 
~ fiI; ;fur tro'i'c <i1Tl'!T ~ I ~ ~ 
it m ~ emit ~ on: am ffi"f 
tro'i'c ~ ~  I qgt 3fl'1 ~ tro'i'c 

~ I ~~ am:: ;fro ~ ~ oir.f ~ 
~ ~ ~ ;m: ~ 1f1T ~ 3ffifr 
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~ I ~~~ ~  99.9 
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~ ~ ~~ ~ I 

SHRI LOBO PRAHHU :  I ,I"'.ll dc," 
with only three points. The first is the ceil-
ing proposed in the Wealth Tax. 1 may 

"lgge,1 10 G()\'clllmclIl Ihal if Ihey do nol 
wish to go all the wav. lei them allow Ihe 
tax amouni to he put in long-dated Govern-
ment securities. If your intention is to rc-
duce conspicuous spending, to increase su-
villgs. the difference is very slight whether 
you get it as tax or as loan. You may have 
10 P"y a small intelc,!. bUI this will save 
you from constitutional imp I opricly. It will 
~  you also from growing discontent. 

Secondly, the same status should be given 
to invstment in housing, industrial and agri-
cultural development as is given to divi-
dends. 1 think you .should allow that also 
for Wealth Tax, because housing is as im-
portant as anything which companies pro-
duce. 

Thirdly, as the House knows, during the 
last three years the value of money has gone 
down. There has been an increase of 87 
per cent in the index. That means that if 
your property was worth Rs. 1 lakh three 
years ago, it is worth Rs. 2 Iakhs now. It 
is very unfair that because of this inflation 
you bring in people and tax them, people 
who have nothing but an inflated value for 
their property. I, therefore, suggest that the 
exemption. limit for Wealth Tax should be 

Rs. 2 lakhs and not Rs. 1 lakh. The loss 
to Govemment will DOt be considerable be-

cause the number of assessees between lU. 
1 Jakh and Ro. 2 lakbs is only about 14,000 
and they paid only Rs. 42 lakhs out of a 
total of Rs. IS crores in 1964 which is the 
latest qurc available. 
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1'hc&e arc very reasonable and moderate 
proposals which J do hope Government will 
accept in the interests of the economy. 

SHRI N. K. SOMANI : I think there are 
two considerations as far as the urban pro-
perty is concerned which the Government 
seems to have overlooked, One is that a 
large number of buildings in most of the 
cities are under rent control already, and, 
therefore, they do nol fetch any appro-
priate or remunerative return, with the re-
sult that already building construction ac-
tivity is going down, and any further impost 
on these buildings in urban areas where these 
are quite a necessity now, is going to be 
a positive disincentive. 

Secondly, in view of the large scale housing 
shortage, this additional levy of a higher 
rate property is completely unjustified. 
Either the Government should provide 
urban accommodation at its own cost 
and lell the public that lhese tenements 
are available at reasonable rates, or there 
has to be a positive incentive given to bui-
ldings and properties. and, therefore, I 
would like to say that tlus additional Wea-
lth-tax on urban property is something 
in the nature of expropriation or ext-
ortion without any compensation at an, 
because at higher levels this is going to 
operate at eleven to twelve per cent a yea r 
which is completely unjustified. 

The basic exemption of Gift Tax i. 
not continued at the previous level of Rs. 
10,000. I would not like to go into det-
ails as Shri Dandekar has dealt with it 
yesterday. It is patently unfair to bring it 
down to Rs. 5,000 in view of the value of 
money going down. ] do not know why 
it has become a matter of academic exer-
cise whether our rates of iRcome-tax and 
corporate tax are hi&hest or not in the world. 
It is not immediately the most important 
point, in spite of Mr. Salve's analysis. 
What is to be seen is whether our ~  

rates of personal taxation and corporate 

taxation leave sufficient iocentive and 
marginal f'avjngs for capital investment 

and economic development and, from 
that point of view, whether we have this 
distinction or not. I would not Iikc to enter 
into this controversy, but we feel certainly 
that these rates have now come to a point 
where as wBs pointed out very articulately by 

Shri Dandekar, honesty has -certainly become 
a casualty. I support Mr. Gupta's amendment 
and my own amendment. There bas lot to 
he some ceiling and the total taxation le-

vied as far as person is concerned, when 
you add up the income-tax and wealth 
tax and other taxation should in no case ex-
ceed 100 per cent at all because it no lon-

ger remains equitable if it does. In respect 
of small trusts, T should like tbe Government 
to exempt from the operation of this 
clause. If they are small trusts that is what 
my amendment is-such assets beld under 

trust whose beneficiaries ~ beneficiaries 
under no other discretionary tmst and 
the total corpus of the trust does not exceed 
Rs. three lakhs .... So, here is an inst-
ance of a trust which will be used by only 
middle class families and the total corpus 
is not going to exceed Rs. 3 lakhs and none 
of its beneficiary is a benefiCiary under 
any other trust. In their enthusiasm to 

curb the malpractices of a very few peo-
pie at the top most level they should not 
do these things; they should have consi-
deration for those sections of society under 
Rs. 3 lakbs. 

SHRI S. M. BANERJEE: By my ame-
ndment No. 576 I want the exemption 
shown to Jammu and Kashmir to be 
removed. 

Secondly, speaking generally on 
clause 26, I submit that I read carefully 
the amendment moved by Shri Patodia 
and others where they say that in CIISCI 
where the taxes put together exceed the 
amount of total income, it shall be reduced 
by the amount of that excess. Shri K.. 
L. Gupta and Shri Patodia said that no 
assessee should be taxed more than 100 
per cent, if I have understood them corr-
ectly. If the Government is taxing more than 
lOOper cent, I do not know how people 

have accumulated wealth to the tune of 
~  550 crores and how monopoly is being 
built up in the country. I cannot under 
stand this. If it j, rcally more thon JOO per 

cent as they say, J would have supported it. 
On second thoughts [ feel that it cannot 

be more than 100 per cent. If the amend-
ment were to be accepted, every body will 
maintain two boob-one book for him· 
eelf and one for showing to the income-
tax oftlcer to prove that he Is paying 100 
per cent tax and it wiD be dilIIcult for the 
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[Shri S. M. B'Derjee] 
income-tax officer to Judge. I have read 
Mr. PalkiwaL's assessment and Mr. Sal-
ve's assessment who say that India 
is the highest taxed country. Still 1 
am not convinced of this. We want to 
eliminate poverty; there are starving pen-
pi 'mong our countrym. n; there arc on 
th, oth r hand p,'rsons who arc prosp'!r-
ous. This would increase the difference 
between the haves and the havenots. So. 
I am unable to support that amendment. 
Evasion should be stopped by making the 
tax hw simpler. There is tax evasion to 
the tune of Rs. 500 or 600 crores. As 
for black money, I cannot suggest any-
thing. BI ck money can come out if there 
is demonetisation by the Government; it 
cannot be made white money one fine mor-
ning; there should be screwing and more 
screwing. Demonetisation would have 
definitely solved the problem of black mo-
ney. This suggestion is for their consi-
deration. In the matter of one lakh, Mr. 
Lobo Prabhu said something. Even Prof. 
Kaldor has said something about one la-
kh. Mr. Lobo Prabhu is an ex-IeS, not 
an economist. I am neither. 1 think he 
knows what Kaldor has suggested. I 
oppose those particular amendments. 

SHRI N. K. SANGHI : My amendment 
No. 422 is to ontit lines I to 39 on page 26. 
This relates to wealth tax on urban pro-
perty and shares in companies. In this 
matter, I would like to draw the attention 
of the House to the fact that the properties 
that belong to a firm do not belong to the 
partner. The partner can come into the firm 
and then go away and take away the pro-
fits, but he can have no control on it. 
Similarly, a shareholder can have no control 
on the properties owned by the compan-
ies. Hence, here. in the scheme of things 
that we are going to do is to assess the 
wealth-tax in the hands of the shareholders 
and in the hands of the partnership. This is 
going to' create a lot of work in the depart-
ment. It is going to be II difficult process, 
and sinee we are going to simplify this ma-
tter t I think this is a very serious matter 
which needs to be looked into. The whole 
depllrtntent, the income-tax officers and 
others, will have a Herculean task. Their 
work will incren.e m'nifold on this acc-
ount. Therefore, J would appeal to the 

Prime Minister that lines 1 to 39 in clause 
26 at pqe 26 be deleted. 
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The lint amendment was moved by Shrl 
Kanwar Lal Gupta about Jammu and 
Kashmir. Hon. Members know that any 
levy of wealth-tax on agricultural land. in 

that state would, in the first place. have 
to be done by an order of the President. 
and such an order can be made by the Presi-
dent only with the concurrence of the State 

Government. Since the concurrence of the 
State Government has not been received 
so faT. the Bill seeks to exclude agricultural 
land in that state from the levy. As you 
know. in these things. the State Government 
does not resroml quickly. (/n/(·rmption). 

Then. the hon. Member. Shri George h·r· 
nandes .aid-

AN HON. MLMRI R 
~  ~  

That was a 

SHRIMATI INDlRA (;ANDHI : That 
is the legal position. V\lc cannot ~ 

that. I am told that as far as the co-pera-
tive sector is com.erned .. (interruption) .. 

that is the situation in th,' Act. I am spea-
king ~  to cocrc'dion. (Interruption). 

>!iI'T ;;mf ~  '.i'f'!'IT ~ 

~ # Ofir ~  I lrfr ~ it 5!Wn' 
~ fit; ~ t<rn ii:P.: # lIT ~ 'fi1 ST"[ 
o? \'llf'f; ~ ~  'fi1 tfr-
m<ft # if WIT <rl I 

SHRIMATl INDIRA GANDHI: We 

will get suitable instructions. The other 
question is about the trust. This amend-
ment which has been proposed will defeat 
the purpose bebind the proposals in the Bill 
and will lead to the continuance of the use 
of tbe discretionary trust as a device to avoid 
taxes. Multiple trusts are generally formed 

with a small corpus and income so as to 
avoid wealth tax and income-tax. Quite of-

ten the corpus of the trust is kept below Rs. 
I Iakh. Therefore. the hon. member', prop-
posal that the flat rate of 1.5 per cent of 
wealth tax should not appl,. in cases where 

the corpus is less than Rs. 3 lakbB will 
defeat the very purpose for which the rele-
vant provision is made. Therefore. these 

amendments are not aa:eptable. 

Mr, Sanghi's amendment is abo not ac-
ceptable because it will open a loophole 

for the avoidance of additional wealth 

tax on urban aaetI by tran*dDa 
such usets to fhma, uaocIatIona of perIOna 
or closely held comptmies and (t will deCeat 
the purpose underlying the pro\llsion, 

The main point Is one to which I have 
replied earlier while replying to Mr. Lobo 
Prabbu. namely. the question of tho Ilmit 
over Income-tax and wealth tax topther. 

As I said then. hon. members know what a 
fundamental difference of opinion there is 
in the House. Shrl Patodia hu moved 
onc amendent and Mr, Shlva Chandra 
Jha has moved the very opposite amend-
ment that tbe limit should be much lower, 

The limit of Rs. I lakb for a residential 
house which wo have proposed I think seems 
to be fairly reasonable. keeping in viaw the 
general opinlon In the country u well u 
i n ~ House. I do not think I DODd to 
sayan,. more on this. 

Ccrtain points were made about 
housing. Housing is certainly import-
ant, but I do not think that this will afFect 
that .ituation very much. It i, a question 
of balancing and seeing what is more impor-
tant. 

Another hon. member spole of incen-
lives. I have said som.thina about tbi. 
earlier in the day. Incentive is some-
tbing which is very much in the mind of tho 
person, what drivCll you on to do some-
thing. If it is only a question of money. tllat 
is one way of looking at it. But tbore cer-
tainly should be other things which are 
incentives. Quicker the busiDess comm-
unity thinks of looking towards othel" 
things, quicker the country will be able to 
advance. 

SHRI D. N. PATODIA What about 
ceiling on taxation '! 

SHRIMATl INDIRA GANDHI : It 
was covered earlier. We are trylna to 
lessen the disparitieg and it can only be 
done when those who have more Ii" 
more. 

MR. DEPUTY-SPEAKER Shall 1 
Pllt all the amendments eJU:opt Government 
amendments toae!hcr ? 

SHRI D. N. PATODIA; My .-d; 
meDt No. '67 may be put separately. 
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MR. DEPUTY·SPEAKER: All right. 
I will now put all the amendments except 
Government amendments and except 
amendment No. 567. 

Amendments· were put and Nqatived. 

MR. DEPUTY·SPEAKER :  I will now 
put MI'. Patodia's amendment No. 567. 

Amendment No. 567 was put and negatived. 

MR. DEPUTY·SPEAKER : I will now 
put the Governments amendments NOl. 659 
to 666 to the House. 

The question is : 

Page 20, afler line 2, in.l·trl-

'(3) after clause (iva), the follo .... ing 
clallse shall be inserted, with effect from 
the 1st day of April, 1971, namely :-

"(ivb) one building or one group of 
buildings owned by a cultivator of. or reo 
ceiver of rent or revenue Ollt of, agricult· 
ural land 

Provided that such building or group of 
buildings is on or in the immediate vicin-
ity of the land and is required by the ell Iti· 
va.lor or the receiver of rent or revenue, 
by reason of his connection with the land, 
as dwelling house. storehouse 01' out 
house ... ' (659) 

Page 20, line 3, for "(3) ", substitute "(4)". 
(660) 

Page 20, line 6, fill' ~  , substilllte "(5)". 
(661 ) 

Page 20, line 29, jor 'bank):':' .. ltIb.tirulf 
'bank) :'. (662) 

Page 20, after line 29, insnt--

'(xxvii) any deposits with a financial 
corporation which is engaged in provid-
ing long-term finance for  industrial deve. 
lopment in India and which is approved 
by the Central Government for the purpose, 
of clause (viii) of sub·section (1) of sec-
tion 36 of the Income·tax Act. .. ·. (663) 

Page 20, line 35, for "and (xxvi)" , substi-
tllte, .... (xxvi) and (xxvii) " (664) 

Page 21, line 9, for "and (xxvi)", sulntl. 
tute " (xxvi) and (xxvii) ". (665) 

Pqe 22, line 22, substitute-

"support and maintenance; or (iii) such 
assets are held by the trustees on behalf 
of provident fund. superannuation fund, 
gratuity fund, pension fund or any other 
fund created bona fide by a person carrying 
in a business or profession exclusively 

for the benefit of persons employed in such 
business or profession. "  . (666) 

The motion was adopted 

MR. DEPUTY-SPEAKER : The que-
stion is : 

" That clause 26. as amended. stand part 
of the Bill". 

The motion was adopted 

Clause 26, as Alfllmded was added to the 

bill. 

Clause 27 :-(Amendment of Act J 8 of 
1958.) 

SHRI KANWAR LAl GUPTA : I 
heg to move"'· 

~  26,--

omit lines 41 to 43. (9) 

Page 27 and 28,-

omit lines 13 to 37 and I to 6, respect-
ively. (76) 

SHRI SHIV A CHANDRA JHA 
bc-g to move·· : 

PUlle ~6  line 42,-

Ii" "five thousand" SIIb .. titlllr "five 
hundred" (l3S) 

Page 27, line 18,-

for "5" substilule "10" (136) 

Page 27, line 20,-

for "10" ~ "20" (137) 

Page 27, line 23.-

ji>r "IS" substitute "30" (13M) 

Page 27, line 26,--

for "20" substitute "40" (139) 

Page 27, line 29 .. -

for "25" substitllte "SO" (140) 

·The Gumbel'!l of the Amendments, which were put and nesatived are : 8, 33, 65 to 
74. 113 to 04, 307, 321 to 326, 524 to 526 S66, 688, 692 and 714. 
··Moved with the recommendation of the president. 
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Page 27, line 32,-

for "30" sUbslilule "6()" (141) 

Page 27, line 35,-

(or "40" .mh,\'t;lult> uRO" (J ~  

Page 2R, lint.' 1,-

for ~  suhs/ita/i' "100" (143) 

Page 28. line 4,--

lor "75" ""hstitwe "ISO" (144) 

SHRT HIMATSINGKA 
move'" : 

Page 27,--

(i) line 1,-

lor "(h)" ,,"b .. tillte "(n)" 
(ii) line 13,-

beg 10 

for "(e)" ,II/b"titllte "(h)" (690) 

SHRr GANESH GHOST-! (Calcutta 
South): I beg to move.: 

Page 27. line 26,-

for "Rs, 11,500 plus 20 per cen!." 

sulntitute-"Rs. 50,000 plus SO per 
cen!." (715) 

Page 27, line 29,-

for ~  31,500 plu. 25 per cen!." 
.lIb,lilule-"RI. I ,25,000 pili, 75 
per cen!." (716) 

Page 27, line 32,--

for "Re. 1 ,06,500 plUII 30 DCr cent" 
SuMlltut_"Rs. 3,75,000 plus 75 per 
cent." (717) 

Page 28, line 35,-

for "Rs. 2,56,500 plus 40 per cent." 
sub.litute-"Rs. 7,50,000 plus 80 
per cent." (718) 

Page 28, line 1,-

for "Rs. 4,56,500 plus 50 DCr cent". 
"Substltule-"Rs. 7,50,000 plus 80 
DCr cent." (718) 

Page 28, line 1,--

for "Rs. 4,56,500 plus 50 per cont. 

Subslilllte-"Rs. 12,00,000 plus 85 per 
cent." (719) 

Paae 28, line 4,-

for "Rs. 7,06,500 plus 7S per cent." 

,\ubs/j/ult-"Rs. IS,OO,OOO plus 90 
per cent. "(720) 

..n ~ ~ IJt"' : ~~ ~  ,.r 
m w.rr ~ ~ ~ 3 1  cr'Ii I 0 ~ 

~ cr'Ii lift f1tq:c lfT\1i 11ft, ~ aN 
~ M'I'm: ~ ~  f.!; ftAe ffif 
lift lfT'tt 5,000 ~  \'rlfi ~  m ~ 
~ ~~ ~~ 
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I 0,000 ~  lIfT <t\"Ircr ~ ~ iIFf ~ 
~ tit ~ aiR 3Tif ~ 5,000 ~  Iti1: 

~ ~ ~ ~~~1 

~ ~ ~ ~ ~ <'I'tfit 
'R t$rr I ~ irtT srr.m ~ fir; 
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am 111 5, 000 ~  lift ~ ~ ~ 
~  ~ Cfl"'rn i'r # I 

SHRI D. N. PATODlA : My amend-
ment seeks to restore the position with 
regard to gift tax by making it exempt 
up to Rs. 10,000. As Shri Gupta has 
said, the value of money has considerably 
gone down. I do not know what was the 
motive behind bringing this provision by 
the government because J do not think they 
had at any time anticipated any misUIC of 
this provision. If there was no misuse and 
if gift was being made in a genuine manner 
by gentlemen and ladies, by senior members 
of the family, it should have been permitted. 
r lhink the provision with regard to gift 
tax, if it is made more relaxed, it would 
help the distribution of wealth rather than 
concentration. I therefore seek to move 
this amendment to raise the exemption 
from this tax up to Rs. to,OOO. I hope 
government will accept it. 

~ ~~ 7 

If flm ~ II>'t ~ ~ I 3imil '«f1' t.T 
~ f.!; ~ '" m ~ ft;ro; ~ f1m it. 
~ ~~ ~~  
~~~~~ ~ 

·Moved with the recollllDOndation of the President. 
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[11ft ~ In] 
~ 1  ~ ~~ iti ~ ~ I ¢<'fTt 
· ~~~~ ~ ~ 5,000 

'lio ~ ;t\' ~ ~~ ~  fufl1<: ~ ~  

~ '1!T ~ 500 l10 ~ ~  I 

m ~ ffi ~ ~ ~ ~  ~ ~ ¢ ~  

~ W ~  m ~ ~  -.ft if ifiW ~ 
fit; ;pIT ;t\' ~ <pf. ~ <rt ~  ~  ll' 
~ ~ f'fi 'fi'q ~ ~ 'fiT' f1m f'Rf't 
;;ftfr ~ ~  fiI;cri\" <'fr;r) ~ f1m ~ ;t\' 
~~  ~ ~ ~ ffi 75 mCfm1' ;;ftfr 
3 arM m '1<:;r;mu 'fi'it t I 5,000 >: 0 
11ft f1m ~ ~  ~ wr 'eni1 afl'l ~ 
~ of\1r ~ ~ I ¢''It!; i'rrr ~ 3  

t f.fi ~ ~ 5,000 li 0 'fi"T'fT ~  

~  ~ 500 ~ ~ ;;rru; I 

~ ~ ~ ~ ~  ~1  ~ 

~ ~ flf'iG '1ft ~ 20,000 >:0 ~ 
~ ~~  5 ~ 

~  ~  ~ ~ ~  1 ° ~ 'l'7 
~~  20,000 l10 ~ 50,000 lio 

~ ~ 'fiT' 'tc ~ 1  ~  li'if 
~~ ~  ~~ ~ 

~ I 50 ~ ~ 1:% "fl1i' C!'fi' ~ 

'fiT' 'te ~ 1 ~ ~ ~  ~ f'fi' 

~ 3 ~~~~ 11 "fl1i' 

~ 2 ~ \'T'fi ~ 'fiT' 'te ~  '1<:-

~ ~ ~ ~ f'fi WliT 40 ~ 

IIR ron ~ I  2 <'fill ~ 5 <msr C!'fi' 
~ 'fiT 'tc ~  ~  li ~ 
~ fir; ~ 50 ~ ~ fcr:rT 'lIJ1l; I 
5 <'mil ~ 1 0 <'mil ~ ~ 'fiT 'tc 

~ 3  ~  ll' ~ ~ fir; ~ 
60 ~ ~ ~  ~ 1 10 "fT1i ~ 

1.5 \'IN ~ ~  'fiT' 'te ~  '1<:-

~  ~ .• ~ fir; ~ 80 <rom-
IIR rorr llITIf I I 5 <'mil ~ 2 0 ~ C!'fi' 
~ 'fiT ~ a-50 ~  ~  ~ 

fiI; ~ 100 ~ ~ ron GfTl:t I 
~ ~ 20 <'IN ~ ~ tim' ~ 

11ft ~  ~ 'fiT 'te ~ 7 ~  

if' ~ ~ flf. ~  150 ~ IIR 

t.'I'r.1 

16 ·55 Hrs. 

['I.1R. SPEAKER ill the Chair] 

3 ~~ ~  ~ ~ ~ ~ ~ 

flf'iG '1'"<: iom "ll'fR '1ft ~ ~  

(l'or m "fl';;p: 'I'm" 'r; ;;ft1r g, ~ ijFT 

l:flfr;r l{' ~3 1 1 ~  3fffiT ~  

71'1 '1'7 -.:T'fi' <'!m riiT I 
SHRI HIMATSINGKA: My amend-

m,'1It, No. 681 and 682 seek to provide 
that the present position of gift tax should 
he retained and there is no justification for 
reducing (ill' amount of gift tax from Rs. 

10,000/-to Rs. 5,000. My suggestion is 
that the proposed amendmenl may not ~ 
insisted upon. 

SHRI LOBO PRABHV: I would like the 
Finance Minister to look back upon her 
own dcsjrc to remove disparity in income. 
Is it her purpose by bringing in this measure 
that the man should keep all his money 
with him and give nothing and still reduce 
disparity. If yO\! want to reduce disparity 
then encourage gifts. 111e result of this 
new measure is to reduce the lotal amount 
or revenue. There'fore. in the interests of 
revenue itsdf please go back 10 the old 

Iilethod. 

SHRI BENI SHANKER SHARMA: 
This clause has a chequered history. when 
the gift tax was first introduced, it was 
Rs. 10,000/-; then it was reduced to Rs. 
5,000/-and then again raised to Rs. 10,000/-. 
Now, you want to reduce it again to 
Rs. 5,000/-. My friend, Shri Shiva Chandra 
lha has not understood the position with 
regard to gifl tax. It is a socialistic meas-
lire in a ,mall way and sholiid not be tamr-
ered with. 

SHRI S. M. BANERJEE: I support 
Shri Shiva Chandra Jha's amendment. 

17 Hrs. 

SHRI GANESH GHOSH: Mr. Spea-
~  Sir, the Gift Tax as it has been propoeed 
!>, the Prime Minister is a subtle cantri_ 

l'; give bigcoocessions to themoneycdpcople 
I he big capitalists. Almost everybody knows 
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that the Gift Tax has been always a RIUlar 
weapon in the hands of the big capitalists to 
evade taxes. 

Under the poroposed Gift tax, if a 
capitalist or a very rich man gives Rs. 5 lakhs 
out of his income as a gift, he can evade 
about Rs. 3, 90, 000 tax, pay a small sum of 
only Rs. 1,06,000 as Gift Tax and thus cheat 
the public exchequer of about Rs. 2,80,000. 
I have calculated all this. After all, who can 
give gifts of Rs. 20,000 or Rs. 50,000 or gifts 
valued at Rs. 1 lakh? Certainly not an 
ordinary or common man. Only very rich 
men or big capitalists can make such gifts. 
There cannot be any reason not to suspect 
that such gifts involving such huge amount' 
are made to evade taxes only. We have 
very bitter experience how lands were made 
'benami' when land ceilings were fixed. 
No big capitalist would give gifts of huge 
amounts unless he wants to evade taxes. 

The proposed system of Gift Tax is 
only another form of legalising tax-evasion. 
One can understand a gift of a few thousand 
rupees to one's needy relatives and friends. 
But those who give gifts to the extent of 
lakhs of rupees do so only to evade 
taxes. The budget proposals once again 
convincingly prove that the polley of the 
present Government does not bu dgo an inch 
from the earlier stand of boosting the big 
business while poor man's essential commo-
dities arc taxed with Shylock's mentality. 
Even baby foods have not escaped talation 
resulting in rise of their prices. 

The generosity shown to the richer 
sections of the society has no justification 
whatsoever in the present situation. Unless 
the Government accept the amendments 
that J have proposed, all talk of endill8 in-
equality as is often professed is meaningless 
because the concessions given by the 
Government to the finance sharks have been 
the major caule of growing inequality in 
our country. 

SHRIMATI INDIRA GANDHI 
If I may start with the last speaker tim, 
I am sorry to say J have not fully understood 
what he was saying. We have actuaUy 
lowered the exemption limit for giving sifts. 
I have not much to say. Here apin, it it 
question of a fundamental difference with 
some bon. Members. We do not waDt to 

atoppeop!e aivill8 sifts. But we fool if t h. y 
have the ability to give such large 
gifts, then they also have the ability 
to give a little extra which can 
,"C us.:d for the many who do not 
have the ability to give gifts and who 
do not have the ability to have suflicient for 
their daily needs. This is the purpoac of 
this tax as of any other taxes. Then, the 
hon. Member, Shri Lobo Prabhu, has made 
a very useful suggestion for next year's 
budget which I shall keep in mind. 

MR. SPEAKER: Now, I put all the 
Amendments together to the vote of the 
House. 

Amelldments Nos. 9, 76, 135, to 144,690 and 
7 I 5 10 720 were pili and negatived. 

MR. SPEAKER: The question is: 

'That clause 27 stand part of the 
Bill". 

The 1II0lion was adopled. 

(·IUII.I"e 27 was added 10 the Bill 

Clauses 28 to 31 

MR. SPEAKER: Now 1 am goDin. 
to rut all the rest of the clauses together. 

SHR1 KANWAR LAL GUPTA: 
We want discussion on clause 32 which is 
the most important clause. 

SHRI SURENDRANATH DWlVE-
DY (Kendrapara) : For whieh we arc all 
silting here. 

MR. SPEAKER : This morning we 
decided to apply guillotine at 4 ·30 and it 
is already 5 p.m. now. But, if you are 
prepared to reduce the time for the Third 
Reading, I can take up clause 32. There 
is absolutely no amendment to clause 28 
and for 39 there is Mr. lha's amendmem 
and I hope he is not pressin. it. So I caD 
pass on to clauses 30 and 3l. 

Now the question is: 

"That clauses 28, 29 30 and 31 stand 
part of the Bill". 

The mOlion was adopled. 

Clauses 28, 29, 30 ami 31 were adIkd 
10 lhe Bill. 



307 Finance Bill, 1970 MAY 6, 1970 FllUJnce Bill, 1970 308 

aa.e 32.-(A __ ",."t of Act 1 0/1944) 
SHRI KANWAR LAL GUPTA: I be, 

to move·,:-

Page 29,-

omit lines 26 to 29. (10) 

Page 29, line 32, 

omit "COCOA POWDER". (lJ) 
Page 30,-

omit lines 9 to 18. (12) 

Page 30,-

omit line 26.(13) 

Page 30,-

omit lines 29 to 33. (14) 

Page 31,-

omit lines I to 37. ~  

Page 32,-

omit lines I to 34. (16) 

Page 33,-

omit lines 9 and 10 (17) 

Pllllc 36,-

omit lines I and 2. (18) 

SHRI S. S. KOTHARI: I beg to move:" 
Pages 31 and 32,-

omit lines 23 to 37 and I to 204, res-
pectively. (35) 

Page 32, 

omit linos 29 to 32. (36) 

Page 3~  

omit lines I to 34. (37) 

SHRI SHIVA CHANDRA JHA :  I beg 
to move:· 

Page 29, line 27--

for "thirty" substitute "Twenty" (148) 

Page 29, line 28,--

for "Fifteen" substitute "Ten" (149) 

Page 30,line 4,--

for'''Eighty'' sulmltutr "Ninety" (ISO) 

Page 30, line 9,--

for "Ten" substitute "Twenty" (151) 

Pale 30,line 11,--

for "Ten" substitute "Twenty" (152) 

Pale 30, line 13,--

for "Eighty" substitllu "Ninety" (153) 

Page 30, line 21,--

fol' "Ten" slIbstifllte "Twenry" (154) 

Page 30, line 29,--

for "Ten" substitute "Twenty" (ISS) 

Page 30, line 34,--

for "Ten" substitute "Twenty" (156) 

Page 31, line 4.--

lor "Eighty-five" suh.lti/ltte "Ninety" 
(157) 

Page 31, line 7,--

for "Ten" substitllte "Twenty" (158) 

Page 31, lines 30 and 31,--

fOI' "two rupees" sllhstitllte-
"fifty paise" (159) 

Page 32, lines I to 3,--

fol' "One rupee and twenty-five paise" 

sub.,titutf! "forty paise" (160) 

Page 32, line 12,--

for "Ten" substilllte "Five" (161) 

Page 32, line 27,--

f"r "One hundred and fifty" substltute-

"three hundred" (162) 

Page 32, line 30,--

for"Seven hundred and twenty" 

substitute-·"Five hundred"(163) 

Page 32, line 34--

for "Ten" substitute "Twenty" (164) 

Page 33, line 3,--

for "Ten" subS/itllte "Twenty" (165) 

Page 33, line 10,--

for "Ten" substitute "Twenty" (166) 

Page 33, line 13 and 14,--

·Moved with the recommondation of the President. 
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for "three bundred rupees' subnltllte 

"Three hundred and fifty rupees" 
(167) 

Page 33, line 24,--

for "Ten" Sltbslitu/e "Twenty" (168) 

Page 33, line 28,--

for ''Twenty-five'' sltbslitute "Thirty" 
(169) 

Page 34. line 7,--

for "Twenty-five" sltbstitute "Thirty" 
(170) 

Page 34, line 10,--

for "Twenty-live" slth.r/itltle "Thirty" 
(171) 

Page 34. line 13. 

for "Twenty-five" .l'ltb.l'litule "Thirty" 
(712) 

Page 34, line 17,--

for "Twenty" ,Hlbstitltle "Thirty" 
(173) 

Page 34. line 20,-

for "Twenty-five" sltbstilute "Thirty" 
(174) 

Page 34, line 23,---

for "Twenty-five" ,mb.l'lilule "Thirty" 
(175) 

Page 34, line 27,--

for "Four" subs/itule "Five" (176) 

Page 34, line 30,--

for "Forty" substitute "Sixty" (177) 

Page 34, line 31,---

fur "Forty" substi/ule "Sixty" (178) 

Page 34, line 32,-

for "Fifty" ,rubs/itule "Seventy-
five" (179) 

Page 35, line 3,-

for "Ten" ~ / /  "Thirty" (180) 

Page 35, line 37,-

for "Ten" slllMtitute "1'weDty" (182) 

Page 36, line 3.--

for "Ten" substitute -"Twenty" (183) 

Page 36. line 11,-

fur "Ten" substitute "Twenty" (184) 

~ 36, liDe 24.-

for ''TeD'' substitute "Twenty" (18S) 

SHRI LOBO PRABHU: I beg to move:* 

Page 30,-

omit liDes 19 to 35_ (329) 

Page 31, line 4,-

for "Eighty-five", substitute "Fifty". 
(330) 

Page 31. liDes 30 aDd 31-

for 'two rupees", slllMtitute "rupee 
ODe and paise fifty" (331) 

Page 33,-

omit IiDes II to 19. (332) 

Page 34-

omit lines 10 to 25. (333) 

Page 35,-

omit lines 25 to 34, (334) 

Page 36, 

omit lines 3 to 10. (335) 

SHRf D. N. PATODJA: J beg to move:* 
Pages 29 to 31,-

omit lines 26 to 34, I to 35, I to 37 and 
I to 24, respectively. (499) 

Pages 32 and 33,-

omit liDes 29 to 34 and I to 19, res-
pectively. (501) 

Page 33,-

omit lines 26 to 28. (502) 

Pales 34 and 35,-

omit Jines 4 to 33 and I to 24 rupee-
tively. (503) 

Pages 35 and 36.-

omit lines 35 to 38 and I to 29. (504) 

for "Ten" substitute "Twenty" (181) SHRI S .. M. BANERJEE: I beg to move:* 

Paae 36, line 1,-- Paae 30,-
~~~~~ ~~ 
'Moved with the recommendation of the President. 
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[Shri S. M. Banerjee] 

omit lines 26 to 28. (577) 

Page 30,-

omit lines 34 mId 35. (578) 

SHRI P. M. MEHTA (Bhavnal:ar): 
I beg to move': 

Page 34, line 3,-

add at the end-

'and after the words "skelp and 
strips" the words "but excluding 
plates and sheets mcntioned in (Cr' 
shall be added'. (588) 

Page 3 ~ 

a/h'f line 3. ~ 

'(e) ajter sub-item (v), the followmg sub-
item shall he inserted, namcly:-

~  Plates and shec(s rive hundred 
ordinarily used ami fifty rupees 
for manufacture "er metric tonne. 
of metal con-
tainers intended 
for packaging of 
goods for sale 
including casks. 
drums, ~  

boxes, gas 
cylinders. and 
pressure contain-
ers. but exclu-
ding collapsible 
tubular containers 
made of alumi-
nium". (589) 

Palle 34, line 27,-

for "Four" SlIb.I'tilllte "Six". ~  

SHRI OM PRAK.ASH TYAGJ (Mura-
dabad) :  I beg to move': 

Page 33,-

omit lines 23 (0 25. (618) 

Palle 34,-

omit lines 26 (0 28. (619) 

Pqe32,-

4fter line 32, insert-

'(viia) In Item No.7, for the entry 
in the third column, the 
entry "Two hundred and 
five rupees and twenty-five 
paise per Idlomitre at fifteen 
degrees of Centigrade thermo-
meter," shall be substituted'. 
(627) 

11ft ~  ""'" ~~ : ~ ~  liit 
0fTIl"<t\" amrr ~ OMit ~ ~ 1 0 ~ 
18 ~~ 1 ~ 1 ~ ~~ ~ 

If@" ~ ~ ~ flf; SI"!:TA *'" ~ 
it 'qJ<f, ~  ri, ~  ~  

~  Wf 'ift;tf "1';: ~ "I'lT 'f,7 mmr em 
~~~~ I ~~ ~  

~ ;;@ ~  ~  ~ if' fu 'fi(ffi" 
P f'f> <mm: ~ ~ ~~  15 ~ 

<tn:r€r ;mrnur ~  ~  ~ ~ ~ I ~ 

;ffifi ~ ;;ffi'f> lTU'f 31"'1<: lft;:!fll" qtf if; 
~  ~  ~ ~  I ~  ~ >tT 
'fffi ~ ~ lI1l'R >tT 'f>nrn ~  

'f>lf ~~  I ~ <tt ~ GPiI'((\<il 'f>lf 
~  'f>T ~ lI5 \'l:111T f'f> f;rn;:fT lI1l'R 
~ ~  Cfil: 3 ~ 3 ~ OR ~ 

;;mMr 3fT<: ~ m<'f ~  ~ if; 

m+f.r ~  ~  iflfif'f> ~ ~ 

"fmf-31"tf ~  ~ {, ffi ~ ~ 'f>lf 

'fi"1: G"l" ~  ~~ 'fi"1: <ft ~ I tffWlf ll"il: 
~ f'f> ~ ~ antf.t ~~  ~ ~ 
'f>lf ~ if; 'f>roJT m 3R"<: ;;r.fi iii 
3fT<: ~ ~ 'fit ~ ~ 
~111  I W'I'iT qf(lIJllf ~ ~ f'f> an'\if 

~  G'<fm ~ ~ ~ m<'f ~ 

~ ;;@ ~ I ~ ~  ~ 

~ flf; ~ if; 3m: ~ ~ ~  ~ 

~ ~ ~  ~ ~ '1ft G'<fm ~  ~ 

'f>lf ~  ~ I 

;;ft 'qJ<f lIlT omr .lfitT--SOO'f WI" 
it ~ fll\" ~ ~ CIlh: ~ ~ lfIT, 
;n1f If<: ~ ~ ~ ~ ~ 

• Moved with the recommendation of the President. 
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fiI; ~ ~  ~ ~ ~ I ~ 

~ ~ 3TI1:f ~ ~ m :oft 'ITIf 
~ ;7 ~ ~ ~  mF.t ~ '1ft 
~ ~  ~ ~ ~ ;f;[ il:r 
~  Plilf ij' 'flIf 20-2 5 rnjc <tT ~ 
~~~~~·  

~  ~ ~ 'fil'tr if, 3R<: '1ft ~ 
~· I ali<: ~ ;;r:ft ~ :orT -srm;:r ~ 
~ ~ <t\ ~ <Pn ~ ~ 1  :oft 
~  ~ ~ of,tOff n;'fo ;me f1'<r. ~  ~ 

IF->;fr !fA i ~ ~  ~ ;w,1 'fi7i'fT, 
~  >;fr si2s <fTC' t, ~  ~  

'for ~ %, "ll'T 3fR11r ~  '1'fcf ~  

~  mil '''I"r ;;7.fP.T iT lTf i I ~  

~  n;'fo <I'm" <f.T'H <f.T"fT if, 3R1: 
5 ~ ~  ~ ~  ~ '1ft <f,j"I:ffi 

~ ~  3 ~ 31';' 'SlfRT 'fl,T eft i I 

m ~ ~ f'f>"!r<ff ~ 'iTl ~  ~ 

bm ;:rn ~ T am-f'f><1Ti'.Ii 'for ,q.r.r ~  

lTi<I't ~ ~ ~ ~  '>fCT 31'1<: ~ 

~ il:mt I if 3 ~ ;; 'f.f; 'f>'", ~  

l:I1! '1'Tif 'foT ~ ;w,1 ~  ~ ~  ~ 

~ i f'fo l1itorr 'for um f;f.:r, ~ 
<rt if, Clff'ffl'rit <f.r ~ f¥'T, m if ~ 
f'fo ~ t<rn ~ I arm f'MT-iT <f.t <ttmfi 
~  1 ~ ~~ ~ 1  

if am: 'iTl ~ ~ 1  I 3!l1': SfaTif ll'\;rl 
~ t fii; l'fft;rT .m 7JWf ~  m fr 
~ fii; :orT ror ~  rn: "f11T1IT ~ ~ 
'f>lf &-rr ~ I :;fr "lP-f rn:, fimmif 
'R, ~ CfTC1: if, a;rn: "f11T1IT ~ ~ 

<tilfi ~ ~ I ~  >;fr ~ ~ 

~  ~ ~ :oft 3TT'R ~ ~ tt<r. ~ 
~ ~ of,t ffi1;Tii ~ ~ lffur 
mm 'foT ~ ~ ~ I ~ ~  "fT'T 

~ ~~~ ~ 

~~~~~ ~  

anq' ,;r..-~ t I fr ~ ~ fi!; ~ 
3f1'tR W\";rr. ~ q: ii"Il'm ~ am: ~ 

~ ~ ~ ;it I qf(vnlf ~ ~ fit; 

~~3  q ~ ~ ti 
~1~~~/1  
1l'm ~ f.m";; ~ fi!; m--;m: ;f\';ii 
'R it<mmr ~~ ~ ~  ~ 
qr:r« ~ ~ irtt m ~ ~ I 
SHRI SURENDRANATH DWIVEDY-
rose-· 

MR. SPEAKER: Mr. Dwivedy. let us 10 
serial-wise. according to the amendments 
moved. Shri Kothari. 

SHRI S. S. KOTHARI: Sir, the excise 
duty on sugar, tea and other items impiDle 
upon the oommon man and it will adversely 
affect his standard of Iivinl' I would submit 
that fresh c1icise duty should be levied on 
the luxury items only and excise duty should 

not be increased on articles of common 
use. 1 would suggest to the Prime Minister 
that a moratorium should be imposed on the 
total quantum of eor.cise duty. The total 
excise duty is now Rs. 1800 crores. Let 
us impose a limit that these shall not exceed 
Rs. 1900 or Rs. 2000 crores. There may be 
internal adjustments between these duties 
but the total quantum should not increue 
beyond this figure. We may impose such 
a moratorium so that the standards of 
living of the common people are  not 
adversely affected. J endorse what my 
hon. friend (Shri Kanwar Lal GlJpta) has 
said  regarding the excise duty on lupr. tea 
and certain other items of mass consump-
tion. They should. I suggest, be reduced or 
removed. Thank you. 

~ ~  ~~  

~~ ~ ~~  

f;mif fi!; ;f\;:fi 1ft arr ;;rnft ~  "fTlf "'" 

amft ~  ~ m ~ am: ~ ~ 
;ft;i' ~  ~ 3fIlf ;;rom 'R mr ~ I 
~~ ~~ ~ ~ 

~ ~~~ ~ 

~ I ~~ ~~~ 

'R ~ ~ ~ ;;rnft ~ I qt ~ fit; 
;f\;:fi if; ~ ~ ~  .fro it; .-J if 

~~ ~ ~ ~~ 

~3 ~ 1  
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['" mqRT] 

~ ~ I ~  ~ ~ ~ iiffift 
~ I ~~  ll'R ~ 32(1) 
~  m-~ ~ ~ ~ 30 orofc 
Qi.II{1t('1 am: 500r0fcQ:S'l1{11('1 r.--
aN< ~ ~ if>«iT ~ f.!; ~ ~  

~ m 30 <tT ~ 'f( 20 ornTc 
QCClI{1t<+1am: ~ 10'f(-

~ ~ ;;rro; I ~ 1ft :;;fi;{r <tT 'lftlrn 
<$ft, ~ ~ mrr 'f@ ~ ~ 
~~~~ ~  

m ~ t:r;if> awr ~ ~ ~1 arr+1" ~  

~ ~  

~~~ ~ ~ I 'iO'lrit 

~ ~ tt<'fR f.!;m fiI; ~ 

'iO'lr 'f(, ;;it li'<I<T am: ~ "IT1l" ~  

~ 'f( 7 0 ~ 'f( fiti<;i'tm11 it ~  ~ 

~ ~ ~ I 70<lmifir 
~ if<r ~ ~ f.!; 5 0 ~ iii': fG<:rr 
~ I ';m; ~ 2 ~  <tT ~ 

'o:r;;rrn ~  iii': fG<:rr ;;m: I "IT1l", ~ 
~  Qm ~ ~ <it f.!; ~ ~ (fifi 
~ ;r.r tTf ~ I ~ tTf, ~  ~ ii 
~ ~ 1941 ~ ~ 

~ am: ~ ~  ii m-m ifi1-llir 
'iO'lr fi«;rr ~ ~ 0TRCf ~ <:"r I ~ 

~ ii ~  if fip:fT ~ ii <it 
atm iii': ~ ~  "IT1l" o:f'r.t <tT ~ 
~ ~ I ~ ~ 'f( ll'fu arrq-~ 
~ ~  ~ ~ ~ 'f( fil;<;fr-

1 ~~~~~ I 

~ it ifi m ii awR 1. 25 ~ 
~ ~~ ~  

~ arrq- 40 ~ ~ I 

~  cr 'f( awR 1 0 orofc ~
~ ~ ~ ~ qm: ~ em-fir$r 

, ~  •. 
.  .  .  . "wq ~ it f.!;m ~ I 11 

~ ~ f.!; ~ orofc <tT ~ 3lT'i 5 'f(-
iz ~ I ;it arrq-~ ~ fiI; ~ ~ ~ 

I!ft if)f'hllt:" ~ ifi ft;rt!; ~ ~ 
~ ~  1ft ~ aT ~ ~ 1l \ilTf.r ~ 
iI'm 1ft ~ ~ I 

~~~~~~ ~  

'nr 32 ~ 6 'f( ~ 'f( ~

~ mr it 'nr 32 'f( ~ 
~ 6 ~ sr.tin: ~ : 

"In item No. 4 under "II. Manu-
factured tobacco.", for the entry in the 
third column against sub-item (2) the 
entry 'One hundred and fifty per cent 
ad valorem shall be substitl/ted. ". 

~ m if ltm;:[ ;flit CfI!.lT fcffi ;jQft 
1~  ~ lJtd't ~ .;ft ~ ~~ 

on1-11m ~ ifi) of.Tfmr onr ~ ~ ~  

'1<ri«f i'f@ ~  'fiR<1T ~ lJtm;;fr 'fi"T ~ ~ 

3fT-~ llit om-~ m:r ~ 
1 5 0 ornTc ~  ifi ~ 'f( 300 'f(-

~  ~  ~  ~ 'fi"T ~ 

fG<:rr ~ I ~ 3fT<: l1R'fi" ~  'f( ~ 

<fi am: 1ft 3TfWli ~ <'IlTTiIT ~ I 
fulIiT 'f( It<:r +1i'T ~ f.!; am: 3TfWli ~ 
~ on1- <'IlTTiIT ~ I ~ 

~ ~ ~ 

~ f.!; ~ ~ ~ ~ tTl!; ~ am: 

~ ~ ~ 30 ~ 'fi"T fl:n:rnr 'iT, ~ 
3fif 35 ~ 'fi"T fl:r<;r ~ ~ I ~ it<:r 
fcr;m: ~ f.!; fuiIc 'f( am: 1ft arfu"'fi" $ 
~ _ ~ ~ am: arfu"'fi" $r 
~ cnf.r; ~ fum 'fi"T tft;rr ifil1 ~ I 
~~~ ~ ~ 

f;mii +1i'T <tT ~ f.!; 1 5 0 <tT ~ 3 0 0 

<:m ;;m: I 

~ ~ Q ifiT<'rl1 <tT orrwr ~  

~ ~ ~  

"(vii) In item No.6 for the entry in the 
third column the entry· • Seven hundred 
and twenty rupees per kilolitre at 15 
degress Centillrade of thermometer' 
shal1 be substituted." 
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~ am-~ ~ rnr iji1f ifi'f.f 
;r;r ~  ~  glt ~ 500 ~ tn: ~
~ if;1:it 'liT lfi;r 'liT ~ I llln fuR: 
...: lIR 3TT'1 ~  eft ~ ~ f.!; 

~ arm 3Tll1 ~ ~  

affil'f'tw ~ tn: ~ ;;iT f.!; Gf«T rnr 
~ if;1:a-~ I ~ ~ 'fiT q;'l': ~ 
~ I am: Gf«T 'fiT ~ ~ aT 3fTlf 
~ i!iT \lrft ~  'fiT tfTl!'fT lfi1:ifT 

~ I ~  lro mu'f ~ f.!; ~ 

~ ift orm ~ tn: filwfl<t ,e{ i1;c: 
meR mrT;w 3IT'Ii ~  ~  

'iT ~ ~~~  I 

fuiiWf;" ~ tn: aR ~1 ~  tn: 

VI" 'fiT ~  ~~ ~ ~ ~  ~  ~ I ~  
~ ~ ~  ~ ~ ;;iT ~ ~  

~ or U'fT <'I11!T ~ lIR" amT1f or ~ ~ 
;;ft mu'f anR ~  ~ ~ lIR 3TT'1 
bRr 'fiT 'lin: 0Tfulf> ~ ~ eft ~ '!iTt 
~  ~ ~ Wf.!; ~ am: 'ffi'm ~  

~ ~  ~ I ~ 31"1<: &<IT <'I11!i ~ 
3fI"Ul1 't f<'f1:.l; ~ ~ <miT fif<:mr 
or ~ anR 'ffT wOO i!iT lIR 3TT'1 ~ 
~~ ~  \R tn: lIR 3TT'1 ~ ~ ~ aT 
1 ~ ~~~ ~~  

~ om: ~ ~ ~  fim<;r 

'"ffif om: ~ ~ ~ if>T1f # amfT ~ 
i.\l ~  'f ~  \R tn: ~ ~ f.!; bRr 
!fiT 1f"T': ~ eft ~ om: m ~ ~  

am: tT<:T<r ~ 'liT 'fi1I': ¥ ~  

~ ~ ~1  

~~~~ ~~ 

~ 'f ~  ~ ~~ if>1I' ~ JtT 
~ ~ ifi'tfmr l!rofr ~ I ;ft;ft om: 
'ifP.f ~ ;n't # ;;IT llit ~ ~ t \R 
tn: wm a1<: ~ ~ 100 ~ ~ 
~ ~~~~ ~ 

am: ~ ~ ~ II'Rt.f anft tn: 
~ ~~ 1 ~ ~ I 

~~ ~~ ~ 
17 LSS/'70-1I 

'l'fT AA ttlfi ~ ron ~ I 1{ .-
f.!; ~ t'f mU'if tn: ~ Ifi': 'ifI'Il' ~ 
;ft;fT ~ ~ i!iT ~  ifi'f.f it; 
;n't-#mwl 

SHRJ LOBO PRABHU: J'shall be verY 
brief. When you are imposing indirect 
taxes, you hRve to trace them to those who 
pay them. It ~ that in the case of 
these indirect taxes whieh have been imposed 
ina sheltered market, the consumers (ace 
them or they do not buy the thing at all. 
So, as far ~ socialism goes, indirect tues 
are its antithesis. 

I now come to the specific ~ which 
are imposed. On Sugar, the total impMe is 
about Rs. 79 crores, and on tea, it is Rs. 24 
croces. On confectionary, which is really 
a tax on children-J do not know why the 
Prime Minister should think of this impost-
the tax is a minor amount of 55. J would 
like her to consider the taxes she is adding 
on biscuits and pasteurised butter as taxes 
on people who require these articles (or 
their little joys in life. I think to get this 
mini amount a budget should not be 
.tretched so far. 

I come to another big group of taxes 
imposing on these common people. 
These are ~ on petroleum products. 
It will ~  the House to know that we 
pay a total amount of Rs. 600 Crores taxes 
on petroleum products; on Kerosene, which 
is used by the poor, the tax paid is RI. 114 
crores; on refined diesel oil and vapourising 
oil which is used again by buses which are 
used by the poor people, the tax is RI. 256 
crores. I would like the Prime M;nister to 
consider whether when these  taxes 
were as high as they were, about RI. SOO 
Crores last year, there is any justification 
to raise them by 20 per cent and make them 
Re. 600 crores. 

About the other taxes, ( do not think. ( 
mall have time to deal with. But I would 
like to point out that many of these 

~ go back to the pri mary producer. In 
respect of sugar, the Prime Minister should 
know that the prices have fallen in spite 
of the tax. What does it mean? Fint of all, 
the factories are cutting into their bones. 
Today sugarcane is being burnt in the 
Punjab because you put these taxes. 
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[Shri Lobo Prabhu) 

You have no riSht to put people to suell 

predicament. 

I would ask the Prime Minister to leav. 
theso taxes alone. Let them remain at tho 
level they were last year because that would 
be the least they should do to be consistent 

with the claim to socialism. 

SHRI PILOO MODY: I cannot under· 

stand what socialism has got against sani· 

taryware. 

SHRI D. N. PATODIA: We are con· 
fronted with increasinll .hortages and 
rillnl prices. In luch a situation, we are 
totally opposed to any such measure 
which will increase the prices further. It 
would, in our opinion, be ubsurd to sugge.t 
that rny measure which Is likely to collect 
an additional revenue of Rs. 130 crore. 
will not Increase prices. particularly when 
the price increas"" will be in respect of 
commodities moally \I.cd by the COI11I1101' 

people. 

What are the items! SUllar. aluminiullO. 
petroloum productl. tea. acruted water., 
preserved food. coffee etc. Can "nybody 
'UIIF,t the.. are Item. not used by the 
cOJlUlton ~ 90 per cent of tbem ar' 
used by the common people. On th. 
one ~ wo are facing a ~ of un-
employment; people do not get employment 
and their lavinlls are shrinking '.nd on the 
other, we are creating conditi(lm. for the 

cost of liyinll to 110 higher and highrr. Thi. 
i, a very anomalolls situtation. 

I'.nd what is the use to which these addi-
tional revenue collections or Rs. 130 crores 
and other taxes are put. Most of it i. used up 
to meet rising administrative expenditure 

and covering the losses of the public sector. 
This Is not the way of taxing the common 
man. This is not tbe way to accelerate 
development. Excise duties are beinl 
inc:reued from year to year. It i. high 
time we stopped this and saw to it that 
measures which are going to increase the 
prices of commodities used by the common 
man were not adoplc d. Therefore, 
all these ellcise duties imposed upon 
items cODSumed by the common man 
should bo withdrawn. 

,,) ~  .00 1A.n : ~ ~  

·ll aNit ~ ~  577 ~ m 582 

~~~~~ l;fl";Jritiorrtq' 

~~ ~ 

~ it If>&T fit; ~ m>rT ;;r<if.t '1ft ~ 
'1ft ~ ~~  m>rT ~ ~ ~ ~~  

q: am ~ OR" ~  ~ <:%: ~  ~ 

~~~~ ~~~  

~~~ ~~ ~ 

~ ~ fifo ;;IT ~ fl1<;r ~ ~ ~ 
'tTlro QlI 

;;IT 3 1 ~ ~ ~ 'fo<:"IT 

~~  ~ am ;re<: 51itvr ii, ;;jT ~  

~ ~ qGT f<r.m ~ am- ~  

~  'j,'1I'i'.I<i'I?1 ~  ~ ~  ~  ~ 

<f.T 'ill<: armft 'f>"<:t, 3fl1""': 3fN ~ 

'tTlro ~ ~ ~ "I'\<: W 'fffit 
~ ~ ~ ~  <:'IT 4 ~~ fu">lu 'f><:CfT 
~ I ~ !1fT 'tTlro ~  ~ ~  

<:'IT ~~ ~ ~ I ~ 'fiT 

~  'fi\ll"GT ~ lIT i1QT t,TlfT, ~ ~ 
~ ~  i'rflfi'f ;\<} ;;jT ~ g-, <rn 
mq; g I 4 ~  'R'mf 'for 3tTfif!Jl""ij" ~  

t, ~ (!Of; 'ifRT 'f.T ~  f. I 

~ ~ 't. ~ 1 1 1  'foT iffiT 

'IlT gT ~  ~ I "4' ;;j"f"'1'ff 'iffVTT t fq; ~ 
'flIT g-"IT t I ;re<: ~ 'foT m<m: it 
rmr Wn ~ f'fo ~ q$I'1<1ld!IR ~  

~ I ~ 'f>lt"TvR 'IQi" ~  g>lT ~ I "4' 
"Tmm ~ f'fo <!Q '+IT ;;n<" ~ f'fo 
~ ~13 3  

~ ii' "'3n<: 51«t 3fR ~ 't. ~  

ifoT ~ ~ ~ 3fh: ~ 'for ~ t, 
<:'IT '3'1" 'f>roiT'lT 'fiT ~~1  Wn 
~  ~ ~ tt"T1f.t ~ mm ~ I 

~ 3fN ~ ¥ ~ ~ I 3~ 

~~ 1 ~~~ ...... . 

,,) "il! .nil" : ~ ",1 ~ ~ 
~ ~  

.n ~  .no ~ ; ~·  Ut 1{' 
~ 1~~~~~

~~~  
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-q' ~ ~ fit; ~ i!iT ~ 
1 1~ ~~~ ~ I 

1 ~ ~ 6~ ~ 

!fi<: <ft ;;rw, I 'Il' ~ ~ ~ m;t' 
ft;m ~ I 

'¢t ~ ~ ~ 3f1lI<'f am: ~ 
<fr am!' ~ I ~ .q 3TT'f.t ~ ~ 
ron ~ ~ f<;rIz ll' ~ ~ ~ 
~ ~~ ~~ ~~ ~ 

~ ~ ~ <'fl<T oM ~  I ~ crT 
~ ~~~~~  ~ 

~ 'l'r ~  ~  '!<fTfiti ~ 5 1 ~ 
~ ~ ~ m'l"f iR mi rr@ tft writ 
~ .... 

»rr qTot ~  ~ ~  ii 
~ ~ ~ tftafr ~~  

~  ~  ~  qifiiit : 4 ifT ~ <f.t;;rr 

'l'1m ~ I iR mt fun-fm <n 'fln 'f'9 
fr ;;rri\' ~  'Om ~ 5r ;;rr;l' I 

~~ ~~ : ~1  '1fT ~  ii 
'!<ft ;:ffif ~ I 

»rr ~  ~  ~  : lNI'rm <f.r ~  

amr II 'f>ViT ~ t I ~ ~ 

<ffit ~ I ~ ~  ~ '1"q m<ft ~  
l{ ~  iftt tftir I l17m 'to f<;rIz ~ t, 
~~ ~~  ~ ~~ 

fif;m'T <f.r amr ~ I ~ on: ~ ~  

~ ~  ~ ron ;;rm; I 
3{1l<: ~1  ~ ~ ~ <f.r amr 

<f.r ~ ~ ~ <it 'Il' f.:rm ~ f", 
~~~ ~~ 

~ m;t' fom ;;rm; I ~ ~ ~ m 
~~ ~~~ ~ ~ 

~~ 1 ~ I ~~ ~ 
~~  

.n iii'« '"" ~ : 3{1l<: ~ ~ . 
~ ~ 1 ~  

.n ~  ,"0 ~ : ~ ijifi ~ 

~ ~ ~ if nn:: ~  if ~  iR' .q ~  

am: iR' .q ~ I am <'fl<T ~ ;;rnt cit 
;;rnt, ~ ~ ~ ~ ~ mr ~ I ~ 

;;rR mr ifif ~ I ~ ~ ~ ~ fof; ~ 
~~~ 1 ~~~  

arT>: ~ if"RJ ii ~  rn if; f<;rIz @' I 
~ ~ ;r ~  ;;fr <f.r ~ if"RJ 
ii "lw, g I 

-q ~ ~ f", ~ ~  oft fCff;r;n: 
<n fom ;;fro: t 

SHRI P. M. MEHTA (Dhavnagar): My 

amendments arc ~  and of a cons-
tructive nature. The purpose of these 
amendments i. to remove the hardships and 

administrative difficulties created by the 
imposition of excise duties on the containers. 

Amendment 591 is for deletion of lines 
3-10 on page 36, that is entry 46. My 
amendment No. 590 is a measure to avoid 
Ihe adverse effect created by amendment 
No. 591. All these amendments are 

interlinked amendments. I appreciate the 
concession given by the Prime Minister to 
the non-power factory; it is not adequate 
and it docs not touch even the fringe of the 

problem. The problem is for small scale 
units which usc power and the definition 
of a small-scale industry is an industry 
having an investment of Rs. 7'5 lakhs. 
Thai is the accepted definition and special 

care and attention is to be given to them. 
The excise duty levied on tin container 

~  be dropped and the duty should be 
levied .5 suggested in my ~  Nos. 

~  to '91. I hope the Government willilive 
careful consideration to myamendmenlll. 

MR. SPEAKER : Shri Vajpayee. 

SHRI BENl SHANKER SHARMA : 
Sir, I am one of the movers. If you allow 
me I shall say a few words. I want to say 
.imply this. The excise duty on tea and 

sugar is lOinll to affect mostly the common 
man. I am thankful to the Prime Minister 
for the lillie mercies shown in reducinll 
eltCiIe duty on certain varities of tea but that 

docs Dot solve the problem. There will 
be refund of excise duty on exports. It 
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is not going to help the producer or the con-
sumer. In the interest of small producers 
and also the common man. I would request 
her to reconsider the levy of excise duty on 
tea. Biscuits are also becoming common 
man's food. Tea and biscuits arc taken by 
them and so she should reconsider the 

rate of excise duty on them. 

SHRI SURENDRANATH DWIVFDY: 
Although some small ~~  on tea 
has been given, the Prime M inistcr has not 
agreed to the amendment ~ the in-
crease of excise duty on suga r. The whole 
argument is like this; after the budget the 
price of sugar had fallen. Is it an argu-
ment? Is it because additionnl duty had 
been imposed, prices had come down? 
It is well known that since 1948 there 
has been a steep rise in the prices of sugar, 
and necessarily the common man suffers. 
The Prime Minister admits that this is 
a temporary feature because of more 
production and therefore, while concluding 
she said that "however, we are keeping the 
situation constantly under review", which 
means that there is no guarantee that the 
present fall would continue and the prices 

would not rise. Since this is the position, 
I would still plead with her, because, so 
far as the additional revenue is con-
cerned, it is not much. But actually it seems 

it will hit a large section of our population, 
poor people who use sugar. It is not a ques-
tion of what will happen to-the sugar mills or 
not. By omitting this, we arc not altoge-
ther deleting or withdrawing the duties 

that has been imposed before. This is 
only with regard to the increased part of 
it which is proposed in the Finance Bill 
that we are asking. Let us not increase 
at this moment. That is the only argument 
by which we want that this clause should 
be omitted altogether. 

I hope that even at the last moment she 
would agree to accept this amendment. 
That is why J have concentrated on sugar. 
Tbere are other things also, but I think 
BUgar is most important so far as the people 
are concerned, and, (Interruption) as the 

hon. Member is saying, it is the sweetest 
thing. Let her accept this amendment. 
SHRI HIMATSINGKA: I support 
the arauments which Shri Dwivedy bas 
adYBllced. It stands to reason that if the 
eKCise duty ia increased, to that extent 

the prices will go up. I do not see ho\\ 

anyone can suggest that in spite of the in-
crease in excise duty the prices will not 
rise. It may be that the prices have fallen 
from what they were previously because 
the prices had gone up very much. This 
year the production has been very heavy, 
much more than last year. Therefore, 
prices have come down. But to the extent 
that the excise duty has been increased tbe 

prices have gone up. If the excise duty is 
reduced, to that extent the prices \\ill fall. 

Similarly, the other amencmcnt is .tcut 
the motor spirit. The duty on motor 

spirit has been increased. At pte""t, 72 
paise per litre is the tax. Motor spirit is 
being used by the scooter people, richha-
walas and othels. Therefore, the consequent 
increased fares will affect the cen-rnon 
man. So, at least on these two comrr.C"dities, 
sugar and motor spirit, the excise duty should 
not be increased. 

SHRI SURENDRANATH DWIVEDY: 
Accept amendment 628. 

SHRIMA Tl INDIRA GANDHI 
Sir, I fully share the concern of the House 
for the common man, becasue we know 
that the difficulties in a developing e,,,nemy 
are very great. But, as I said earlier, ~  

are people who need some of these thin&>, 
but there is a very large ~  who are 
without the basic things and in order :" help 
the larger group which are d"ing without 
some of the basic necessities, we have to 
take from the other, and that is why we 
have been compelled to have some of the 
taxes. 

I think so far as sugar is concerned. 
-(Interruption) An hon. Member: Amend 
the Bill. 

SHRIMATI INDIRA GANDHI : No; 
it is not possible to have an amendment al 

this stage of the Finance Bill; there are many 
reasons. As the hon. Member, Shri Dwivedy 
said, I did say on Friday that we would keep 
the position under review. He said !hat 
there is no revenue; whereas the total addi-
tional revenue is RI. 28 ·40 aores. (Interr",.. 
tlon). 

SHRI SURENDRANATH DWIVEDY 

By the additional impost, you are gelling 
Rs. 28·40 ero..... 7 (Inlerr"JIIlolt). 
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SHRIMATI INDIRA GANDHI : 
Out of that, Rs. 83 crores 80 to the States. 
What I said is, we have given complete 
exemption as I said earlier , for many items 
such as infant food, dcshighee, and certain 
other products. 

To come back to sugar, I have said that 
we would keep a watch on the situation. 
For example, if the free market sugar prices 
rise significantly, we could consider some 
adjustmtnts of duty at that time. With 
regard to rise in prices, first the people said 
they are going up. Nllw they have admit· 
ted that they are going down, but for different 
reasons. Our information is that as a 
result of the taxation proposals, the increase 
in prices has been 0 ·6 per cent. But the over· 
all increase of other items as well which 
are not taxed is I percent. We all know 
how a lot of people put up the prices even 
when their goods arc not touched by taxation 
proposals. We had the example on the very 
day the budget was presented with regard 
to petrol. This is so with regard to many 
other items which are not touched by the 
taxation proposals. This is not something 
for which Government can be responsible. 
The responsibilty is of the traders and others 
who put up the prices. 

SHRIMATI INDIRA GANDHI: The 
prices of many things have gone up, which 
have nothing to do with taxes. 

As hon. members know if it is decided 
to reduce the duty in any way, it can be done 
by appropriate exemption through a noti-
fication under the central excise rules. It 
does not require any amendment of the 
Finance BiD. 

SHRI SURENDRANATH DWIVEDY : 
If that power is there, you can as well do 
away with this. 

SHRIMATl INDIRA GANDHI :  I 
have already mentioned about what we 
have done for tea and so on. We have 
reduced the duties on all those items 
which touch the very poorer sections. It 
is true that the lower middle-1:lass is affected 
and many people living in the cities arc 
affected. As 1 said when we see the over 
1 'TLSW,C)(70 

all picture of the Indian people, we have 
to consider the necessities of the very larger 
number who arc not touched by these 
duties and who are very greatly in need 
of many services which we cannot provide 
unless we are able to mobilise the resolll'tes. 
([llterruptiollS). 

SHRI KAMALNA YAN BAJA] Will 
you be able to reach the poor ? 

SHRIMA TI INDIRA GANDHI : We 
are trying and certainly we are going to reach 
them. May be we cannot reach every one 
of them immediately. But we are certainly 
going to reach them within a very short 
time. But we can only do it as we raise 
resources. Hon. members opposite have 
throughout been resisting mobilisation of 
resources even from the exceedingly rich 
people, those whose income is Rs. 15,000 
to Rs. 25,000. Let us see all these matters 
in the proper perspective. 

SHRI PILOO MODY : The Prime Minis-
ter has been persistingly resisting mobilisa-
tion of resources from the public sector. 

~ ~  

~~~~ I ~  

Wt am: ~ it; mli ~ fiI;lrr 
~  ~~~ ~~~~~ 

fW ;;rro; I 

SHRIMATl INDIRA GANDHI : We 
have reduced them. It is not possible to 
separate books. One does not know what 
is inside tbe parcel until it is opened. 

'" m '"" ~ : ~ ~ ~ Ai 
~ ~~~ I 

SHRIMATI INDIRA GANDHI: We 
have uduccd it. 

For these reasons, the amendments 
are not acceptable. 

SHRI SURENDRANATH DWIVEDY : 
Amendment No. 628 may be put separately. 

MR. SPEAKER : Amendments Nos. 628 
and 10 are identical. 

'" m '"" ~ : am ~ ;JjT 
1 ~~~ ~~  
~~ ~ 1 
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MR. SPEAKER: That is comins earlier. 
If it is passed or rejected. the other one 
cannot be brought. 

SHRI S. M. BANERJEE : Amendment 
No. 577 may be put separately. 

SHRl SHlVA CHANDRA JHA 
Amendments Nos. 148 and 149 may be 
put separately. 

MR. SPEAKER : The question is 
Page 29. ~ omil lines 26 to 29 (10) 

Tlu' Lok Sabha DiI'ided : 

Division No. 33) 

Amin, Shri R. K. 

BaJrudJuja, Shri 

AYES 

Bajaj. Shri Kamalnayan 

Barua, Shri Hem 

Brij Bhushan Lal. Shri 

Dar, Shri Abdul Ghani 

Dass, Shri C. 
Deo. Shri K. P. Singh 

Deo. Shri P. K. 

Deo, Shri R. R. Singh 

Desai, Shri Morarji 

Devgun, Shri Hard"yal 

Dhrangadhra, Shri Sriraj Meghrajji 

DwiveJy, Shri Surenuranath 

Esthose, Shri P.P. 

Fernandes, Shri George 

Gayatri Devi, Shrimati 

Gopalan. Shrimati Susccla 

Gowda. Shri M. H. 

Goyal. Shri Shri Chand 

Gudauinni. Shri B. K. 

Guha. Shri Samar 

Gupta. Shri Kanwar Lal 

Gupta. Shri Ram Kishan 

Hari Krishna. Shri 

Hazarika. Shri J. N. 

·Wrongly voted for A YES. 

Himatsingk:!. Shri 

J ha. Shri Shiva Chanura 

'Kamala Kumari. Kumari 

Kandappan. Shri S. 

Kedaria. Shri C. M. 

'i'Kothari. Shri S. S. 

Koushik. Shri K. M. 

Kripalani. Shri J. B. 

K.ripalani. Shrimati Suchcta 

Kundu. Shri S. 

Kunte. Shri Dallalr"ya 

Limayc. Shri Mauh" 

Lobo Prabhu. Shri 

Madhok. Shri Bal Raj 

Mangalathumadam. Shri 

Masuri)a Din. Shri 

Meen •. Shri Meet ha Lal 

Mehta. Shri A",ka 

Mehta. Shri. P. M. 

Mod),. Shri Pilo(l 

Mohamed Imam. Shri .1. 

Mohao Swarup. Shri 

Mohinder Kalil'. Shrimati 

Mrityunjay Prasau. Shri 

Mukerjce. Shrimati Sh"rua 

Murti. Shri. M. S. 

Naghnoor. Shri M. N. 

Naid u. Shri Chengalraya 

Naik. Shri G. C. 

Naik. Shri R. V. 

Nair, Shri Vasudevan 

Nath Pai. Shri 

Nayar, Shrimati Shakuntla 

Nayar, Dr. Sushila 

Nihal Singh. Shri 

Padmavati Devi. Shrimati 

Pandey, Shri Vishwa Nath 

Parmar. Shri Bhaljihbai 

tHe voted hy mistake from a wrong seat and informed the Speaker occoro.linllly. 
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Patel. Shri Mnnubhai 

Patel Shr; N. N. 

Patil SOO N. R. 

Patil SlIri, S. K. 

Pc, ",'i; . Sh D. N. 

~  Shft C. M. 

Rajasekharan, Shri 

Raju, Shri D. B. 

Ram Subhag Singh, Dr. 

~  Singh. Shri 

R,.y, Shl i R, b, 

Reddy, Shri N. Sonji\'a 

Satya Narain Singh. SIITi 

Sen. Shri P. G. 

Setlluraman, Shri N. 

Shah. Shrimati .I ilyabcn 

Shah. Shri Shantilal 

Shah. Shri T. P. 

Sharma. Shri Boni Shanker 

Sharma.. Shri Ram AVli ... r 

81m"tri. Silri Ral1lavator 

Sheo Narain. Shri 

Singh, Shri J. 1>. 

Sinha. Shrimati Tarkesllwari 

Solanki. Shri S. M. 

Somani, Shri N. K. 

Sondhi., Shri M. L. 

Tapuriah, Shri S. K. 

Tyagi, Shri Om Prakash 

Umanatl!, Shri 

Venkatasubbaiah. Sllri P. 

Viswambbaran, Shri P. 

Visbwanatbam. SIITi Tenneti 

Achal Singh, Shri 

Aaa. Sbri Ahmed 

NOES 

Abirwar, Sbri N'ltbu Ram 

Ahmed. Dr. I. 

Ahmed. Sh,; F. A. 

~  Chandn. S.zlJh. Smi 

Azad, Shri Bllagwat Jha 

Bajpr.i, Silri Viciy:' Ohm 

B:>run, Sh, i B (1&I:>"nta 

R,ru, , SI: , R. 

B...sumc.t"ri, Shr; 

Baswant, Shri 

Bhokt O.\l!lhan, Sllri 

Bh.nde,r" Sh', R. O. 

Bh, ... u Pr k. ,I, S :.gll, Shr, 
Bhslg.;,v", Shli B. N. 

Bist. S:lri J. B. S. 

Bohra, Shri OnkarJal 

Burman, S:,ri Kirit Bikrnm D:b 

Chanda. Shri Anil K. 

Chanda. Shrimcti Jyotsna 

Chandrika Praoad, Shri 

Chattcrji, Shn Krishna K:JmrJ' 

Clraturvedi. Shri R. L. 

Chamlhary, SlIri Ni(rllj Singh 

Chav'.n. Shri D. R. 

Chavan, Shri Y.B. 

Choudhary. Shri Valmiki 

Dalbir Singh, Shri 

Damani, Shri S. R. 

~  SlIri N. R. 

D,hmukh. Shri B. O. 

D shmukh, SOO K. G. 

Dhuleshwar Meena, Shri 

D:nesh Singh. Shri 

Dixit. Shri G. C. 

Dwivedi, Shri Naaeshwar 

Bring. Shri D. 

Gajraj Singh Rao, Shri 

Gandhi, Shrimati Indira 

Ganesh, Shri K. R. 

Ganga Dvi, Shrimati 

Gardla. Sbri D.vinder Singh 

G1Iutam, Sbr; C. O. 
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Gavit, Shri Tukaram 

Ghosh, Shri Parimal 

Girja Kumari, Shrimati 

Govind Das, Dr. 

l{ajarnawis, Shri 

Hanumanthaiya, Shri 

Heerji Bhai. Shri 

Hem Raj, Shri 

Jadhav, Shri Tulshioas 

Jagjiwan Ram, Shri 

Jamir, Shri S. C. 

Jamna Lal, Shri 

Kamble, Shri 

Karan Singh, Dr. 

Kasture, Shri A. S. 

Kesri, Shri Silaram 

Khan, Shri M. A. 

Kbanna, Shri P. K. 

Kinder Lal, Shri 

Kisku, Sbri A. K. 

Kotoki, Sbri Liladhar 

Krishna, Shri M. R. 

Krishnan, Shri G. Y. 

Kureel, Shri B. N. 

Kusbok Bakula, Shri 

Lakshmikanthamma, Shrimati 

Lalit Sen, Shri 

Laskar, Shri N. R. 

Laxmi Bai, Shrimali 

Lutfal Haque, Sbri 

Mahadeva Prasad, Dr. 

Mabllian, Shri Vikram Chand 

Mahajan, Shri yadav Shivram 

Maharlli Singh, Shri 

Mahida, Shri Narendra Singh 

Mahishi, Dr. Sarojini 

Mandai, Dr. P. 

Menon. Shri Govinda 
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Misra; Shri S. N. 

. Mohammad Ismail, Shri 

Mohammad Yusuf, Shri 

Mohsin, Shri 

Mukne, Shri Yeshwantrao 

Nanda, Shri 

Oraon, Shri Karlik 

Pahadia, Shri Jagannalh 

Pakhaudhuri. Shrimati lIa 

Panl, Shri K. C. 

Paokai Haokip, Shri 

Pralap Singh, Shri 

Parlhasarathy, Shri 

Patel, Shri Manibhai, J. 

Palil, Shri Anantrao 

Palil, Shri Deorao 

Patil S ~S  D. 

Patil. Shri T. A. 

Qureshi, ShTi Mohd. Shaffi 

Radhabai, Shrimati B. 

Raghu Ramaiah, ShTi 

Rajni Devi, Shrimati 

Ram, Shri T. 

Ram Dhan, Shri 

Ram Sewak, Shri 

Ram Swarup, Shri 

Ramshekhar Prasad Singh, Shri 

Rana, Shri M. B. 

Randhir Singh, Shri 

Rao, Shri Jaganath 

Rao, Dr. K. L. 

Minimata AIII\Ill Dass Guru, Shrirnati 

Rao, Shri K. Narayana 

Rao, Shri Muthyal 

Rao, Shri J. Ramapathi 

Rao, Shri Thiruma1a 

RaUl, Shri Bhola 

Rcddi, Shri G. S. 

Reddy, Shri Surender 

Roy, Shri Bishwanatb 

Miahra, ShriG. S. Roy, Shrimati Urna 

332 
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Sadhu Ram, Shri 

Saha, Dr. S. K. 

Saigal, Shri A. S. 

Sait, Shri Ebrahim Sulaiman 

Saleem, Shri M. Yunus 

Salve, Shri N. K. P. 

Sanghi, Shri N. K. 

Sankata Prasad, Dr. 

Sant Bux Singh, Shri 

Savitri Shyarn, Shrimati 

Sayeed, Shri P. M. 

Sayyad Ali, Shri 

Sen, Shri Dwaipayan 

Sethi. Shri P. C. 

Shah, Shri Manabendra 

Shambhu Nath, Shri 

Shankaranand, Shri B. 

Sharma, Shri Madhoram 

Sharma, Shri Naval Kishore 

Shashi Ranjan, Shri 

Shastri, Shri Biswanarayan 

Shastri. Shri Ramanand 

Shastri, Shri Sheopujan 

Sher Singh, Shri 

Shinde, Shri Annasahib 

Shiv Chandika Prasad, Shri 

Shukla, Shri S. N. 

Siddheshwar Prasad, Shri 

·Singh, Shri D. N. 

Sinha, Shri R. K. 

Sinha, Shri Satya Narayan 

Snatak, Shri Nar Deo 

Sonavane, Shri 

S ~  Shri M. 

Sunder Lal, Shri 

Surendra Pal Singh, Shri 

·WronJIy voted for NOES. 

Sursingh, Shri 

Suryanarayana, Shri K. 

Tarodekar, Shri V. B. 

Thakur, Shri P. R. 

Tiwary, Shri D. N. 

Tula Ram, Shri 

Uikey Shri M. G. 

Ulaka, Shri Ramachandra 

Verma, Shri Balgovind 

Verma, Shri Prem Chand 

Vyas, Shri Ramcsh Chandra 

Yadab. Shri N. P. 

Yadav, Shri Chandra Jeet 

MR. SPEAKER: The result t of the 
division is: Aycs 97; Noes 173. 

The Motion was Negatived. 

'1) ~  ~  3 ~~  

lr>:r ~ if;T ~  ~ I 3 ~ 1 ~  

3l'n! ~  f05'J fitiI:r ~~ if;T1f ~ ~ 
~ 7 31i. 3fT'!' ~ ~ f'fi aml'173 

1 ~ ~~ 1 ~~  I ~  ~~~~ 

3 ~~  ~ 3l'm 'fT ~  ~ orrr 1f11T tT'lf 
~ I ami' ~  1Jffr J:fif.?: ~  Iflff I 

fif.Cf;f iimr orTlT ~ ~ I 

MR. SPEAKER: I now put amendment. 
Nos. II to J 8 by Shri K. L. Gupta to vote. 

Amendments Nos. II to 18 "'rr" put 
and nqativ"d 

MR. SPEAKER: I now put amendments 
Nos. 35, 36, and 37 by Shri S. S. Kothari 
to vote. 

Amendments No.'. 35 to 37 were put 
and negatived 

MR. SPEAKER: I now put amendments 
Nos. 148 to 18S by Shri Shiva Chandra Jha 
to vote. 

tThe followinl Members also recorded their votes : 
AYES : Sarvuhri S. M. Banerjee, It. RlI118IIi, Ghayoor Ali JC han, H. Ajol. 

Khan lind D. N. Siqh. 
NOES : Shri Raj Deo Singh and Kumari Kamala Kumari, 
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[Mr. Spe ker] 

Amendment. Nos. 148 10 185 were 
pul and negatived 

MR. SPEAKER: I now.put amendments 
Nos. 329 to 335 by Shri Lobo Prabhu to 
vote. 

Amendments Nos. 329 to 335 were put 

mullll'gatived 

MR. SPEAKER :  I new rut all'c'!''':-
ments, Nos. 499, 501 to 504 by Shri D. N. 
Patodia to vote. 

Amendments Nos. 499 & 501 to 504 
were pul and negotiyt·d 

MR. SPEAKER : I now put all other 

amendments by the hen. Mcrr.b"ls to vote. 

Amendmellls Nos. 577, 578,  588, to 590, 
618, 619 and 627 were put and 

1Iegatived 

MR .. SPEAKER : The question is : 

"That clause 32 stand ral t of the Bill" 
The Motion was adopted. 

Clauses 32 was added to Ihe Bill. 

Clauses 33 to 39 etc. etc, 
18 MS. 

MR. SPEAKER : New, J am puttinr all 

other clauses to vote. 

The question is : 

"Th"t Claus" 33 t<' 39, the FilS' Set,-
dule, the Second Schedule, Clause I, 
the Enacting Formula and the Title 
. stand part of the Bill". 

The motion H'OS cdoptld . 

. Clauses 33 to 39, the n", Schedule, 
the Second Schedllle, Clause I, the En-
acting Formula and the Titl.· 'feTf adtltd 
to the Bill. 

SHRlMATI INDIRA GANDHI : I 

move: 

"That the Bill, as C1rCIlC(C, h ra.scd" 

. MR. SPEAKER : Motion moved : 
" 

"That the Bill, as amended, be passed". 

SHRI BAL RAJ MADHOK (South 

Delhi) : Mr. Speaker, Sir, as was to lie:; 
j' cxpecteCI, the Finance Bill is goinr to be; 

passed and the seal is being put on anti-
people Budse! brouaht forward by a Govem: 

ment which swears by the name of the 
people. 

Here is the Budget and the Finarce 

Bill which has raised the prices on the comrncn 
man's needs hy 10 per cent during the two 
mcnths end the impact on price, ir tt>r C2Y' 
to come is going to be still more. The 

result is that the ccmmon man for wh0m the 
Prime Minister and the so-called sC'cizlist<---

they are not socialists; they arc the Russian 

stooges, more or less-talk so much is 
going to suffer and is suffering, They have 

no concern for the common mrn. 
They are doing thin!" ~ '.Ie ~  !e 

the interes:' of Ihe-crn'nrr n'rr. 

Even the ~ 1 err·rk)H' whe 
are the worst sufferers are not beinp pi,cn 
any relief. The demand for an interim 

relief which was voiced in this House by 
almost all sections of the House has nN 

been accepted. Mal' he, they Ihink 
that because they have a majority and 

l>ccause thcy have Ihe sur port of the Con'lI'-
unists and some olhe, cicn.tnt,. Ihey can 

carry on. But I want to warn them that the 

people of this country cannot be deceived 
for all times, You can deceive some people 

for some time. You cannot deceive all 
people for all times. 

The i!)1pact of this BudFet is yoirf 10 
be felt and it is already rriq frlt ty the ce-

mmon man. ThereforC', thi Tt m· ~ is ltflf. 
You may not see. But the time it is 

coming when the nemesis will come on to 
your heads and the country will take revenge 
for the enti-pec>ple Budget that you 
have breurht fer ware! ir Iti, Hcnc. 

SHRI N. K. P. SALVE (Betul): Mr. 
Speaker, Sir, a closer look at the various 
adverse comments made by the Opposition 
Members, if made objectively. reveals only 

onc thing that the basic objections and 
criticisms that haw> been made arc out of 
entirely ddferent political and socio-
economic philosphics that they subscribe 
to. 

With in the Coosuains 0 f tho zaoUfCe 
and·the imperatives of the commitmeDlll and 
the pledges, It was not possible. I consi-

der, to draw out a fiscal legislation to con-
template provisions as they arc provided In 
the· BiI1, whM:b could be IJlOlC prU\Jont, 
mOre just 8Ild with greater fin,DCial fInene. 
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Several things have been stated about 
this Budget and the Finance Bill. One 
aspect to which, 1 think., it is very necessary 
to draw the attention of the House and the 
Prime Mini,ter is that in her Budget speech. 
she stated that it was imperative and 

necessary to expand the base of our tux 
structure and also to augment the direct 
tax revenues. But the proposals which 
have been made arc extremely inadequate. 
They will neither expand the  tax base nor 
will augment the tax revenues. It may be 
a futile exercise to determine whether 

J ndia is the highest taxed nation or not. 
It may not be necessary to consider whether 
this dubious distinction should be given 
w India. It is however. absolutely clear 
hy a study made by the staff or the 
Imernational Monetary Fund th"t lndia 
stands ~  "mongst the ~ de"doping 
countries in its ~6 ~  This is because 
our tax pattern is inflexible and rather 
inelestie. J submit it is very necessary to 
dynamical1y revolutionise the entire tax 

pattern. I ,uggcst we should switch on. 
~ soon as we can to taxation of income on 
the" turn-over basis or what is known ~ S 

the ~  basis. 

Shri Lobo Prabhu has stated that 93. 5 ~  

taxes have been levied and that ir you damn 
Ihe rich, the poor will also be damned. 
I do not subseribe to that view. But I 
do protest against taxes being levied at 
93 '5 ~ ~ the highest marginal relier or taxa-
tion on personal incomes. This higher rate 

is not going to affect the rich; not many 
assessees belonging to the business houses 
whom Dut! Committee has mentioned 
would ever be aflected by 93·5 ~ ~ rate of 
taxation. It is only the honest who will 
be affected. r am n()t worried about 
the rich. It is already written in the 
gospel. It is written in the Bible 

"It is easy for a camel to pass through 
the eye or a needle than for the rich to 
enter the k.ingdom or heaven," 

Thus, sir, entry into heaven is prohibited 
for the rich. They are already damned in 
the next world. And we are entitled to 
damned in this world via Tax Laws? 
Sir, J am not going to shed any tear 

for their predicament either in tbis world 
or in the next world. My only submission 
is tbat in the process we must not draw the 

honest section of the society which in realitY 
is n()t rich and subject it to the highest rate 
of taxation. 

SHRI J. MOHAMED fMAM (Chitra-
durga): Sir. or all the Bills that are being 
introduced in this House. the Finance Bill 

is the most unwelcome Bill and also an 
anti-social measure as pointed out by my 
friend. Mr. Madhok.. because it unfolds pains 
and penalties in the form of additional 
taxation resulting in intense misery. This 

has become an annual feature. Now. 
year after year the burden of taxation is 

increased and with the arrival or inflation 
Ihe people arc gmaning under the crushing 
burden of taxation. This is not the end of 
it. The future also is very dark and 
gloomy because there arc threats of further 
taxation. 

The Prime Minister is pleased to slate 
that additional resources must be found in 
order to sec that the country prospers. 
She seems to believe that grealer the tax 
rale. the more Ihe pmsperity of the counlry 
and the more the prosperity of Ihe people. 
I may state that no nation can tax itself 
to prosperily and that is one of the crudest 
beliefs thaI can be entertained. A socialisls 
government has been in charge and they 
have been administering the country for the 
last 20 years. The country is under a 
socialistic programme. With whal results. 
Sir'! Year by year taxes have been raised. 
Year by year prices have gone up. Is 
there any fleeling sense of prosperity to the 
common ma n? Is there any fleeting sense 
of prosperity for the wage-carner or the 
poor people'? I may say, Sir. tha.t year 
after year we arc subjcctiDg the poor people 
to more and more taxati.;lO. There arc 
people who are under-fed, under-Dourished 
and under-clothed. I might mention thaI 
people who have no e,tensible means of 
living and who arc ~  have ~  

committing suicide. Just recently in the 
State of Mysorc in the city ()r Hubli one 
mJn threw both his children into a well and 
he himself committed suicide in order 

to escape the pangs of hunger. Such 
things arc going on throughout the country. 
There arc glaring inst"nces where people 
have been selling their children and th:s 
is th.: result of this 2" years sociaJist"c rule. 

The Pr:mc Minister m1y succeed in 'm-
pos; ng more wxes. They nl"y succeed in 
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IShri J. Mohamed Imam] 

destroying ~  I may state they will 
succeed only in creating poverty. The 
Prime Minister must taken the counsel of 
the Petst and draw wisdom for the future. 
The chief enemy and the ~  enemy of 
mankind's inflation. It is the greatest 
enemy to the poor and the common man 
but the Prime Minister and the Government 
hwe been pllying fast w:th infhtion. 
What are the common c"uses of i nfltion ? 
The main causes of ~  "re oven-t 'xa-
tion, over-expenditure ilnd deficit fin"ncing. 
Reg"<ding taxes, much has been "lid 
till now &; we h'd a m,'rathon sitting, 
People have ple1ded for reduct" on of T xes. 
The Income-tax rates are being raised. 
In fact, we, on this side have often pleaded 
that at least the exemption limit must be 
raised to Rs. 7,500, but the Prime Minister, 
in order to raise more funds has not agreed 
to that suggestion. Do you consider, Sir, 
that a man who gets Rs. 7,500 to be a rich 
person? Can he be classified as rieh? Under 
this Bill Income-tax is proposed to be 
increased on such persons. Will the 
Finance Minister and the Prime Minister 
say that a man who gets an income of Rs. 
7,500 is rich, in these days of inftation1 
Unfortunately, Sir, by these arbitrary 
measures of raising the rates of Income-tax, 
the productive capacity of the country will 
go down, and there \\ill be no incentive for 
earning by increasing these  taxes and they 
will only be encouraging the evasion of 
taxes. 

I may just mention a few words about 
the Gift Tax. About this Gift Tax, I am 
not sure if there is any corresponding Act 
existing in any other country in the world. 
In fact, so far as I know, in many countries, 
they encourage Gift and Charity, as was 
pointed out by Mr, Dandekar. Here, 
Sir, we want to penalise the man who 
offers gift and who offers charity. This Is 
the most uncharitable Bill and I plead that 
the sooner she abolishes and she abrogates 
this Gift Tax act, the better it will be for 
the country and many people will come 
forward to donate for charitable purposes. 

I now wme to indirect taxes. I think, 
the Prime Minister has inflicted the most 
unkindest cut on the poor man and the 
poor wage earner by increasing the excise 
duties on such commodities of daily require-
ments which are needed by the common mlUl. 

And, Sir, the combined net effect of this 
is that the prices of the articles of the com-
mon have 80ne up and It is the poor that are 
to suffer. 

Children will have to pay more for their 
chocolates and their biscuits. We have 
to pay more for our food, for the aerated 
water, for cigarettes, for petrol. For all 
these things we have got to pay more. This 
is the effect of these indirect taxes. I 
think, therefore, that this is the unkindest 
Act and an anti-social measure, 

Now I would like to say a word about 
expenditure. The Government's over-ex-
penditure is responsible for inftation. Of 
the total revenue that we get, over 75 % 
goes for manning of the civil serval,ts and 
Government servants, any very little is 
left for the common man. All this ex-
penditure is put on the common man who 
has to bear all this burden. You can 
divide the people into two categories, tax 
payers and tax consumers. The tax payers 
form 75 % and the tax-consumers form 
only 10%. The greater the expenditule of 
Government, the greater is the taxation. 
The Prime Minister must see that she eff.cts 
economy in administration. There must 
be quality and not quantity, in adminis-
trativt, services. 

OUr Public sector should work better. 
What hapPens now is that our public 
sector results in a loss of Rs. 125 crores 
every year. If it is a private sector, tbe 
man who manages the industry will have to 
bear the losses; but in the public sector, 
the loss is thrown on the common man 
and he has to pay for this huge loss. I 
submit that it is this over-taxation and 
this extrR-Cxpenditure and the deficit finan-
cing which pushes Prices uP and causes 
inftation and the Prime Minister, I think, 
must undertake measures of econom}, 
must reduce expenditure, and thus save the 

people from further taxation in future. 
Thank you. 

MR. SPEAKER: There are only ten 
minutes left. I can give y,ou two minutes 
each. 

SHRI HIMATSINGKA (Gc<'dc)  : Mr. 

Speaker, Sir, the House will not mind 
voting mOre taxes. But they feel that a 
larse sums of money is being collected from 
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the People and ~ being spent on adminis-
tration. Also it is being eaten up by a 
large number of public sector undertakings 
which are losing every year. 

I have got a report here which I have 
got three days ago about the Heavy 

Electrical. (India) Ltd. Out of its capital 
of R,. SO crores, it has alrra<'y Ic>,t Rs. 
43.76 crore,. Similarly, fc>r M.A.M.C., its 
capital was Rs. 19 crores whereas it has 
lost Rs. 21 crores. 

Therefore, the money that is being col-
lected is being spent in this fashion. That 
is why we feel that the tax that is heing 

collected fmm the people is bein!! misused. 
Therefore, I feel that steps should be 
t"ken to reduce the ClXpenditure and also 
to see th"t the puhlic undertakings begin 
to wc>rk pmpCrly and begin to give profits. 
In thot case, there will be nc> occa,ion to 
increase the excise duty or to increase the 

taxation. If our public undertakings are 
going to give at least 100% of the money 
invested. it will give at least Rs. 400 crores 
every year and it will mecn that a large 
amc>unt 0f !"xes that is being imposed on 
the proper ~ other sccticlDs of the people 
can be avoided. The public chsrit.hle 
trusts hevc brcn (l"inl' 2 lot <'f UFefl'l 
work. Thercfore, I fcc I that altenti"n 
should be diverted to that so that this can 
be saved. 

MR. SPEAKER :  I am going to call 
only the names from the list given by the 
Whip. I cannot go out of that. If you 
have already  submitted that, you shOUld 

stick to it. Shri Ahmed Aga I shall give 
you only one minute. 

SHRI AHMED AGA (Baramulla): I 
would have not offer to sperk on the budget 
at the third reading stagr. My fear is 
that it is true that this budFct i, foin!! to 
trke us towards our goal and most of the 

speakers have accepted that. But the 
budget is to be imp](mented by varicus 
persons at various Icvels in this country. 

Therefore, it is possible that the budget 
might not be implemented in the manner 
Or in the spirit in which we have adopted 
this. The grants Which we have sanc-
tioned might not be utilised as exPected by 
Parliament. 

All th3t the P.l, lameD: does is to • ac-
tiOD JTIIIlts. These are spent It various 

levelS by various agencies. Therefore, I 
feel that it WOuld be necessary for the 
Government to issue some policy directives 
also so that we can JO anywhere near the 
80al we desire 10 reach. 

lit ~ ~ ~ Ii om lIlU ~ 

~~ 1ft ~ ~ ~ ~ aIfi ~ 

,ci.1 ~ ltS"") u:-t li" .1) .2 "..J 
~  ulrS" I"" ~ r"J..o.. ~ ~  

I mean to say that these twenty years period 

is not too long a period for the transfor-
mation of society. But after twenty years of 
plannin8 and all that, if we do not know 
why we are not any where ncar the goal, 

then there is some thing definitely wron8 
some where. What for are we sitting here? 
we are representing our constituencies. 
When we are passing this budget, we have 
to tell you that there is a great disparity 

that still exists. There are still people who 
are drawing mOre than a lakh or two of 
rupees as their remuneration as company 
directOr<!. But 70 % of the population 
draw Rs. 19 as their monthly income. 
There are monopolies in very es.'iCntial com_ 
modities. Our future generation is not able 
to get proper food and propCr nutrition. I 
want that Government shOUld issue 8 policy 
directives so that things do not 80 wrong. 

MR. SPEAKER : There are very im-
portant speakers waiting to speak. Shri 
Sheo Narain is waiting. 

SHRJ AHMED AGA : They may use 
the police to crush agitations and troubles, 
but when the people are land-hungry, if 
you do not want to implement land refonns 
quickly, the trouble will always be there, 
and pOlice action would not be able to do 
anything. 

We have nationalised the banks now. 
Therefore, it is very important that the 

small-scale industry people, the agricultu-
rists, the farmers and thos. who are voca_ 
tionally trained shOUld set money from 
the banks so that they can establish them-
selves in business and can produce the 
commodities essential for the life of the 
community, so that we can break the sellers' 

market and create a buyers' merket at 
least where the commodities which the 

common man needs and which are com-
monly used liOuld be made available at 

fair prices. 
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[Shri Ahmed Aga) 
It is DOl right on the part of the Opposi. 
tion to say that the public sector has been 
wasting money .. 

MR. SPEAKER : The hon. Member 
should conclude now. 

SHRI AHMED AGA : There are just 
two more points that I want 10 make. I 
have not spoken at all during the budget 
discussion so far. 

So far as the public sector i, concerned 
about a few days ago, one of my colleagues 
had orgllllised a seminar at Vithalbhai 
Patel House, and we had invited the public 
sector representatives there, and a very 
frank discussIon took Place, because there 
was notbing wrong in looking into the 
matter. But we have also to sec how 
the public sector which is the basis uf 

our foundation takes us ahead. Only lately 
Mr Pearson, the Prime Minister of Canada, 
bad sent a report on behalf of the World 
Bank in whicb he said that reformed 
Congress under Mrs. Gandhi is likely to 
do real development. no" around the 
corner. 

MR. SPEAKER : Is the hon. Member 
conscious of the time factor? 

SHRI AHMED AGA: I have to develop 
my point and build upon it. How can I 
do it in a shorter time? He confirmed thaI 
the Congress under Mrs. Gandhi ....... . 
( Interruptions) 

MR. SPEAKER: The hon. Member 
should conclude now. 

Shri Tenneti Viswanatharn. 

SHRI TENNETI VISWANATHAM: 
(Visakhapatnam): It is, of course, nice to 
see that the Prime Minister has come un. 
scathed in this budget session. But her 
real trouble begins from today because 
she has now gOt all the resource. 
in her Mnds as she wanted, and the House 
has been ~  enough, but generous 
hopes have been raised in the minds of the 
people of this country, especially the middle 
income and the poorer groups who form 

tbe va9t majority in the country. 1 only 
trust that she will have the boldness to sct 

right all the inadequacies in the administra. 
tion so tha t the resources can be utilised {or 
tbe betterment of tbe ordinary sections of 
tile people and also to live cone rete shape 
to tbe great ?lopes that she hu raised In 
his budget. 

One thing which the House has demanded 
today is to show some Proof of her sym. 
pathy for the common man by reducing 
somewhat the exci<e dUlY on sugar. I 
suppose her mind Wus really bent in th:.t 
direction. but the regular official Pl'oc'edure, 
perhaps, has not allOwed it. But I hope 
that she will see wayS and means to give 
some relief to the poor People in the matter 
of excise duties. In fact, as J had saiel. 
unless she gives a holiday ((l rurther in. 
crease" in excise duties, she cannOt rlJild 
up the common man in this country. 

AN. HON. MEMBER : Holicf"y for all 
excise duties? 

SHRI TENNETl VISHWANATHAM: 
N<lt un all ~  duties, but for the 
increases. At lea>! they cOlild he main. 
rained "t the prescnt level without any 
increases year after year and upsetting all 
the plans which she has in her mind to 
improve tbe lot of the People. 

~ ~ (3TFl"U): 3 1 1 ~  

71f; ~ ~  <tT iffi'I' ~ f'li ~  m<'f iPfm 
~ ~ 1  <l'ffiT t I llif <:raT"!' ~ ,;fr 
~ 'lii1T ~ 3  arrq' ~  'fir 1 ~  

~ ~~~  

~ ~ ~ ~ 

:>jO,nZf'f'l\il t, ~ ~ ath: mn:-
~  'fi't ~ fifK:rT ~ f.ti ~ lfil1 ~ 
'!ill' 1 0 !fmc q;J1ro' it'll' ~ I 3l'T<: 
~ If ~ ~  10 crolc 

~ ~ ~ m ~ 750 ~ 
l;q'7fr ~ f1rn ~ t, m:m ~ 
~~ ~~ ~~ 

1~  ~ 3Io:n2fitlNl if 1'ffiTif ~ 
~  f;m;tT ~ ~ ~ ~ ifi:l;fuc; 

~ ~ I ~~ ~  ~ f'li '3ififoT 
~  <:"T ~ f1r; \lfcfaJ 1f if ~ 
srrfq;c ~  ~ ~ ~ 'fi't ~ 

~ ~ I 

.-ro ~  Wnf ~  : ~ 

::;fT, ~  ~ ~ \if) 'fi't ~ ua' ~ ft:ro: 
ormt w ~ ~ fit; • sm<f ~ 

ath: fire qt--ir.n ~ Itt w ~ 
~ ~ ltft ~ ~ 1 ~~  ~ ~ 
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~  I ~~~~ 

~ ito fl;ro: ~ lift arnr t ~ • 
~ ~~ ~~ 

~~  I 

~ IT'm ~ ~ ~ ~ 
~ I 

SHRI S. KANDAPPAN (Mctturl : 
~  we are accused of alw3ys suppor-
tlog the Gover;-.rnent, I think ~  the 

Jan Sangh, the Swantantra and COI'.g. (0) 
should feel mNe happy becaust" we found 
thaI m"ny of their virwroints wer,· "ceep-
table to the Prime Minister. So the Prime 
Minister, in spite of the difficulties, ratkr 
tried to acconllDc.date all scctiOJ.s. I 
hope '" Shri Viswanatbam wished. ,he 
would f.ucceed in her eodeavour and fulfil 
the ambition, and hopes already crentc<'. 

There WJS an ~  in her c<'nclu-
ding n'm;:rks ~  with regnre' t<' sugar, she 
was going to reconsider the iss ue. I hope 
not only with regard to sugar but about 
other articles too, as we go on experimen-
ting, she w:I1 keep her mind open Bnd see 
tbat wherever pressure Is most felt on the 
weaker sections, she should try to mitigate 
the hardships. 

I wish to touch on two more points. I 
hope you will be indulgent to me as we 
from the DMK benches bave not spoken 
on any of the 700 amendments. As regards 
the aaricultural wealth tax. which had been 
Introduced last year and is to take effect from 
this year. in some SI".tcs we hove already 
agricultuml income tax. If it is left to the 
Statea. I feel the collections would be easier 
and the structure would be more rationa-
lised instead of having a common collection 
from here which is to take effect from this 
year; and the quantum that is expected to 
be realised is OI,'y Rs. S crores. 

From many Stales even in resard to this 
FiDlUlcc Bill. J find almost all the sections. 
to whichever party they belong, ba ve been 
complaining tbat their state i. not setting 

the due sbare. This kind of suspicion and 
recrimination !;las been going on jolly well 

for tbe last two decades. This tendency 
.b, oUld be arreated and something should 
be dono. OIl that COUDt, there is a puine 
case for the Prime Minister to consider 

whether it is not time to decentralise some 
of the financial powers to avoid this recri-
mination in future (I/Ilerruptlon). I 
am sure my hon. friend would accept the 
position that it should be wiTh the States 
ana nOT with the Centre. 

Another thing. which is more imponants. 
Recently they hove announced a Pay Com-
mission. I find that the tems of reference say 
that'the pay Commission should take into 
aCCUuJlI I he impact of its recommenda-
tions on Ihe State employees also but it 
is very vague. I do not know how far 
the Government is going to meet that 
impact. or whether the Pay commission 
will only keep ia mind the impact and try 
to giw the mini;num rise that is possible to 
I he Central Government employees, instead 
of giving them the due that is demanded 
because of the inflationary trends today. 
Here I feel that the States have got a genuine 
case. I think nobody in this House can 
argue t hat the inflationary trends are 
. created by the State Governments. No 
State <an do that except to the extent of 
the ,man pittance Ihat they get out of sales 
tax. The excise and other duties and 
deficit financing which create this tendency 
nre imposed by the cer.tre and nct by the 
States. So, I feel that it is a genuine demand 
of the States that if a revision takes place 
at the Central Secretariat level, it should 
automatically get into effect in the Stales 
alao and the inaeased financial liability 
sbould be at least partially made up by the 
Centre. 

tft ~ ~ (omft) 
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SHRI VASUDEVAN NAIR: (Peermade) 
Mr. Speaker. I think some plain speaking is 
necessary now. We had been discussing 
the budget for many weeks; we discussed 
some of the Ministries and also the general 
budget. There was no basic departure from 
the previous budgets although) concede that 
an effort was made to mop up resources by 
additional new taxation of personal income. 
But the pattern of heavy indirect taltation 
continued and I am sorry to say that 
inspite of the efforts made by the entire 
House, I am sure that even some congress 
Members are unhappy at the heavy dose 
of indirect taxation on the people of this 
country. Inspite of the best efforts of the 
Members, the Government were not in a 
position to give relief and reduce the heavy 
taxation on the people. The Government 
say that it is a question of mobilisation of 
resources. My party holds the view that 
there is enough scope for mobiiisina 
resources, not by taxing people to this 
extent but by tapping the resources from 
the richer sections of the people. It is 
almost two months since the budget ses-
sion begin and in the backaround of im-
portant political developments that took 
place in this country, I should like to 
tell the  Government that the feelina is 
already aainina around that lbinas are 
perhaps loins to take the old shape. 
Government promised to cite just one 
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example-that they would at least abolish 
the privy purses. It is dead certain-why 
should 1 say almost certain-that we are not 
loinl to paas tbat Bill and they are going to 
explain it away by saying we have promised 
only tbe introduction of tbe Bill in tbis 
session. By that kind of technical expla-
nation they are soinl to set away from it 
and postpone it for tbe next session. Mean 
while we know what is loing on behind the 
scenes within the party and in the highest 
circles. They are all in the newspapers 
and everybody knows what is happening. 
Almost all parties wanted the Govern-
ment to announce interim relief for  the 
Central Government employees-millions of 
them. I need not dilate on the necessity 
for that. Government could not accede 
to that request; they say the amount in-
volved will be very big. They may 
also say that they can increase the 
salary of the lAS officers because 
the amount involved is not very 
big. There again the amount involved 
will be the main criterion. For people 
like me, it is not only a question of the 
amount; it is a psychological question. 
If YOll are so eager to put up the salaries 
of Class I officers, lAS and ICS officers and 
other big people in this country by Rs. 200, 
300 and S~  them, you have get 
so much consideration in your mind-and 
then if you cannot do anythina for the 
millions of tbe Central Government em-
ployees, then the question of approach, 
the question of perspective, the question 
of a basic policy comes into prominence. 
If this is the kind of attitude that the 
Government is going to demonstrate, 
and if this is tbe kind of basic policY that 
the Government is to pursue, I would like 
to take just one minute more-I would 
like to say that we do not at all approve of 
the concessions that the Prime Minister has 
announced as far as the concession on 
weallh-tax on farm property is concerned. 
According to us, that is a concession given; 
that is a step down from the 010 position 
taken by the Government. Accordins to 
us, there was absolutely no necessity. Is 
it that the Government has bent down due 
to some pressure? If this is the trend that 
the Government is going to adopt, if 
this is the kind of policY that the Govern-
ment is loing to adopt, I would like to say 
that all tbe taIl talk that at they were 
enpaed in all these months prior to the 

convening of this session, about socialism, 
about the kind of new things that they 
were goina to bring about, about tbe kind 
of revolution which they are going to brina 
about in this country will have no meaning. 
People will be losina all the faith in tbat 
kind of talk. 

So, it is high time that the Governmellt 
bepn to trallslate their declarations into 
actual practice. Let us all toaether in this, 
country, even at this stage, try by our 
actual practice-all of us together and I do 
not want to blame anybody-to do 100d to 
the people. A lot of austerity is needed 
today. By our actual practice, let us try 
to implement the policY and the programme 
of action by which the common man feels 
that the leadership in this country means 
business and not only tall talk. That is 
what we have to say on this occasion. 

SHRIMATI INDIRA GANDHI: First 
of all, I should like to express my appreci-
ation and thanks for the high level of the 
debate. which Members on all sides of 
the House have maintained tbroughout 
the discussion on the Finance Bill. I 
should like to thank the hon, Members 
for the consideration and the courtesy 
whieh they showed me throughout the 
course of this debate. I wish it had been 
possible for me to respond in a more gene-
rous manner to the very useful sussetions 
which were made by some of them. But 
hon. Members are aware that our task is 
a long and arduous one and we have chosen 
the most difficult manner in which to 
achieve it; that is, with the consent of the 
people. And the people's views vary 
greatly. Each one of us sitting in this House 
has been elected by the people, and can 
claim to speak to some extent for the people 
from where he comes. And yet, we express 
very diversent views. So, in order to do 
anything, it is necessary to try and follow 
a road on whicb if one cannot take the 
people wholly with one, one can at least 
take them partly. This is what we are 
endeavouring to do. And it i. only the 
imperative needs for the mobilisation of 
resources, without which we cannot imple-
ment our programmes for development and 
for the progress of the nation, which has 
made it difficult for  tbe Government to 
accept some of the sUlIICStions for tax 
!'dief. however justifiable there IUIPl-

_.. tiom miaht. otherwise be. 
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[Shrim:·.ti Jndir' Gacdhij 

In the course of the speeches of hon. 
Members one gets an impression that they 
regard taxation as a kind of punishment; 
thcy say such and c.uch work is deserving 
such and such group is a good one; and 
ask why they should be taxed. As I have 
tried to explain earlier. taxation is only a 
method by which in a way you get the co-
operation of the people. In India we have 
a tremendous ~  on cur shoulders. 

One hon. Member. I think of the Sv.·a-
tantra party, was talked of the burden of 
taxation. It is true the burden of taxation 
i. there. But there is another burden, the 
burden that has been on the T ndian people 
for hundreds of years. the burden of 
poveny, the bunkn of economic back-
wardness, the burden of social in justice. 
These can only be removed if we can go 
ahead with certain programmes. We 
cannol go ahead with them unless all the 
people cooperate in this task and the people 
cannot, mean a few of the rich. We have 
increased the taxation on the richer sections 
and all day we have heard from onc section 
of the House. how very steep and unhear-
able this is for them. So. we have made an 
effort. but it is not enough. Every single 
person who gets a little more than his 
brothers and sisters must contribute some-
thing far the welfare of those who have 
less tban he has. This is the burden of 

~ budget and t his must be t he burden 
of our lives in India. . 

Somebody talked of a holiday from excise 
duties. T think it wa" Shri Viswnnatham. 
I am afraid there can be no holiday for us 
here. As my father said. thesc are years of 
hard work and burdens-financial burdens. 
work burdens and all kinds of other bur-
dens. This is not the time to let up or sit 
back. An hon, ~ 11  asked. is the 
person who gets Rs. 7000 rich? From 
whicb angle do you approach the question? 
He may not be rjeh rrom my angle or 
from the hon. member's angle, but he is 
certainly rich from the angle of the adivasi 
in a remote area of Orissa or Bihar or 
somewhere else' or some of the people who 
live in the slums here. 11 is a question of 
relative richness and relative poverty :md 
relative capa.city to hear the burden. 

In this budset, we have not tried to SPIlTe 
anybody, because we felt that it was not a 
burden, but it is reall), a privilege for people 

tc' participate and 10 help in thisllJUl 
adventure of building a new India. We 
have heard a lot of talk about incentives. 
I think there can be no greater incentive 
than for us to feel that we are curselves 
involved in this task. We knew some-
times when we collect funds that it is the 
poorer people who give with the greatest 
enthasiasm. Quite often they cannot 
afford what they give. Even when funds 
were being collected after the fighting on 
our borders in 1965, if, one compared the 
earnings of the people with how much 
they gave, one would have no hesitation in 
saying that the poorer people gave more 
than the others. Yet the)! gave. There 
was no coercion or even peruation. They 
gave because they wanted to be a post of 
the Defence of India, in strengthening the 
nation. That is the kind of attitude we 
war t from ~  who can well afford to 
gin· 'n,erefore, I hope that hon. members 
will start this new financial year with this 
new attitude. 

I am glad th"t some member. have spoken 
of tbe spirit of cooperation. It i, true that 
nothing at all can be achieved without co-
operation. We must try to see how we cun 
all work-together. An hon. Member ~

r do not remember wlter-that I should have 
an open mind. I think I do have a open 
mind, but hon. members will agree that 
the mind should not be n passage. After 
c(1nsidering the problem it has to be closed 
down on something. on some ideology, on 
some programme. . 

As I have said. the fight against 
pf)verty nnd against our many problems i. 
a long one and the work of rebuilding our 
s"cial structure cannot be accomplished in 
just a few years. However much we desire 
it, however hard we work. however much 
we can mobilise resources. even then it 
cannot be achieved in just a few years. 
Disparities cannot be ended immediately. 
So, it is a long road and each Dew stepneeds 
careful thought and preparation. It i. 
easy enough to say that one should suddenly 
and immediately sweep away the whole 
.yatem and the whole establishment as it 
exists today, It is easy to say. but this also 
would exact a heavy price. Would the 
paying of such price at tbis moment 
accdemte OUf development. W/iluld 
that help us move ·faster or· would 
It delay us? Today any .. embers, evc;n. 
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those who have criticised us, have pointed 
out that we are poised for quick advance. 
Let us take advantage of this situation and 
work togetber and in harmony I am sure 
that the process of development will gain 
in tempo and that we will be able to achieve 
the aims which we have set for ourselves. 
I do not believe in tall talk: nor have I 
ever indulged in it. ) have not used extra-
vagant phrases regarding what we want to 
do. On the contrary, ) have deliberately 
under stated what we have to do, so that 
perhaps, we will be able to do more than 
that. May I hope that in this task I shall 
have the understanding co-operation of 
the whole House? Once again I would like 
to thank you and the hon. Members. 

MR. SPEAKER: The Question is: 
"That the Bill, as amended, be passed" 

Th. motion "'as tu/opttod. 

MR. SPEAKER: There is a half-an-hour 
discussion. Is the hon. Member pressing it ? 

SHRI SHRI CHAND GOYAL: I will 
nol, provided il will be laken up on some 
olher day? 

MR. SPEAKLR : All right. We will 
postpone it. 

18 ·52 hrs. 

Til. Lok Sabha /~  adJollrned /ill EI,,'m 
of ,h. Clock on Thlmday Ma)' 7, 19701 

Vaisakha 17, I S92 (Saka) 


